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LOK SABHA

Monday, March 29 , 197lj 
Chaitra 8,1893 (Saka)

The Lok Sabha met at Eleven 
of the Clock,

[MR. SPEAKfR in the Chair]

Member Sworn

SHRI V1NODA NAND JHA (Dar- 
bhanga)

MR. SPEAKER : The hon. Member is 
not keeping good health,

So, I have allowed him to take oath 
from his seat.

SHRI INDRAJIT GUPTA (Alipore) : 
Sir, he has to shake hands with you.

MR. SPEAKER : We will do it later on 
when he gets all right.

SHRI S. M. BANERJEE (Kanpur) : I 
can shake hands with him on your behalf.

SHRI SHYAMNANDAN MISHRA 
(Bcgusarai) : Sir, the House is also a loser 
m the sense that the House has not seen 
the band-shake.

MR. SPEAKER : He is doing that 
from there. The Speaker can administer 
oath even in his Chamber. That is all right. 
Thank you wry much. We will shake 
Hands some other

«ft w r  w n m  ( f a w ) ;

•iw w  * g n n r : t o  ^T frnn , *wr
i

wft t^ro tpio v n f f : w m
tfr f^Frr * m x  % ?r$f

W l i

* * m  i ^  t o
f , m  tfforr* $  5ft

fa * ...........

f W  *PS W W  :
% «T*f̂  fttft |  I

STCTref *Vtgtof : ^ f[T  3TT^
=*** * t i  s^Rrr p r f f a  a fa

# r r c  |  ^  53trt «pt  i

MR. SPEAKER ; How, we take up 
questions.

SHRI GOTKHINDE (Sangli) : Sir, I 
rise on a point of order.

MR. SPEAKER : Generally, point of 
orders are not raised during Question- 
Hour.

SHRI GOTKHINDE : I want to know 
the legal position, Sir.

So long as a Member dees not take his 
oath, he remains a candidate elected, waiting 
to become a Member of Parliament. The 
Secretary has allowed him to put questions 
from the 18th. We have taken the oath on 
the 19th. Can such a person who has not 
taken the oath be allowed to exercise his 
right of asking questions ? My Intention 
is not to gag questions.

MR. SPEAKER ; All right. They can 
send notices, - but they can participate only 
after they take the oath or make the ttffiiv 
matton* Are you satisfied ?
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SHRI GOTKHINDE : Yea, Sir.

MR. SPEAKER : Mr. Teja S ingh- 
absent.

;
The very first questioner is not there.

Mr. Shashi Bhushan. He is here. I am 
very happy.

I congratulate Mr. Shashi Bhushan. He 
will be the first Member to ask the 
question.

ORAL ANSWERS TO QUESTIONS 

Sale of Arms by Britain to South Africa 

+

*1. SHRI SHASHI BHUSHAN :
SHRI TEJA SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Britain has decided to sell 
arms to South Africa even before the Study 
Croup set up by the Conference of the 
Commonwealth Countries could examine 
the issue ; and

(b) if so, the steps which Government 
propose to take against the unilateral decision 
erf Britain to sell arms to South Africa ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Ye* Sir.

(b) The British decision to sell arms 
to South Africa announced even before a 
meeting of the Study Group could take 
place has, in our opinion, rendered the work 
of the Study Group infructuous and we have, 
therefore withdrawn from the Study Group.

This matter was discussed at great length 
at the meeting of the Heads of Common- 
wealth G6vernmcnts at Singapore.

The Government of India are in touch 
with other Commonwealth countries to 
Gcmoert further steps* both within 4ttd outside 
the Comtoohweatth, to oppose the supply 
of arms to South Africa.

«® r
aft | t e T T  wmf wx r®

H inw  f  ft? fipsr injreppc
% 3TOT SpfiTRT WT̂ TT |  ? w A

3TT3T 3ITOT

Jfr tft forfarr 1%  m

anft ^
| t r  %, ft> t r f w  %

1 3ft cn?Fff If, f e r o
^ 7 r n  Tgcrr % srtr TTfT5TrjTT

Jf S a ftfa trsm T  5 T ^  2T3T |  I $
3TFFTT T̂T̂ TT |  ft: fotr 3TTT OT

^  OT 3TPT fafeST * 7 ^
araw ^ r|5 t m  *3^ *r*  aftr

3tft m ftr ^  & r” n

'rfsr^r qrfTOTJT fa*r e r a  ^  snre 
3 t r  wt TffT «rt arrsrret % fapypfc
aft? ^  *r-~ ^
*r% ? f S f  srrrsrt o t  I  ?

MR. SPEAKER : The question is a 
little off the point. Only you can ask the 
factual information regarding the unilateral 
decision.

* ft  sifir w > r : $  s ^ a r
anjtf % farr fa?br fr*rr $ 1.........

MR. SPFAKER : This relates to supply 
of Arms to South Africa.

sifar ^jjwr : trrarq antftoT * t
^fasrrc £ t ,  *f srgear
t o *  % ffesrr % forftr $  f*r

% a m r  ^  |  ?

SHRI SWARAN SINGH : With regard 
to the establishment or the presence of any 
base by Britain or by any other country ia 
the Indian ocean, we have stated our position 
quite clearly and this was what was unani
mously adopted at Lusaka. We are totally 
opposed to the establishment of any foreign 
base in the Indian ocean. That policy 
continues, The supply of arms to South
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Africa is even more objectionable from our 
point of view. Not only does it strengthen 
the presence or the nebulous presence of 
Britain in the Indian ocean but it also helps 
to strengthen politically and militarily a 
regime which is practising the shameful 
policy of apartheid; *and the Government 
which has strenthened the racist regime of 
Rhodesia is also lending support to Portu
guese colonialism in the southern part of 
Africa. For all these reasons we have been 
totally opposed to British supply of arms to 
South Africa.

I would like to say that the British 
Government have categorically denied that 
they are affording any facilities to Pakistan 
in the Isles of Maladive. That they have 
categorically dented. Wc have no information 
to the contiary.

On the question of quitting the Common
wealth on this issue wc do not feel that at 
the present moment it will be in our interest 
or in the intciest of the Afro-Asian and 
Carribcan members of the Commonwealth 
that we take a decision to this effect, with
out further consultation with them.

SHRI BHAGWAT JHA AZAD : After 
giving the withdrawal notice from the study 
group has there been any request made to 
India to join the Group ? Do the Govern
ment propose to stick to this—not only stick 
to this, but ask other Members of the study 
group to withdtaw from this Committee ?

SHRI SWARAN SINGH ; No request 
has been made directly to us that we should 
reconsider our decision with regard to out 
paiticipation m the Study Group. Some 
other Member countries of the Study Group 
have also signified their intention not to 
participate in the Study Group.

SH ki S. M. BANKRJEE : I am happy 
that India has withdrawn from the Study 
Group of the Commonwealth. Since the 
British Government have consistently been 
sending arms In spite of protests from the 
Progressive people and < the progressive 
countriea throughout the worki, may I know 
whetfwf Gavernmeut have made their 
fttiftd to quit the Commonwealth oa this 
feme $r perhaps to give them an uitima&m

SHRI SWARAN SINGH 1 have 
answered that question already.

Survey Cor location of Mineral Deposits
in South-Eastern Region in the Country

*5. SHRI ISHAQ SAMBHALI : Will 
the Minister of PETROLEUM, CHEMICALS 
AND NON-FERROUS METALS be 
pleased to state :

(a) whether extensive survey has been 
carried out in the South-Eastern region of 
the country to locate mineral deposits during 
the last three yeais ; and

(b) if so, the result thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI NIT1RAJ SINGH CHAUDHARY)
(a) and (b). A statement is laid on the 
Table of the House.

Statement

It is presumed, the Hon’ble Member is 
referring to Andhra Pradesh, Orissa, South
eastern part of Madhya Pradesh, Southern 
part of Bihar, South-western part of West 
Bengal,, while mentioning South-Eastern 
region of the country.

The Geological Survey of India has 
conducted systematic geological mapping and 
mineral investigations in these areas during 
the last three years. As a result of these 
investigations, reserves of about 10.6 million 
tonnes ot nicke ioie in SuMnda area ; 4*74 
million tonnes of Iead-zlnc oie at Sargipalli 
in Orissa; 64 million tonnes of copper ore 
in Rakha mines—Roam*Sidheshwar belt in 
Smghbhum district. Bihar and 5 million 
tonnes in Nalakunda and Dukunda blocks in 
Agnigundala belt, Andhra Pradesh, have 
been established. Sucable deposits of 
bauxite, limestone, dolomite, iron ore, coal 
in Madhya Pradesh : clays and c?al in West 
Bengal; Graphite, kyanitc and coal in 
B ihar; lead ore, manganese ore and chromite 
in Orissa and coal, limestone, icad-zinc in 
Andhra Pradesh have also been located.

In addition, airborne geophysical surveys 
aver* selected areas Of Andhra Pradesh and 
Bihar w re  also carried out. A* •  rtwfc 9 t
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the ground evaluation carried out so far, a 
zone of copper mineralisation in , Baharagora 
area m Singhbhum district of Bihar and 
mineralised section of lead and zinc in 
Venkatayapalem arfea Of Andhra Pradesh 
have also come to light,

<ar* w m  «rt tflsrr srrcr «tr i
#  ^tt̂ t g f a  f a r o s

% ftsrr— ^  % srft
$r $  t o t t  f( f s r s ^  fa? t o t  
tT r̂— # 3 R i TRT̂Trfr | — w  <n 

T O R  *  ifg *RtT «*rnt "St w W st w  
f a s *  f r a  sr^r «rr |  ^  m *re 
H |  7 ^ c s f p j t

f a - f r o r  a(fTT®̂ t f ¥  s*T *nt
*T WT fip j *nj aftr affair *rt fiRpft 
a m  *r f r o w  * n fc  W *snrr tot ?

*ft sftfirrm Rif wh»tf : arwrsr 
«$C T, z f m  *r ^P ttct qfiw r t  
10.7 W o t t  ftran q^r srfror 
fc r fw  *r$ |> 1 1  y f faggft $
& t fapp aflr 4 74 fa fa m  CT, f tra f  6.08 
srfaw  tar 1 v f m  % s f  t  t o t  «mt 11

f « n ^  : $  t o p t t  * r?p r 
|  TO ^  |  fa? ^ T T ,  m m  fa^TT, 
t o t  s r^ r  % s*r?ar*r3n%

t  aftr * f * t  s fa r  aft |  * f? * w r  
fasft $ farars a v  *rt q r  ftpRwr 
! w «  *rtr I  p p m r  arra  ®j

«fwr sRjtTT 
s w t — *Bwer flm w *# »rf $ ?
w t  i r ? | f a a f t  f i m r a  arflV aw 
»Rff f a n #  a r  fw ; t o r

« f t 9 W T W ^ |  ?

#  iftfs tw r * V r f t : ?it w $ m  

j w  t  t f t t  w r  h ^ it Sf <(t w p j %■ 
f l * w  t o  f  i t  * rm h r  
w j « t  w R iw g  ftftsrtwr fkqgn; * f t w r

*f, intsrr if, «r gttOr wsm *f fam 
1 1 ^ w n f w  H t e  * r m ^ ( I w  
v h m t ,  tu p t? ,  ?rm irgCTif-g
aftr w % 5#t *f ftssr 1 1 n # (f  n*  aftt 
HR-<c?%<r S i  w  w rp r -^ l’r ^»nft * fk  
ftrearT if fiwr t 1 aftr »ro jo 
k » » K  ftfS  *f 5rt*r f tw r 1 1

SHRl JAGANATH RAO : May I
know the thinking of the Government in 
regard to allowing the State Government of 
Orissa or the Orissa Mineral Development 
Corporation to develop the lead deposits and 
the nickel deposits in the State of Ortssa ? 
May 1 also know the state of the Rakha 
copper project ? Is it likely to come up very 
soon ?

SHRl NITIRAJ SINGII VHMU  
DHARY : As regards the Rakha copper
project* we have received all the papers and 
the matter is being processed, and wc might 
begin mining Rakha very soon As regaids 
the Orissa Corporation, a& soon as we 
receive an application from them, the matter 
wilt be considered and suitable decisions 
taken.

MR. SPEAKER : His old colleague 
has not forgotten the art of asking questions,

SHRl BHAGWAT JHA AZAD : 
Rather we have refined the technique ; we 
know it better now*

«ft g*»j w  « « m r a : arenw *r$to!r,
#  arro% r n m ^ w t H  T f tw  & arr^n 
W t  g1 %  «ft s f f a  P ro *  amt ?  
aft t t  «rr^ |  ^
w  arpRT f t w w i F t  f f  m A  m  ¥K

|  ftr T O m  f i f e  gWt |  
4*<r«n fm  wtTiT % <mr "Ptf s n m r
|  Pit O T t  3rfOTT-%-9rfTO VMrt ww 

w  9-Qjk.i v d w  w Pf ( n f u

p r r^  M  t  

S » ^ r  w < r x k
f ro r r  t  fit w  «m  w r r  sifom ^  f
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m * t  % |  f a  f e r  a x ?  « ( w
?r srftr* ms* f i m m  tfn* tit v z

*r ^  © afro îr<» % t o *P3T

f  afk qr t̂ $t 1 1

3$?rr % srft *r s m t o  w *  w * r  
% st*ft $ # r  <ft g w  S r rc  f e r r  ^rr^nrr i

SHRI INDR AJ IT GUPTA : It appears 
from the statement laid on the Table that a 
reserve of about JG.6 million tonnes of nickel 
oi e has aUo been found in the Sukinda area 
In view of the fact that at present this is a 
&carce commodity and it is extremely 
difficult for us to procure nickel 
supplies and even if we are able 
to do, it is at piohibitivc pnees, are Govern* 
ment undertaking any top priority projcct 
for the mining and processing of the nickel 
oie found at Sukinda, and if so, what are 
the details ?

SHRI N1T1RAJ SINGH CHAU- 
DHARY : Government have already under
taken the work of exploiting the Sukinda 
mines. A detailed feasibility report has been 
received and as soon as it is received* work 
will begin,

SHRI C. CHITTIBABU : May I know 
what action has been taken on the report 
submitted by the Tamil Nadu Government 
in connection with the exploration and 
exploitation of minerals in the State ?

#
SHRI NITIRAJ SINGH CHAU- 

DHARY: The question relates to the 
South-eastern region of the country. He 
may table * separate question regarding 
Tamil Nadu,

SHRI C. CHITTIBABU : He is dealing 
With the same thing-

MR. SPEAKER ,* But the hoa, member 
may t*Me a separate question on it,

Transit of Pakistan Troops across India

' *7. RA0HAKRISHNAN : Will
t h e M t o t o f  EXTERN At AFFAIRS be

to state:

(a) whether Government received any 
request from Pakistan for permission or tot 
any assistance for the transit of their troops 
by air or over land across our territories ; 
and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGtiO:
(a) No, Sir.

(b; Doe* not arise.

SHRI RADHAKRISHNAN : It is
reliably learnt from reports received so far 
that about a lakh of troops have been transr 
potted to Bangla Desh, These troops must 
have gone cither by sea or by overflying 
Indian teriitory. Have Government taken 
any steps to protect to the UNO or to ask 
them to prevent countries like Ceylon and 
China from affording transport facilities to 
these troops sent to Bangla Desh ?

MR. SPEAKER : His question related 
to a request from Pakistan for transit via 
India. He has replied to that.

DR. RANEN SEN : Though a little 
outside the scope of this question, may 1 
know whether Government are prepared to 
request the Ceylou Government as well as 
the Burma Government not to allow passage 
of troops, arms or ammunition to Bangta 
Desh through their territory ?

MR. SPEAKER ' The hon. member 
who asked the first question asked the same 
question and I did not allow it.

SHRI S, M. BANERJEE : When this 
question was given notice of, the 
situation in Bangla Desh was different from 
what it is now. Now new developments haye 
changed the complexion of East Pakistan. 
So the question has also changed. I hope you 
will allow us to put supplementaries wnich 
do not exactly arise out of it, because the 
question is whether Government received any 
request from fctktytan for peftnfosioo or for 
any assistance tot the transit of thfcftr trc&pi 
by air or over land ncttttt oar terH t6ri« .5 ‘
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MR. SPEAKER : You mean whether 
Pakistan is trying to circumvent this. I am 
n^aking it relevant.

SHRI SWARAN SINGH : It is true
that Pakistan is attempting to move military 
^equipment and also their peisonnel avoiding 
Indian territory, and in that connection 
they are reported to have used the sea route 
via Ceylon. Sometimes they do not land in 
Geykra. They have been sending supplies and 
military personnel to East Pakistan via the 
sea route by ships, and also by air.

DR. RANEN SKN : Will the Govern
ment of India request the Ceylon Govern
ment and the Burmese Government....

MR. SPEAKER : You are going too 
far now.

Shifting of a part of Directorate-General of
Ordnance Factories from Calcutta to 

Kanpur

*9. SHRI S. M. BANERJEE : Will
the MINISTER OF DEFENCE be pleased 
to state :

(a) whether shifting of a part of Direc- 
torate-Gencml of Ordnance Factories known 
to be O.EJF, Group from Calcutta to Kanpur 
has proved neither economical nor useful;

(b) whether Audit authorities have raised 
serious objection ; and

(c) if so, whether Government would 
reconsider the entire issue ?

TUE MINISTER OF SI ATE 
DEFENCE PRODUCTION IN THE 
MINISTRY OF DEFENCE (SHRI P C  
SETH I); (a) The movement Of O.E.F. 
Headquarters from Calcutta to Kanpur is 
yet to fee completed. Therefore, the question 
M to whether such shifting has proved 
xudih t̂r economical nor useful does not 
Arise.

(fr) Sir* The Audit to ? , however, 
raised the point if the
over Hifym of *«̂ tto»da4ioft for 0.&E 
GroupHQrs. at IU*ywr 4hould t#,<»«si(«fi»d

infructuous in view of the fact that 0.E.F. 
Group continues to occupy office accom
modation at Calcutta also ; and

(c) No, Sir.

SHRI S.M. BANERJEE : At present this 
particular office of the Director General of 
Ordnance Factories is paying Rs. 44,000 per 
month as rent in Calcutta alone They are 
also paying Rs. 6,000 per month in Kanpur 
for one part of the office. I would like to 
know from the hon. Minister what purpose 
it serves. The main purpose of this was to see 
that more work was procured foi the clothing 
factory. After the bifurcation, the woikload 
has gone down, and the Minister has made a 
statement that they are tiying to increase the 
work, I would Jjkc to know whether it is> a 
fact that no employee from Calcutta is ready 
to go to Kanpur. They have alicady asked 
for volunteers, but nobody is willingly 
coming forward. Is it not extravagant to pay 
rent both in Calcutta and Kanpur, and may 
J know what steps Government are taking 
in this regard ?

SHRI P. C. SFTHI : The Director 
Genera) of Ordnance Factories exercises 
control over all factories. So, it was decided 
that in order to have greater efficiency, the 
five leather and clothing factories, out of 
which two are situated in Kanpur, should be 
grouped together. This particular group of 
industries ha? been separated, and that part 
of the ordnance factories has been put 
under the control of the Additional Director 
General, whose office is to be situated at 
Kanpur. The office at Calcutta has a staff 
of about 1,220, while only 170 out of them 
have to be shifted. Thirty people have 
already volunteered. The remaining number 
of staff will be found by depu'ing persons 
from ordnance factories who will be given 
15% of pay as deputation allowance Therefore, 
in the interests of work and greater efficiency, 
this was necessary.

SHRt S. M. BANERJEE 1 This was done 
at a time when there were no Regional 
Diiectors. Today the ordnance factories 
are divided into various regions, and in 
Kanpur itself there is a Regional Director, 
who controls the factories fa thiafjarticular 
tqgfefv Wudlng the two factories isKanpwr 
and one In StuUapur. In vi«w of &i» wfcat
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14 the use of having another Additional 
Director ? Wifi it not be duplication, and 
may I know what steps the Government 
contemplate to take to avoid this duplication 
in the larger interests of the economy and 
the country ?

SHRI P. C. SETHI : The Regional 
Director has been appointed in order to 
decentralise the work of the DGOF as such, 
but in this particular group of industries 
which comprise leather and clothing factorjps, 
the nature of work is quite different, and 
therefore it has been decided that it should 
be under an Additional Director General, 
because a lot of diversification h  requited 
there.

f a s t  r tn  % fw? srcw t
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THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KJSKU): <a) 
and (b), A statement is laid on the Table 
of the Sabha.

Statement

The composition of the Committee is as 
under :

1. Professor P. N. Wahi,
Director Genera!, Indian Chairman 
Council of Medical 
Research.

2. Dr. A,R. Gopal Ayangar,
Director, Bio»Medtcal
Group, Bhabha Atomic Member
Research Centre,
Bombay.

3. Prof. P. K. Haidar,
Prof, of Radiology, All
India Institute of — do—
Medical Science, New
Delhi.

4. Dr. D. J. JussawaMa,
Hony. Secretary, Indian -* do—
Cancer Society, Bombay.

5. D r. S. Krishnamurthi,
Director, Cancer Insti- —do
mic, Madras.

6. Prof Usha K. Luthra,
Cancer Research Unit,
Deptt. of Pathology* —-do—
S. N. Medical College,
Agra.

7. Dr. Santosh Mitra,
Director, Chittaranjan 
National Cancer Re- —do—
search Centre, Calcutta.

8. Dr. J. C. Paymaster,
Director, Tata — do~~
MemoriaJ Centre,
Bombay.

9. Dr. J, B. Srivastav,
D.G.H.S., New Ddfei. - d o —

The Indian Council of Medical Research, 
New Delhi, on the advice of the Planning 
Commission and the Ministry of Health and 
Fan%  Planning constituted in September 

a  Consultative Committee for co- 
otdinition of Cancer Research activities 
undertaken in the Brians Institutions in ttt*

The Committee is expected to,submit its 
Report by September, 1972.

SHRI R. P. YADAV: I would Uke to
know from the hon. Minister whether our 
Government is taking any help from «B*y 
foreign study team ? Secondly* how many 
cancer institute* are run by private persons
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and »s ttere a»y co-operation between the 
Government and such institutions ?

SHRI A. K. K1SKU :  Some parts or 
the question are outside the scope of this 
particular question. About the test part, 
whether there is any  consultation  with 
foreign countries, I should like to say that 
our Government is consulting some experts 
in foreign countries in coordinating research 
on treatment of cancer in our country.

SHRI C.  CHITTIBABU :  Is the 
Minister aware that there is a cancer insti
tute in Conjeevaram and will the committee 
take that also into account ?

SHRI A. K. KISKU :  It is not our 
information. But we shall keep that in mind.

SHRI C CHITTIBABU : It is the 
biggest institute in Asia. A hospital is also 
there. I am sorry the hon. Minister is not 
aware of that.

MR. SPEAKER :  May I request the 

hon, Members to keep the scope of the 
question in mind while asking supplemen* 
taries. This is About a study team.

SHRI C* CHtTTIBABU :  Will he send 
a team to that hospital or not ?

SHRI A. K. KISKU;  No, Sir ; I 
have said that we have no information.

SHRI JYOTIRMOY BOSU :  May I
know whether the Chittaranjan national 
cancer research institute in Calcutta will also 
be Involved in this and if not the reasons 
therefor ?

SHRI A. K. KISKU :  There is an 
expert committee appointed by the Govern
ment of India to consult all the existing 
cancer institutes in the country and the 
Chittaranjan Institute is also one of them.

'TW : WT twft aft 

jwsi*Ri Pf *1? *rrar % js

sgw %*sf <rt <ft

,Wnr w: ftm aftt
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ftw w oft  ay  » Mir trot

*r®r fcpw <sm  ̂ yw
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SHRI A. K. KISKU : The Government
of India would surely encourage indigenous 
methods of treatment including ayurveda 
especially in regard to cancer and 1 am sure
the study team will look into that also.

*ft %o t?5fo foWPft  * 3TFFTT *m?cTT
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DR. V. K. R. VARADARAJA RAO 
rose—

MR, SPEAKER :  Yes ; I am very 
happy that the former Minister is also quite 
active.

DR. V. K. R, VARADARAJA RAO : 
Naturally, Sir. As Kanchipuram happens to 
be my birth-place and as I know there is a 
cancer institute established there, I would 
like to ask the hon. Minister whether the 
Study Team which has been appointed would 
include within its study this particular 
institution, enquire wfcat is happening there 
and &)$Q report thereon when it submits its 
report,

SHRI A. K. KtSKtr: As 1 mt I 
mutt s*y that 2 was not aware «f any teeter 
Institute at KatichipurAm, but I can *atm
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the hon. Member that the Study Team w0I 
surely consult this institute also in regard to 
its research findings.

SHRl S. C. SAMTNA : Is it not a 
fact that after a long struggle the Govern
ment have recognised the indigenous systems 
of medicine and homoeopathy, and that the 
Government enactcd recently a law for 
establishing a council for indigenous systems 
of medicine ? Therefore, may X know why 
ayurveda and homoeopathy have not been 
represented on this Committee ?

MR. SPEAKER : This question was 
asked earlier also.

SHRl A. K. KISKU : I shall not take
of what the hon. Member has indicated and 
1 would give him an answer when I am 
ready with it,

Establishment of Naval Training 
Institute at Chilka (Orissa)

*11. SHRl CH1NTAMANI PANI- 
GRAHI : Will the Minister of DEFENCE 
be pleased to state :

(a) whether any further progress has 
been made for establishing the Naval 
Training Institute at Chilka Lake in Orissa ; 
and

(b) if so, the extent of progress made 
so far ?

THE MINISTER OP STATE 
(DEFENCE PRODUCTION) IN THE 
MINISTRY OF DEFENCE (SHRl P. C, 
SETHI) : (a) and (b). The pro.icct is 
phased over J970-76. Acquisition of land 
has been sanctioned. Sanction has also 
been accorded for collection oi material, site 
clearance and provision of accommodation 
for construction staff. The layout, etc. are 
being flnaUsed by the Military Engineering 
Service, who has been entrusted with the 
execution of the project.

SHRl CHINTAMANI PANIGRAHI : 
1 am grateful to the hon. Minister for saying 
that already the project is under way. But 
1 w0Uld like to know from the hon. Minister 
one tbioa. There are two viHaues which

come under the land acquisition proceedings 
in this regard, and so, will the hon. Minister 
take into consideration the fact that these 
two villages are going to be affected and the 
villages are going to be displaced from their 
places and therefote, may 1 know whether 
suitable accommodation and compensation 
will be given to them and land and every
thing that they are going to lose wilt be 
provided for them so that they will not 
suffer on account of this ?

SHRl P. C. SETHI: As for as land
is concerned, wc have already sanctioned the 
acquisition of the land, but now there are 
two difficulties. One is, the State Govern
ment has proposed a change in the valuation 
of the land, raising it from Rs. 5 lakhs to 
Rs. 15 lakhs. Secondly, there is a slight
alteration in the requirement of the military, 
and that has raised the cost of the land
further. As far as the villages are 
conccrncd, it they are taken over, then
certainly the villagers would be given proper 
compensation and we will see to it, with the 
State Government, that they are properly 
rehabilitated.

SHRl CH1NTAMANI PANIGRAHI: 
May I know from the hon. Minister whether 
it is not a fact that the project was to have 
started last year, but that there were some 
difficulties ? May I therefore know from 
the hon. Minister whether really the actual 
work will start from this season ?

MR, SPEAKER : The State Govern
ment has demanded more.

SHRl P. C. SETHI : As I have already 
said, the State Government has previously 
put the cost of the land at Rs. 5 lakhs. 
Now they have put it at Rs. 15 lakhs. We 
are also having some slight land alterations. 
Therefore, the cost may go up further to 
Rs. 24 lakhs. That is the total cost and 
the work would start very soon.

SHRl JYOTIRMOY BASU : Is the 
hon. Minister aware of the fact that due to 
lack of c*re Chilka, is being heavily silted up 
and unless you do proper dredging imme
diately this naval base or naval training yard 
cannot be used ? If so, what steps Are being 
taken to improve the position ?
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MR, SPEAKER : The question is 
about Naval Training Institute.

SHRI JYOTIRMOY BASU: Since 
Chilfca is being silted up so heavily its depth 
will not be enough for ships unless they do 
proper dredging,

MR. SPEAKER: This question is 
about the Institute.

SHRI JYOTIRMOY BASU : How can 
the naval crafts go to Chilka unless it is 
sufficiently deep ? It is a pertinent 
point.

MR. SPEAKER : I am sorry, it is not 
relevant.

Trade With East Pakistan

*14. SHRI JYOTIRMOY BASU : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether Government are contem
plating to take steps to normalise trade 
relations with East Pakistan ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a) 
and (b). It is the policy of the Government 
of India to continue making efforts to 
normalise relations with Pakistan, including 
the resumption of trade relations. How* 
ever, the response of the Government of 
Pakistan to our initiatives has not so far been 
positive.

SHRI JYOTIRMOY BASU : In view
of the changed circumstances, will the 
government tel! us that for ensuring free 
travd, trade and cultural relations they will 
eytend recognition and materia] help to the 
Provisional Government of Bangia Desh ? 
If not, what are the reasons therefor ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH); 1 
am sorry, it does not arise m t  of this. This 
question rdates to trade.

SHRI JYOTIRMOY BA&U t It Is *  
burning issue. Santer Swartn Sfojft is a

very powerful man. He can express his 
views boldly. He can tell us the policy of 
the government.

SHRI SWARAN SINGH; I would 
request the hon. Member not to ask this 
question at this stage.

SHRI JYOTIRMOY BASU: Why 
have they allowed partial trade with Bangia 
Dcsh and Afcghahyu ? For four days & 
week crafts are visiting Meghalaya to carry 
limestone. So, why do they not approve 
normal trade relations with other borders of 
Bangia Desh and India ?

SHRI SWARAN SINGH: I would
like to clarify the position. Our stand 
throughout has been that we arc all for 
having trade with Pakistan, including East 
Pakistan and it is the Government of 
Pakistan which has been very sloutly 
resisting our efforts to normalise tiade. So, 
I do not know what is the relevance of the 
question that is put by the hon. Member.

SHRI JYOTIRMOY BASU : Trading 
is taking place at the Meghalaya border 
between India and Bangia Desh. Crafts are 
plying four days a week to carry lime stone 
from Indian territory. How is it that you 
are allowing this to happen at one end of the 
country and not at another end ?

MR. SPEAKER ; He has answered the 
question.

SHRI SWARAN SINGH : I would 
allow it anywhere. The hon. Member, I am 
sure, is familiar with the problem across 
Meghalaya. If, for instance, we can sell 
some limestone at Meghalaya or at any other 
place, we will be happy to do that

SHRI JYOTIRMOY BASU : Why not 
cement ?

SHRI SWARAN SINGH: We are 
prepared to sell anything. We are not 
coming in the way. So, he cannot say* 
“ If you are permitting it at one point, why 
are you not permitting it at another point ?” 
I ath not coming in the way. If is at the 
receiving end that difficulties are there. We 
should appeeiate it in the proper 
perspective, ‘ '
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SHRl JVOTIRMOY BASO : I am
sorry, you have to convince us.

SHRl $. M. BANERJEE : I am so 
happy that the hon. Minister is trying to 
normalise trade relations with Pakistan. 
Now a different situation has taken place. 
I would like to know whether the same trade 
relations will continue with the newly formed 
government there or whether they will await 
General Yahya Khan's orders. According 
to the newspapers- I do not know how far 
it is coirect; the hon. Minister knows more 
than I do -there is a provisional government 
there. So, I would like to know as to what 
will be our trade relations with Bangla 
Desh : wheihei they will be at the instance
of General Yahya Khan or at the instance 
of the new Military Administrator or at the 
instance of the head of the piovisional 
government in Fast Pakistan. ,

SHRl SWARAN SINGH : I would
like to reiterate that we have never come 
in the way of trade at Government level or 
at private level, at any level. Therefore, if 
at any time, there is any opening for 
resuming trade, wc will welcome that.

SHRl S. M. BANERJEE : Sir, I seek
your protection, i know, it is an awkward 
question.

MR. SPEAKER : I think, this question
was very embarrassing.

Ban on Oversights of Pakistani Civil and 
Military Flatfe*

*15. DR. KARNI SINGH : Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whethci the handing over of the 
two skyjackers, who recently skyjacked an 
Indian Airlines plane to Lahore and lat&r 
destroyed it, was made an express condition 
by Government for lifting the ban on the 
overflights of Pakistani civil and militaiy 
planes ;

(b) whether India has now agreed to 
Pakistan’s holding an inquiry into the matter 
and is no more pressing for the return of the 
two skyjackers ; and

(c) if the replies to parts (a) and (b) 
be in the affirmative, the reasons fot this 
vital changc in the Government’s stand over 
the matter ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRl SWARAN SINGH):
(a) In view of the rejection by Pakistan of 
our protest against and destruction of our 
aircraft, and of our demands, the suspension 
of ovcr-flights by Pakistani civil and 
military planes continues. The position can 
be reconsidered if Pakistan pays compen
sation for the loss and damage caused to 
India, takes suitable action against the two 
hijackers and give assurances for the 
future.

SHRl S. M. BANERJEE : There is a 
government formed by Sheikh Mujibur 
Rahman and the people of East Pakistan ia  
Bangla Dc<th under Major Jla Khan. I want 
to know whether the same trade relations 
will continue and they will toe the line of 
imperialists headed by General Yahya Khan. 
That is exactly wjiat I want to know. We 
want our trade relations to be normalised 
with Bangla Desh.

MR. SPEAKER : Your question refers 
to the Government of Pakistan. I wonder 
how any other question 2$ relevant.

SHW jyOTIRMOY BASO: The 
<n»Mtoo w u  d«ted l«ih Mtrch.

(b) Pakistan has not asked for our 
agreement for holding the inquiry, and no 
question of our agreement therefore arises. 
We continue to press for action against the 
hijackers.

(c) Does not arise.

DR. KARN1 SINGH : I would like to 
know if Government will give a ‘categorical 
assurance to this House that no flights of 
Pakistan planes wilt be allowed over India 
until such time as compensation is paid add 
the hijackers are returned to India and that 
our stand will be so strong that we will not 
fatter one way or the other as a  result of 
this trouble that is taking place in Bantfa 
ftetk
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SHRI SWARAN SINGH : I have said 
that already. The trouble that is now taking 
place in East Pakistan really places even 
greater responsibility on us to weigh carefully 
any alteration in the decision that we have 
already taken. We Adhere to the decision 
that had already been taken and we have 
so  intention to alter that decision.
«

OR. KARNI SINGH : 1 would like to 
know whether, as a result of this hijacking 
and the steps that the Government has 
taken to prevent any such recurrence, some 
of the steps taken by the Ministry of Civil 
Aviation have reached a stage of harassment 
Of the people of our country who arc travel
ling on airlines. Reports have been brought 
to my attention that citi/ens of India 
travelling by airlines arc sometimes asked to 
explain where they bought their watches or 
cameras. Do Government have any propo
sals to prevent such type of harassment and, 
at the same time, to ensure that hijacking 
does not take place again ?

SHRI SWARAN SINGH : Maybe, some 
passengers may have been inconvenienced. 
But I do not say anybody has been harassed. 
! would appeal to the travelling public that 
they should cooperate with the secuiity 
measures that are being taken to ensure not 
only their personal safety but also the 
security of the planes in which they arc 
travelling.

DR KARNI SINGH : The personal
belongings of the persons do not come into 
question within the country as at regular 
customs barriers.

SHRI SWARAN SINGH : There is no 
question of customs barriers for internal 
travelling. The security check means that 
the passengers travelling have to be checked 
if anybody has got any arms or any other 
objectionable material.

DR. KARNI SINGH ; I am talking 
about cameras and wrist watches which a 
person ordinarily carries.

SHRI SHYAMNANDAN M1SHRA : 
Since this incident took place has there been 
any attempt at mediation by any foreign 
country in this matter ?

SHRI SWARAN SINGH : There was 
not any attempt at mediation. But feelers 
were thiown by several Governments to the 
effect that their good offices would be 
available. We have made our position quite 
clear that we will like to deal with this 
matter bilaterally.

SHRI SHYAMNANDAN MISHKA : 
Would you kindly give the names ol those 
countries who offered their good offices ?

SHRI SWARAN SINGH : At piesent
I have not got the names

SHRI K. NARAYANA RAO * May 1 
know from the hon. Mini&tci whether theie 
is an lntetnational Convention prohibiting 
hijacking and, if so, whether Pakistan is a 
party to it and may I also know whether 
the Government have tued to get lemedy 
under that Convention ?

SHRI SWARAN SINGH . There was 
an Agreement signed by the inteinational 
community for taking steps to prevent hijac
king. 1 think, Pakistan also has signed 
that Convention. In this particular case, 
it is not necessary for us to approach any 
international authority in this respect. We 
can deal with it more effectively in a bilateral 
manner.
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SHRI SWARAN SINGH ; It it a SHRI C. CHITTIBARU ; Will the hon, 
natter of dptaite. The Master of Civil Minister be able to «ay what is the amount
Av&iott fright be able to give more they have asked as compensation from
details. ' Pakistan 7
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SHRI SWARAN SINGH : We have 
not spelt out the cxact amount. We have 
asked them to accept in principle that they 
accept the responsibility to compensate us for 
the loss.

SHRI S. A. SHAM1M : It has been 
reported in a section of the press that the 
actual plane is intact in Pakistan and that 
it was a dummy plane ^hich was destroyed. 
Will the hon. Minister use his intelligence 
or intelligence service to find out about the 
whole truth 0

SHRI SWARAN SINGH • I am hearing 
it for the first time If the hon Membci 
could use his intelligence, I will be 
giateful

MR. SPLAKLR Tim is the last time 
during my tenure ah Speakei that I have 
reached the end of the list On the very 
first day, vvc have ueatcd a record

Now, I will have another round to call 
absent Members

Air Pollution in Bombay

*6. SHRI RAJA KULKARNI : Will 
the Minister of HEALTH AND FAMILY 
Pi ANN I NO be pleased to state :

(a) the steps Government have taken 
to prevent the people of Bombay (North) 
city from the danger of air pollution over 
the northern part of the city where a number 
of petroleum, petrochemical and chemical 
process factories are located ; and

(b) the reasons foi the creation of the 
morbid and obnoxious gases and their 
offensive smell pievailing in the atmosphere 
over northern part of the Bombay city at 
present ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANMtNO (SHRt A. K. KISKU) : (a) 
and <b). A statement is laid on the Table 
of the Sabha.

Statement

(It) According to the information furni* 
shed by the Government of Maharashtra,

the problem of air pollution being caused by 
the Plant of the Fertilizer Corporation of 
India which is located in the northern part 
of the city of Bombay was studied by the 
Central Public Health Engineering Research 
Institute* Nagpur and the authorities of the 
Plant arc taking necessary steps to mitigate 
the nuisance as per recommendations of the 
Institute. The Bombay Municipal Corpora
tion has also asked the Institute to study 
the air pollution problem of Greater Bombay 
and to suggest remedial measures so that 
action could be taken against the factories 
causing such nuisance

The Government of India has also set 
up an Export Committee to study the 
general problem of air pollution in the 
countiy and to suggest ways and means, 
including a draft legislation, to control the 
same The Committee is expected to submit 
the draft legislation to the Government 
shortly,

(b) As a result of the increased indus
trial actiMty and rapid urbanisation, toxic 
and injurious gases and other pollutants are 
discharged through industrial emissions and 
certain human activities connected with 
traffic, heating, eic, which disturb the 
wholesomeness of air.

SHRI RAJA KULKARNI : The sup
plementary that arises out of the answer is 
that the Government have not taken ade
quate steps for appointing some kind of a 
permanent agency to prevent these dangers 
as air pollution in alt our industrial cities. 
The question is: in Bombay recently on the 
16th thero was air pollution. Will the 
Minister tell us as to what steps, either by 
appointing an investigating committee or 
by appointing a permanent agency, he is 
going to take for prevention of air pollution ! 
If such agencies are existing in other countries 
which are industrially advanced.

May I know whether this*Government 
is also thinking about such steps7

SHRI A, K. KiSKU : The Government 
is already aware of air pollution not only in 
Bombay but also m other big industrial cities 
of India. The Government have already 
appointed a Committee to look into the 
matter and to report.
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SHRI RAJA KUUCARNt ; The answer
of the hon. Minister is stiU not satisfactory 
because we are st It in that danger. One 
does not know on what day it will come duo 
to either the dust smoke, offensive smell or 
the industrial gashes which create dangers to 
the industrial health of the locality and 
we would, therefore, like the Government 
to show urgency and be more specific as to 
what they are thinking about.

MR. SPEAKER : Industrial health ?

SHRI PILOO MODY : This is a health 
matter.

SHRI A. K. KISKU s Yes, Sir. The 
Government is fully aware of the health 
hazards. The Central Pubhc Health Enginee
ring Research Institute, Nagpur has made 
a study and the Government have also set 
up a committee which would report to the 
Government by June this year.

DR. KAILAS • Who aie the Members 
of that Committee ?

SHRI A. K. KISKU : The names of 
the members of the Committee are :

Dr. M. N. Rao . . Chairman

Shri A. K. Roy ... Member

Dr. M, N, Gupta ... „

Shri V. V. Shrivaikar ...

Dfj J. K. Sinha *•* >»

Dr. S, S. Raraaswamy ... „

Dr. S. K. Sudhakar, Under 
Secy, Govt, of India ... ,»

Shri T. Durairaj ... „

Shri J. M. Dave Member-Secretary
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SHRI A. K. KISKU : As I  haw *lteady 
said, the Committee was constituted in May
1970 and its report is going to come very 
shortly, most piobably by the end of June 
1971,
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THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH): (a) 
Yes, Sir.

(b) The Government of Pakistan have 
not accepted these demands so far.
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SHRI SWARAN SINGH : I would
like to broadly answer this question. Sir, 
the encouiagcment and assistance given by 
the Pakistan Government for the hijacking 
and blowing up of the Indian plane is borne 
out by the following facts :—

1. The Government of Pakistan gave
asylum to the self-confessed 
cjiminals. This was done on 31 Jt 
January, while the two hijackers 
were stiti occupying the plane, and 
could only have had the effect of 
encouraging them.

2k The Government of Pakistan 
publicly expressed their sympathy 
and solidarity for these criminals 
and their associates. They allowed 
the two hijackers to telephone and to 
meet their accomplices in Pakistan, 
provided them food and other 
amenities and permitted them to 
move and act freely, in spite of 
adequate forces being available to 
apprehend them,

3. They did not take any steps to 
disottn the hijackers and take them 
into custody despite the fact that 
Martial I m  prevailed tod they 
could have easily done so*

4. They failed to take adequate 
measures to protect the aircraft 
which was blown up in full view of 
the airport authorities. The fact 
that Lahore TV was in readiness to 
televise the destruction of the aircraft 
(obviously with foreknowledge), that 
the destruction took place in full 
view of the airport authorities, 
troops and police aftd that the fire 
brigade did not put out the fire until 
the aircraft had been almost totally 
destroyed on the excuse that 
the hijackers prevented it from doing 
so, clearly indicates the complicity 
of the Pakistan Government.

5. Subsequently the two hijackers 
were permitted by the Pakistan 
Government to be lionised at 
Lahore. Processions organised by 
several of the West Pakistan 
political parties were taken out to 
acclaim the hijackers and they 
themselves were paraded in Lahore. 
Similar processions were also taken 
out in Karachi. With the prevalence 
of Martial Law, it would have been 
a simple matter for the Pakistan 
authorities to have banned such 
processions.

It is clear from these circumstances that 
the hijacking had their encouragement, 
instigation and connivance and appears to 
have been officially supported by the 
Government of Pakistan. Wc have made 
this position quite clear not only to Pakistan, 
but to other Members of the International 
Community

SHRI ATAL BIHAR I VAJPAYEE: 
What about the second part of my question, 
regarding taking up this question with 
appropriate international forums ?

SHRI SWARAN SINGH : Pakistan is 
trying to invoke international authority but 
we are of the view that it should be better i t  
this is dealt with bilaterally between India 
and Pakistan.
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SHRI RAO BIRENDRA SINGH : In 
the face of this grave provocation and grave 
insults hurled by Pakistan m the face of 
India will Government think of taking any 
other retaliatory measures apart from simply 
banning overflights of Pakistani planes over 
India ?

SHRI SWARAN SINGH * This was not 
done by way of retaliatory action ; we 
exercised our right in a judicous manner.
This should be our approach

WRITTEN ANSWERS TO QUESTIONS

International Control Commission for 
Indo-China

*2. SHRI R. R. SINGH DEO : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether the attention of Govern
ment of India has been invited to a state
ment recently made by the Canadian Foreign 
Minister, accusing India o f partisanship in 
its handling of the International Control 
Commission for Indo-China ; and

(b) if so, the reaction of Government 
of India in this regard ?

TUB DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SUREN0RA PAL SINGH): (a) 
Tlj» text tit this statement was made avail
able to the Government of India by the 
Canadian Government, It does not mention 
*W partisanship by the Government of

India although it points out that Poland 
and India could have taken more 
action.

(b) Government of India has taken all 
necessary action possible in the present 
circumstances prevailing in Laos. This 
has been suitably conveyed to the 
Canadian Government and to other parties 
concerned.

Decline in Production of Coal by 
National Coal Development 

Corporation

*3. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of PETRO
LEUM, CHFMICAIS AND NON- 
rERROUS META IS  be pleased to 
state :

(a) whether the total production of coal 
by the National Coal Development Corpo- 
lation in the first six months of the cuirent 
year was one million tonnes k ss than the 
target fixed ;

(b) if so, the reasons for the shortfall 
in production ; and

(c) the steps taken to step up coal 
production ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLTROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI NIT1RAJ SINGH CHAUDHARY) :
(a) Yes, Sir. The actual production of 
coal during the first six months of the 
current year was 6 64. m. tonnes was against 
a target of 15.37 m. tonnes fixed by the 
Corporation for the full year,

(b) The production was restricted so as 
to match with demand, which was low 
due to

(1) continued low off-take of washed 
coal by the steel plants ;

(2) lack of sufficient orders for Or* I 
slack coal particularly in Kamnpjra 
ar*a; "
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(3) the complete stoppage of movement 
on the Sooth Eastern Railways for 
some days hi June and July and 
later on the Eastern Railways in 
September beside partial dislocation 
of raiJ transport over long period 
during July to September due to 
strikes and labour troubles on the 
Railways ; and

(4) heavy rains during August and 
September affecting production in a 
number of mines.

(c) Production will be stepped up when 
overall coal demand particularly coking coal 
picks up. The transport problems are 
discussed then and there with the concerned 
Railway Authorities who have been requested 
to take measures to improve the wagon 
supplies. N C I)C  has programmed for a 
production of abou 16 m. tonnes in 1971-72 
as against the actuals of about 14 m. tonnes 
in the curient year.

Reduction in the Prices of Drugs

*4. SHRI RAMAVTAR SHASTRl : 
Will the Minister of PETROLEUM, 
CHEMICALS AND NON-FERROUS 
MfcTALS be pleased to state :

(a) whether the measures so far taken 
by Government to control the drug pi ices 
have proved ineffective and the prices of 
many important drugs haw gone up consi
derably in the last ten months ;

(b) if so, the reasons therefor ; and

(c) the further steps Government 
propose to take to bring down the drug 
prices ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PfcTROIEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI a  R. CHAVAN) : (a) to (c). No. 
As a result of the Drug Price Control Order 
Prices of a number of important and popular 
drugs have come down appreciably. In 
some cases prices have »iso gone up. In all 
these m m  the reason fe the increased cost 
f f  raw materials and other costs, This is 
inevitable In A system of price rationalisation

which ia aimed at by the Price Control 
Order, Government have however taken 
care to see that the increases have been kept 
down as much as possible. Government 
have powers to revise the prices wherever 
considered necessary. The new prices have 
come into effect only from ISth January
1971 and Government would like to watch 
the situation for some time.

Ban on Pakistani Aircraft Flying 
over India

*8. SHRI ANANTRAO PAT1L : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to stale :

(a) whether India is thinking of lifting 
ban on Pakistani ovcr-flights ;

(b) whether Pakistan i3 trying to have 
a third party intervention ;

(c) whether India agreed to i t ; and

(d) whether India is firm on direct talks 
with Pakistan ?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : (a) 
No, Sir,

(b) to (d). Pakistan did make efforts 
to get some countries interested in this 
matter, but we have made it clear that this 
matter can best be resolved bilaterally 
between India and Pakistan.

Protest to Pakistan about Hijacked 
Indian Plane

*13, SHRIINDER J. MALHOTRA : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether Government lodged a 
protest with the Pakistan Government about 
the Indian Airlines plane which was sky
jacked, when on a flight between Jammu 
and Srinagar on the 30th January, 
197! ; and

(b) if so, the reaction and the reply 
received from Pakistan ?



35 Written Answers MAkCH 29, im Written Answers 36

THE MINISTER 01? EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH):
(a) Yes. Sir.

<b) The Government of Pakistan have 
rejected our protest and disowned responsi
bility foi the hijacking and destruction of 
our plane.

X < m is a  W e c x tirp f fo r h t^ k a  O c e a n

1. DR. KARNI SINGH: Will the 
Minister of DEFENCE be pleased to 
sta te :

(a) whether Russia has more war-ships 
than any other country in the Indian 
Ocean;

(b) if so, the number thereof vis-a-vis 
those of other countries;

(c) whether any protests have been 
lodged with that country to leave it as an 
area of peace ; and

(d) if so. the reaction 0f the Russian 
Government thereto ?

THE MINISTER OF DEFENCE 
(SHRI JAGJIWAN RAM) ; (a) and (b).
Tfoe precise stiength of the warships of 
different nations present in the Indian Ocean 
is not known.

(c) and (d). Government arc of the 
view that the presence in the Indian Ocvan 
of the naval fleet of countries not bordering 
the Indian Ocean is unnecessary and is 
likely to create tension. These views have 
deew Jtawv? to iiic Powers concerned. 
Under international law, ships (including 
war-ships) of all countries have freedom of 
movement in the High Seas outside the 
territorial waters of littoral States The 
question of making a formal protest to 
countries whose warships remain In the 
Indian Ocean does not, thereto e, 
*rise.

Representation of Workers and Officer* 
of Iadian Oil Corporation on 

Management Board

2. SHRI SHASHI BHUSHAN : Will 
the Minister of PETROLEUM, CHEMI

CALS AND NON-FERROUS METALS 
be pleased to tefer to the reply given to 
Starred Question No. 9 on the 9th Novem
ber, 1970 regarding representation of 
Workers and Officers of Indian Oil 
Corporation on the Management Board and 
state :

(a) whether the matter has since been 
considered and a final decision taken ;

(b) if so, the nature of the decision 
taken and the broad outlines thereof; 
and

(c) if not, the further time likely to
be taken in taking a daemon in the
matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLTROLLUM, CHEMI
CALS AND NON-FERROUS METALS
(SHRI D. R. CHAVAN) * (a) to (c).
The matter is still under consideration of 
the Government and a decision will be taken 
shortly.

Allotment of Accommodation to 
Government hmploym

3. SHRI A. N. CHAWLA : Will
the Ministei of WORKS, HOUSING AND 
URBAN DFVrt OPMENT be pleased to 
state :

(a) the number of Government employees
waiting for Government accommodation for 
the last mote than 15, 16, 17 and
18 years ;

(b) the specific mm>um adopted by
Government to provide Government
accommodation to those who have completed
more than 15 years of service ;

(c) the number of Government em
ployees who have been residing in much 
lower type of accommodation allotted to 
them much earlier when they were holding 
junior posts and do not want to change to 
their entitled types ; and

(d) the action Government propose to 
take against them so that those accommo
dations could he allotted to the persons who
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are eligible to such type of accommodation 
and by when ?

THE MINISTER OF WORKS, 
HOUSING AND URBAN DEVELOP- 
MENT (SHRI I. K. GUJRAL) : (a) 
Applications for allotment of accommodation 
from the genera! pool m Delhi/New Delhi 
daring a particular year are invited on a 
restricted basis. For the allotment year 
starting from 1st August, 1970, the appli
cations from the officers entitled to different 
types of accommodation were called for as 
under : •>

Type Date of priority upto
which applications were 
invited

I 31.12 1962

II 31.12.1955

III 31 12.1948

IV 31.12.1948

V 31.12.1563

VI 31.12.1965

VII Upto date

VIII Upto date

In the case of officers entitled to type
IV and below, the entire service is taken 
into consideration for determining the date 
of priority and the date of priority stipulated 
for purposes of applications indicates the 
number of years of service put in by such 
employees. In the case of officers entitled 
to type V and above and drawing emolu
ment! of Rs. 800/- and above, the date of 
priority is reckoned from the date An officer 
has been continuously drawing emoluments 
prescribed for a particular type. On the 
basis of applications received for the aliot- 

year starting from 1st August, 1970, 
the a&mber of offioers waiting for allotment 
of general pool accommodation at Delhi/

New Delhi for the last more than 15, 16, 17 
and 18 years is as under

Type 15 16 17 18
years years years years

*
1 909 158 144 143

♦
II 2,850 1,349 683 253

*These include thr figures against 16, 17 
and 18 years.

In the case of types III and IV appli
cations were invited from those Government 
ofliceis who had joined service on or before 
31st December, 1948 and as such the officers 
who have put in 15 to 18 years’ service were 
not eligible to apply. In types III and IV 
the number of officers who are waiting for 
allotment on the basis of applications re
ceived for the allotment year starting from 
1st August 1970 and having date of priority 
as 31st December, 1948 is 2*371 and 2,467 
respectively. No officer with more than
15 years of service is awaiting allotment in 
types V and above.

(b) According to the provisions of the 
Allotment Rules, the allotment of general 
pool accommodation is made to officers 
working in eligible offices on the basis on 
their dates of priority and emoluments 
drawn. Within the available resources the 
Government is trying its best to provide 
additional residential units in the general 
pool as expeditiously as possible. During 
the year 1970-71, 960 residential uni s in 
types I to IV have been constructed, out of 
which 536 were in type II, 104 in type 111. 
2076 residential units are under construction 
in Delhi/New D^lhi in types MV and of 
these 744 are in type II and 424 in type 1H. 
In addition further action to award the 
works is being taken for constructing 420 
type II! and 60 type II units.

(c) and (d) : According to the appli
cations received for the allotment year 
beginning from 1st August, 1970, the number 
of officers who are occupying two types 
below their entitled types is 1,751*/tite



3» Written Answers MARCH 20,1971 Written Answers 40

number of office s occupying three types 
below their entitled types is 161 and the 
number of officers occupying four types 
below their entitled types is 1. According 
to the provisions contained in the Allotment 
Rules the officers occupying lower accommo
dation than their entitled type of accommo
dation cannot compulsorily be > shifted to 
their entitled type but such officers as arc 
offered the entitled type and refuse to move 
to that type have to pay the licence fee under 
F. R. 45-A in respect of the residences so 
allotted/offered or the licence fee of the 
residence already in their occupation, which- 
ever is higher. In order to remove the 
shortage in lower types, new constructions 
are mostly undertaken in types IV and 
below.

Cost-structure of Drugs

4. SHRI A. N. CHAWLA : Wilt the 
Minister of PETROLEUM, CHEMICALS 
AND NON-FERROUS METALS be pleased 
to sta te :

(a) the outcome of the study of the 
cost-structure of 25 specified drugs ;

(b) whether any measures are proposed 
to be adopted to fix the prices of formulations 
based on those drugs ;

(c) whether in the light of the experience 
gained of the Price Control Order, the 
mark-up rates of drugs will be reviewed ;

(d) whether this review of prices of 
drugs is likely to give some relief to the 
general public ; and

(e) if so, to what extent and if not, the 
justification thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
<SH*U 0.R. CHAVAN) : (a) Report of 
the working Group constituted for the 
purpose, is still awaited.

(b> Doet not arise at this stage.

(c) Tfce D m  Prtofts Control Order 
lays down only ceilings tor markup. In

the light of the experience gained, the 
Government, while fixing up or revising the 
prices, is adopting a reasonable mark-up within 
the ceiling, having regard to a variety of factors 
such as nature of the formulation, whether any 
product development work has been done, 
whether it is a product of original research 
etc. It is not considered necessary to have 
a general review of mark-up rates of drugs 
at present.

(d) and (c). Do not arise at this stage.

C G.H.S. Dispensaries in Delhi

5. SHRI A N  CHAWLA : Will the 
Minister of HI ALTH AND FAMILY 
PLANNING be pleased to state :

(a) the number of C.G.H.S. Allopathic, 
Ayurvedic and Homoeopathic dispensaries 
opened m the Union Territory of Delhi and 
the locations thereof ;

(b) the average number of patients 
visiting cach type of these dispensaries daily ;

(c) whether in view of the large number 
of patients visiting the Ayurvedic and 
Homoeopathic dispensaries Government 
propose to increase the number of such 
dispensaries ; and

(d) if so, when 7

THE DEPUTY MINIS 1ER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K. KISKU) : (a) 
There aie 58 Allopathic, 5 Ayurvedic and
2 Homoeopathic dispensaries functioning in 
Delhi. Their locations are given in state
ment I laid on the table of the House. 
[Placed in Library See No. LT-41/71]

(b) The average number of patients 
visiting each type of these dispensaries daily 
is as under

Allopathic dispensaries — 20,905

Ayurvedic dispensaries — 747

Homoeopathic dispensaries —494

(c) and (d). It has been m teatly decided 
to set up additional one HotQoeop&th&itwo
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Allopathic dispensaries in Delhi during 1971- 
72. The new dispensaries will start 
functioning as soon as suitable accommodation 
and staff is Available.

Damage to Property of Passengers in Indian 
Plane Hijacked to Pakistan

6. SHRI A. N. CHAWLA : Will the 
Minister of EXTERNAL AFFAIRS be 
phased lo i>Sa)e;

(a) whether an lndtan Airlines plane was 
hijacked to Pakistan by certain Pro-Pakistan 
element^ ;

(b) whether the said plane was later on 
blown up there ;

(c) the extent of damage lo plane and 
the property of passengers due to this mishap; 
and

(d) the specific measures adopted by 
Government for the safety of Indian planes 
in passage and the steps taken to get 
compensation for the plane and the belongings 
of the passengers ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir.

(b) Yes, Sir.

(c) Approximately Rupees one crore 
and twelve lakhs according to the value 
known so far.

(d) The overflight of Indian planes over 
Pakima territory M s been si&ppcti. Stringent 
security measures have also been enforced to 
prevent hijacking of Indian planes,

The Government of India are continuing 
to ptels the Government of Pakistan to pay 
«Jtnpensation for the plane and its contents.

Supply of arms to South Africa

% SSfRlA .lt CHAWLA: Will the
Miai#W of EXTERNAL AFFAIRS be 
Ife W M to m * :

(a) whether the UJC. Government have 
taken a firm decision for arms supply to 
South Africa ; and

(b) the steps Govrnment propose to 
take in case U.K Government does not 
reconsider their stand in this case although 
they had given an assurance in the last 
Commonwealth countries meet that they 
would reconsider their stand ?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF EX1ERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Yes, Sir. The British Government have taken 
a decision to sell some arms to South 
Africa.

(b) At the Commonwealth Prime 
Ministers’ Conference held in Singapore in 
January 1971, the British Prime Minister had 
said that he would convey to his Cabinet the 
views expressed at the Conference on the 
proposed supply of arms to South Africa. A 
Study Group consisting of 8 nations, including 
India, was set up to go into "the factors 
affecting the security of maritime trade routes 
in the South Atlantic and Indian Oceans”, 
India accepted membership of the Study 
Group on the understanding that the Study 
Group would consider the proposed sale of 
arms to South Africa and its impact on the 
Commonwealth as a whole. It was our hope 
that circumstances would not arise which 
would make the work of the Study Group 
infructuous. We made it clear that should 
circumstances change or new considerations 
arise, to make the Study Group infructuous, 
we would have to reconsider our attitude. In 
our view, Britain's announcement of the 
decision to sell arms to South Africa has 
rendered the Study Group infructuous and 
we have, therefore, withdrawn from it.

2. To concert further action we are in 
touch with other conut ries of the 
Commonwealth, especially of Africa, Asia 
and the Caribbean.

Development of Ring Towns around Delhi

g. SHRI TEJA SINGH SWATANTRA: 
Will the Minister of WORKS, HOUSING 
AND URBAN DEVELOPMENT be pleased 
to state :

(a) whether there is a {fc<*posal t# develop
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ring towns around Delhi to check migration 
*o the capital; and

(b) if so, the details thereof ?

THE MINISTER OF WORKS, HOUS
ING AND URBAN DEVELOPMENT 
(SHRI I. K. G U JRA L): (a) Yes, Sir.

(b) The Master Plan of Delhi lequires 
that alongwith the development of Delhi 
there should be a synchronous development 
or ring towns around Delhi, namely 
Ghaziabad, Faridabad, BaUabgarh, Gurgaon, 
Bahadurgarh, Loni and Narela.

Restrictions Imposed on Movement of Indians 
and Foreigners by Bhutan

9. SHRI R. R. SINGH DEO . Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether the attention of Ciovernment 
of India has been invited to the decision of 
the Bhutan Government to impose stricter 
restrictions on the movement of Indians and 
foreigners in Bhutan ; and

(b) if so, the reaction of Go\ernment of 
India in this regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): (a)
and (b) The Government of Bhutan 
have not taken any decision ‘to impose 
stricter restrictions on the movement of 
Indians and foreigners in Bhutan They 
have only decided to check more carefully 
the identity of non-Bhutanese personnel on 
entering Bhutan under existing arrangements.

Soviet Naval Build-up in Indian Ocean

10. SHRI R. R. SINGH DfcO : Will
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether there has been a large scale 
Soviet Naval build-up In the Indian Ocean ;

<b) whether the attention of Govern
ment has been invited in this regard to a 
white Paper brought out by the British 
Government; and

(c) if so, the reaction of Government 
this regaid ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
The Government of India have seen various 
reports on this but have no positive evidence 
of such a large scale build-up,

(b) Yes, Sir.

(c) Government has already subletibed 
whole-heartedly to the Lusaka declaration 
that the Indian Ocean area should remain 
a /one of peace and free from great power 
dommati *n and great powei rivahies. Since 
the majority of the littoral states were present 
at Lusaka, and subscribed lo this view, the 
Government of India hopes that outside 
powers will take due note of the view of the 
littoral states. Government have lequcstcd 
Britain, the U SA  and the U S.S.R. to pay 
due heed to the unanimous conclusion 
arrived at the Lusaka Confeicnce on this 
matter.

Ex-gratia Grants to Indians f>;r Properties 
Seized by Pakistan

11. SHRI R. R. SINGH DEO : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether there are proposals for ex- 
gratia grants to those Indians whose proper
ties have been seized by Pakistan during the 
1965 conflict ; and

(b) if so, the details of such ex-gratia 
payments and the total amount involved ?

THE DEPUTY MINISTER IN THE 
MINISTMY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
The Government of India have decided that 
ad hoc interim relief, in the form of ex* 
gratia grants from the Consolidated Fund of 
India* at the rate of 25 per cent of the value 
or the verified claims restricted to a maximum 
of Rs. 25 lakhs in each case, may be made 
to all such Indian nationals and Indian 
companies, against a bond to be executed by 
the recipients. It has also been decided that 
Where 25% of the value of the , verified flJairo 
excead the aforesaid limit, cafes will lie cott- 
sklered on merit, Such payments will be
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taken into account and adjusted when the 
properties of the Indian nationals/companies 
concerned are restored to them by the 
Government of Pakistan in terms of the 
Tashkent Agreement or when any amount 
becomes payable to them on that account.

(b) Payments are yet to commence. 
Claims amounting to Rs, 109 crores approxi
mately have been registered with the 
Custodian of Enemy Property, India.

Sale of Jeeps by Defence Department in Con
nection with Mid-term Elections 1971.

12 SHRI JYOTIRMOY BOSU : Will
the Minister of DEFENCE be pleased to 
state :

(a) the number of jeeps manufactuied 
for the Defence Department during the last 
three years ;

(b) how many jeeps were sold by the 
Department of various Parties and individuals 
from the old and new stocks respectively in 
connection with the Mid-term elections which 
took place in March, 1971 ;

(c) the full particulars of the parties and 
individuals to whom the jeeps were sold ; 
and

(d) the number of jeeps sold to each ?

THE MINISTER OF DEFENCE (SHRI 
JAOJIWAN RA M ): (a) and (b). Presum
ably the honourable member is referring the 
Wiliys Jeeps. _

3046 Nos Wiliys’ Jeeps were purchased 
by the Army during the years 1968 to 1970. 
No sales of new Wiliys jeeps are made by 
the Defence Ministry to any political party 
or to individual. Discarded jeeps are 
normally disposed of by public auction 
through the DGS&D. However, releases of 
jeeps at pre-detcrmlned prices are also made 
to Members Of Legislatures, charitable/ 
educational/social welfare institutions requir
ing vehicles for their bonafide use and to ex- 
servicemen according to the general orders in 
force. None of these Jeeps were released to 
N N  parties. No discarded Jeeps have 
been »lea§ed except in accordance with the 
genera) orders in force.

(c) and (d). Do not arise in view of 
answer to parts (a) and (b) above.

Comprehensive Plan for Rehabilitating Emer
gency Commissioned Officers

13. SHRI R R. SINGH D EO : Will
the Minister of DEFENCE be pleased to 
state :

(a) why a comprehensive plan has not 
been worked out so far for rehabilitating the 
released Emergency Commissioned Officers ; 
and

(b) how long it will take to work out 
such a plan ?

THE MINISTER OF DEFENCE <SHRI 
JAGJIWAN RAM) : (a) and (b). All 
possible steps have been and are being taken 
to resettle the released ECOs in suitable 
civil jobs or in civil employment schemes. 
These are detailed in the attached statement.

Statement

STEPS TAKEN BY GOVERNMENT
FOR THE REHABILITATION OF 

EMERGENCY COMMISSIONED 
OFFICERS

Reservations have been made in Ail 
India and Central Services for released 
FCOs/SSCOs both in respect of permanent 
and long term temporary vacancies to be 
filled by direct recruitment as follows ;

IAS/IFS — 20%

IPS — 27%

Class I — 25%

Class II w 27%

The reserved vacancies in AU India and 
Central Services are tilled up by a special 
Competitive examination held by the UPSC 
exclusively for the EC/SSCOs. They have 
only to appear in three papers namely. 
Essay, 'General English’ and 'General 
Knowledge*. The age limits in their cate 
have been relaxed and the prescribed age 
limit i.e. 24 years is taken as on 1st Angus 
of the year of joining the pre-tiOfntMMng 
training.
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t .  State Government have also Agreed to 
reserve certain percentages or vacancies in 
their Gass I and Class II (Non-technical) 
posts for released ECOs,

3. Relaxation in educational qualifi- 
cations has been allowed to the ECOs/SSCOs 
whose studies were interrupted due to their 
having joined the Army with the consequence 
that they could not acquire the requisite 
minimum educational qualification of a 
Degree tor appointment to the civil services.

4. For released fiCOs/SSCOs holding 
Engineering Degrees, 32% of vacancies in 
Gass I & Class II Services had been 
reserved. This has since been reduced to 
27%, due to raising the reservation for 
SC/ST. Selection of candidates is made on 
the basis of technical interview by the UPSC 
instead of their having to sit for a written 
examination.

5. ECOs who have risen from the ranks 
and have not been found fit for grant of 
Permanent Commission are considered for 
reversion, at least to JCO's rank, on a purely 
voluntary basis, and each case of such 
reversion is examined on merits,

6. The State Governments have been 
requested to extend alt facilities including 
finance, technical know-how, raw materials, 
etc. to released emergency commissioned 
officers in their efforts to organise co
operatives in the indust lial sector.

7. Guidance for set ing up Small Indus
tries as a measuie of self-employment of 
released ECOs, in industrial estates, in agri
culture etc., is being given to them by an 
officer specially appointed for this purpose 
under the Directorate General of Resettle
ment of this Ministry.

8. To help the ECOs. a number of re
orientation course? in the field of Business, 
Industrial and Personnel Management have 
been arranged, 219 ECOs have so far under
gone such courses.

9. Efforts are being made to persuade the 
fcuWifi Sector Undertakings under the various 
Central Government Departments to absorb 
fb$«fttea*ed ECOs. Such effort* are atoo being 
m ilk  with the Private Sector Undertakings 
t*  p p  officers on Special Doty a t Delhi,

Calcutta and Bombay, under the Directorate 
General of Resettlement in this Ministry.

10. State Bank of India has reserved 
25% of the vacancies in the officers1 cadre 
for the released ECOs. The Ministry of 
Finance have been requested to advise the 
Managements of the other nationalised 
banks to set apart 25% vacancies in the 
Junior officers’ cadre, exclusively for the 
released ECOs as has been done by the 
State Bank. The matter was to be placed 
before the Co-ordination Committee of the 
Custodians of the Public Sector Banks.

11. Survey-trained iclcascd FCOs are 
being considered for appointment in the 
Survey of India in a civilian capacity, in 
consultation with the UPSC.

12. A scheme has been introduced under 
which interest ficc loan upto Rs 2,000/- 
would be sanctioned to individual ex- 
Emergency Commissioned/Short Service 
Commissioned Officers for undergoing the 
following training/higher educational studies 
within the country :

(a) Professional training

(b) Management training

(c) Educational studies qualifying for a 
degree or above.

fa*it, tife w  *&r %

14. xmmtx TO *: 
ffcww, x w f t  w m  arwtyr m g  tfsft ^  
SRTPT W  #*rr TOT PP ;

(nr) w t  flrgTT, < r fm  >f»rw, *iw  
sfcs emxapit trnff % «rrfwf<?t 
TTrniT TtWJ #  f w f r
Trf*r*$wr$ ;

(* )  w  m m  % tPFtifhtift
t m t m
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*rf w N rf lf  w  ^  ifrc  $$%
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T O rrrf *pt£ f?£*r w rft
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f a )  *rfa £f, ?Tt FfctfR^ft s^rkT

* tt$ ?
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51 Written Answers MARCH 99k Ml Wrimn Answers $2

1  2 3

(«r) vrtfto mm 0*25 
rfxtitmt 
5Fvt*r

0.36

(»T) «r«flr  aFcft 0.04 
|2TT3ft gsnT 

ifhPTt
i

0.81

3̂ftf :— 4.29 4.31
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Import of Crude Oil

17. SHRI RAJA KULKARNI :
SHRI R, R. SINGH DEO :
SHRI N. K, SANGHI :

Will the Minister of PETROLEUM, 
CHEMICALS AND NON-FERROUS 
METALS be pleased to state :

(a) whether Government have agreed 
to give increased prices for imported crude to 
the foreign oil companies ; if so, to what 
extent and the total additional burden upon 
the country on this account;

(b) how much crude oil has been impor
ted into our country during the year 1970 
and the total import bill for the same; 
and

(c) whether any attempt has been made 
by our Government for importing crude on 
Government to Government basis from 
crude-producing countries in the Middle 
East and if so, the results thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY 0F  PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS
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(SHRI D, ft. CHAVAN) : (a) The pro
posal made by the private oil companies 
for increase in pWccs ot imported crude oil, 
as used by them, is still under examination. 
The total additional burden if any, on 
country's resources can only be determined 

* after a decision is taken.

(b) U.674 million tonnes of crude oil 
were imported during 1970 at a cost of Rs. 
102.04 crores.

(c) Not yet. Some proposals in thk 
connection are under consideration.

Production of Avro-748 Planes

18. SHRI S. M. BANERJLL ; Will
the Minister of DEFENCL be pleased to 
state:

(a) whether Production of Avro-7-18 
Planes in HAL Kanpur has increased ;

(b) if so, to what extent ; and

(c) the number of aircraft produced 
in 1968, 1969 and 1970 ?

THE MINISTER OF STATE (DEFENCE 
PRODUCTION) IN THE MINISTRY OF 
DEFENCE (SHRI P. C. SETHI) : (a) Yes, 
Sir.

(b) The production of Avro-748 (HS-748)
planes at HAL, Kanpur will be increased
from 6 aircraft each in 1968-69 and 1969-70 
to t  aircraft proposed to be completed during 
1970-71 and 9 aircraft during 1971-72.

(c) The production programme is drawn 
up financial year-wise. The actual delivery 
durin* 1970-71 is as under:

1968*69 6 aircraft

1969-70 6 aircraft

1970-71 « aircraft

*Mawahar JyotP* In Neftrtt Museum

19. DR, KARN1 SIN0H : Will the 
Minister of ^ORKS> HOMNfc AND 
UlM N DEVELOPMENT be pfeased to 
state t

(a) whether it is a fact that about Rs. 
40,000 per year are being spent on keeping 
burning a lamp called 'Jawahar Jyoti' ia 
Nehru Museum

(b) if so, whethci in view of this high 
expenditure, Government propose to divert 
this expenditure* to some productive or social 
welfare purpose ; and

(c) if not, the reasons therefor ?

THE MINISTER OF WORKS, HOUS
ING AND URBAN DLVFLOPMENT 
(SHRI I. K. GUJRAL) : (a) No, Sir. The 
average annual expenditure on the main
tenance of the "Jawahar Jyoti” during the 
3-year period ending on 31st March 1970, 
was Rs. 27,000/- approximately. With effcet 
from 11th January 1971, the oil-led Jyoti ha  ̂
been replaced with a permanent gas flame 
and in comcqucnce the annual expenditure 
has been reduced to about R*.. 11,000/-.

(b) and (c). Government do not con
sider that the expenditure on the maintenance 
Of the “Jawahar Jyoti” is high.

Piped Water Facilities in Jatni 
Town (Orissa)

*20. SHRI CHINTAMANI PANI- 
GRAHl; Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased to 
state;

(a) whether the scheme to provide 
piped water facilities in Jatni Town in the 
District of Puri in Orissa has since been 
finalised ; and

(b) if so, when this will be imple
mented 1

TH$ DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. K1SKU) : (a) 
and <b). The Government of Orissa have 
reported that Jatni piped water supply 
scheme which is estimated to cost 
Rs, 16.93 lakhs has not been finalised by 
them due to paucity of funds.

Piped Wa^FjKigtesta Ktarda

*21. SHRI CHINTAMANI #ANI* 
GftAHl: Witt the Minister of HEALTH
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AND FAMILY PLANNING be pleased to 
state;

(a) whether any proposal for providing 
piped watei to Khurda Town m the District 
of Puri in Orissa was received from the 
State Government,

(b) if so, whether this piopo&al has 
since received the approval of the Central 
Government , and

(t) it so, the details thereof t

THb DLPUTY MINISTrR IN THl 
MINISTRY OF H1A11I1 AND FAMILY 
PLANNING (SHRI A K, KISI^U) . (a) to 
(tj No scheme relatmq tu supply of piped 
water to Khuidu lov>n vuis received by the 
Govcrnmenl of India fiom the Ofissa 
Government The powers for sanctioning 
(he watei suppl> schemes have been delegated 
to the State Governments and it is no longer 
necessary lor them to obtain approval ol 
the Government of India foi urban water 
supply schemes upto Rs. 25 lakhs.

The Government of Onssa have however 
reported that they had approved the piped 
water supply scheme for Khurda Town 
costing Rs. 14 lakhs m 1967 and the execu
tion ot the scheme will start in 1971-72.

f«Snc % v ta m  flrwl 3  wi 
aim

22. «ft arc?* j «r=rr
m i  srn t? «rrg w t  ^

(*?) iftvm  w  frrafr
% * gsr arf«R> *r m i

(n )  §r, eft ^r%  m  % ;
3ft*

(*r) * r v m  srxr  w  ***** % w r  
^r^NTft t i t  srr x $  $ 1

‘̂ ffcfaWW, tW W  IW  tflJJ

*ransw U w n i f t n  (Mi w tm t*  w |

, (*) tfh: (m). aft i
OTicf TO ft, aftr 3T?5r OTffhi»t#l 
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ssrep «Ft % f$ytr § m f

atfsr*> s o t  % ^ w s s r  »

Compensation from Pakistan for Burning 
of an LA C. Plane

23 SHRI S M. BANfcRJLE Will the 
Minister of EX TERNAL AFFAIRS be 
pleased to state

(a) what further steps have been taken 
to get compensation from Pakistan because of 
burning of an IAC plane ,

(b) wliethei Pakistan have not yet 
agreed to hand over the two hijackers to 
Government; and

(c) if so, the steps likely to be taken.

THE DEPUTY MINISTER IN THE 
MINISTRY OF LXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) . (a) to
(c) The Government of India continue their 
efforts to press Pakistan to pay compensation 
for the loss of the Indian plane, as well as 
its cat go, baggage and mail and to take 
suitable action against the two hijackers. The 
Government of Pakistan have not so far 
taken any satisfactory action on the demands 
made by us. In the meanwhile, the overflight 
of Pakistan planes over India remains 
suspended.

Shortage of Doctors in Rural Area#

*24 SHRI D S. AFZALPURKAR: Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether it is a fact that there Is 
shortage of doctors in rural areas In the 
country ; and

<b) if so, the specific steps Government 
propose to take in this regard ?
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THE PEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A.K. KISKU): (a) 
There is an overall shortage of doctors in the 
country, which is more acute in rural areas 
than in urban areas.

(b) Suitable remedial measures arc being 
taken to encourage doctors to seivc in rural 
hospitals and dispensaries. Increased 
emoluments by way of special allowance, 
better facilities of living and working 
accommodation with adequate drinking water, 
sanitary arraogments and all-weather approach 
roads to Primaiy Health Centres; or Sub- 
Centres are contemplated.

A pilot Schema for M^brte Trainmg-eum- 
Service Hospitals has already bc.m taken m 
hand. Undei the schcme specialist teachers 
with interns and final year students fiom 
medical colleges will camp in rural areas and 
render voluntary service at selected Primary 
Health Centres. 50 Hospital bed* will be 
attached to cach mobile unit. At the selected 
District Hospitals it is proposed to recruit 
additional specialists and these specialists 
would man the District Mobile Hospitals 
which would render medical aid in rural 
areas.

Drug Price Control Order

25. SHRI JYOTIRMOY BOSU : Will 
the Minister of PETROLEUM, CHEMICALS 
AND NON-FERROUS METALS be pleased 
to sta te ;

(a) whether the “Drug Price Control 
Order*’ has come into force in all parts 
of the country ;

(b) if so, the retail prices of each drug 
before the promulgation of the Order in the 
States of Maharashtra, Tamil Nadu, West 
Bengal* and the Union Territory of D elhi;

(c) the price of each drug after "Drug 
Price Control Order” came into force In the 
States of Maharashtra, Tamil Nadu, West 
Bengal, and the Union Territory of Delhi; 
and

(d) how far the order has been able to 
bring down the price# of essential drag* %

THE MINISTER OF STATE fN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI D.R. CHAVAN) : <a) ; Yes.

(b) and (c). There are thousands of drug 
formulations marketed by the various 
drugs manufacturing units and it is, therefore, 
not possible to furnish the required 
information in respect of each drug. A few 
examples of decreases and increases in the 
retail prices of popular drugs as a result of 
the issue of the Drugs (Prices Control) Order,
1970, are given tn the pamphlet “Drugs 
Prices Control—Amis and Achievements” 
placed m the library of the Parliament The 
retail pi ice* as approved by Government arc 
unifoim throughout the country. Consumers 
have however to pay local taxes which vaiy 
from state to stale.

(dj It is estimated that the community 
has bencfi»ed to the extent of about Rs. 20 
crores in an annual tum-ovei or about Rs. 
220 ciores.

Visit of General Westmoreland to India

26. SHRI JYOTIRMOY BOSU : Will 
the Minister of DEFENCE be pleased to 
state :

(a) who proposed the recent visit of 
General Westmoreland to India ;

(b) which authority is to bear the 
expenditure in this connection ;

(c) the details of the said visit ; and

(d) the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI 
JAGJIWAN RAM) : (a) General William 
C. Westmoreland was invited by General 
Manekshaw, Chief of the Army Staff, with 
the approval of the Government of India# to 
visit India,

(b) The expenditure on travel within 
the country and hospitality during hi* stay 
in Ipdia was borne by the Government of 
India and the expenditure on from 
USA to India and back was borne by the 
Government of UJS,A.
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(c) The visit took place from 5th to 
13th February 1911. General Westmoreland 
w u  accompanied by Mrs. Westmoreland and 
two staff officers. The parry was shown 
certain Army Training establishments, and 
visited Agra, Jaipur and Kahjuraho for 
sight-seeing.

(d) General Manckshaw, accompanied 
by Mr*. Manek&haw and two other Army 
officers visited U S.A. in April, 1V70 at the 
invitation of the U.S. Chief of the Army 
Staff. As a gesture of reciprocity, an 
invitation was ex'ended to General 
Westmoreland.

12 hrs.

CALLING ATTENTION TO MATTER OT 
URGENT PUBLIC IMPORTANCE

BAHOT PAPIRS FOUND AT CHANDIGARH

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : I call the attention of the
Minister of Law and Justice to the
following matter of urgent public
importance and I request that he may make
a statement thereon

“The outcome of Deputy Chief Election 
Commissioner’s enquiry in Chandigarh 
about finding of surplus ballot papers’*.

THE MINISTER OF LAW AND 
JUSTICE (SHRI HfR. GOKHALE) : The 
calling-attention is with regard to the outcome 
of the inquiiy conducted by the Deputy Chier 
Election Commissioner at Chandigarh and 
the question in regard to the inquiry arose 
because of the question being raided a few 
days back in this House that certain ballot 
papers were found at Chandigarh and that the 
batio 1 papers printed at Chandigarh were in 
excess of those required for the purposes of 
the elections in parliamentary constituencies 
»n Puryab, Haryana and in Chandigarh Untort 
territory.

When a number of Members of 
Parliament approached the Chief Election 
Commissioner, a senior officer of the Election 
Commission, namely Mr. P.I. Jacob, Deputy 
Chief Election Commissioner was appointed 
t0 proofed with the inquiry at Chandigarh, 
^itfh he did from the 26th March, 1971.

I believe a full and elaborate statement has 
already been given to the Members of the 
House....

SOME HON. MEMBERS : No, no.

SHRI H. R. GOKHALE : If it has not 
been given, I shall deal with it elaborately. I 
thought that it had been given. I have 
prepared an elaborate statement, because I 
thought that the suspicion which was cast on 
the conduct of elections in Punjab and 
Hatyana and in Chandigarh affected the 
purity and the fairness of elections, and the 
purity and fairness of elections being a matter 
which was very dear and near to the hearts 
of all of us, any suspicion arising out of 
this must be clcarcd forthwith. Therefore, 1 
have attempted to make a rather elaborate 
statement with regard to this calling-attenfion- 
noitce. On the 25th March, 1971...,

SHRI ATA1 B1HARI VAJPAYEE 
(Gwalior) ; I do not want to interrupt 
the hon Minister, because he is making a 
maiden reply. But I would submit that the 
copies should have been circulated to us 
earlier.

SHRI H.R. GOKHALE ; Since copies 
have not been given, I am not reading out 
the statement now, but 1 think that hon. 
Members will be interested in hearing what 
the correct position is. To save time, I was 
trying to cut it sho it...

SOME HON. MEMBERS: He may 
read out the statement now.

SHRI H. R. GOKHALE : Mr. Speaker, 
Sir, on the evening of 25th March, 1071, a 
deputation consisting of Shri S. N. Misra, 
M. P., Shri Digvijay Narain, M. P , Shri 
M. S. Gurupadaswamy, M. P., Shri I- K. 
Advani, M. P. and Shii Ravinder Varma, 
cx-M.P. met the Chief Election Commissioner 
at his residence and produced a bunch of 
ballot papers of 3-Tarn Tarn parliamentary 
Constituency in Punjab. All these ballot 
papers were in good condition and were 
serially numbered. They alleged that 
thousands of ballot papers of the various 
Parliamentary Constituencies in Punjab, 
Haryana and Chandigarh similar to those 
produced by them were recovered from a 
godown in Chandigarh and that as a result; 
of the printing of ballot papers very m w h
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in excess of the actual requirement, the poll 
in most of the constituencies was vitiated. 
As the matter required enquiry on the spot, 
the Chief Election Commissioner directed 
Shri P. I, Jacob, Deputy Election Commission
er to proceed to Chandigarh as early as 
possible and conduct a thorough investigation 
into the matter. He reached the Govern
ment Press, Chandigarh, at about 10 a m. on 
26 3.71. The Chief Electoral Officer and 
Additional Chief Electoral Officer, Chandi
garh, the Controller of Printing, Chandigarh, 
the Joint Chief Electoral Officer, Punjab, the 
Chief Electoral Officer and Deputy Chief 
Electoral Officer, Haryana and the Controller 
of Printing, Haryana, were present for the 
enquiry.

The ballot papers for the 13 Parliamen
tary constituencies in Punjab, 9 in Haryana 
and one in Chandigarh, t  e. 23 Parliamentary 
constituencies in all, were printed in the 
Government Printing Press at Chandigath 
under the Chandigarh Administration. In 
the formes used for the printing, 2. 3 and 
sometimes even 4 constituencies were com
bined in a single forme. Some of the 
combinations were as follows

Name of the No. of ballot
constituency papers required

1 Hissar 5,14,500
Mohindergarh 5,33,700
Ambala 4,92,000

11 Sangrur 5,11,300
Amritsar 5,13,400
Phillour (SC) 5,21,700
Ruper (SC) 5,25,100

in Fazilka 5,49.300
Bhatinda 5,33,000
Ludhiana 5,98,200

IV Rohtak 5,14,700
Karoal 5,07,000

Wliefi a single forme i* used ter printing 
ft*  ballot papers of more than om  consti
tuency a t  about, the number of copies taken 
will be for tl*  highest* manber reqeked 
fm  any of theie Thus in the

first forme above, for each of the constituency 
5,33,700 ballot papers were printed, though 
Ambala constituency required only 4,92,060 
and Hissar 5,14,500 only. In this procedure, 
which is followed in every State for the 
expeditious printing of the ballot papers, the 
pioduction of a certain surplus number of 
ballot papers for most of the constituencies 
is inevitable.

The total number o f ballot papers requi
red to be printed for all the 23 constituencies 
together was 1,18 61,800 while the actual 
number of ballot papers printed was 1,21,14- 
431. There was thus a surplus of 2,52,631 
ballot papers fo» all the constituencies put 
together which worked out to 2% in exccss 
of the actual number required. Usually 
the wastage allowed in the printing of ballot 
papers is 5%, whereas in the case under 
consideration, the actual wastage was 
only 2%.

The Controller of PnnUng, Chandigarh, 
had issued a wriuen direction on 15.2.71 that 
after the completion of the printing of ballot 
papers, waste papers should be destroyed in 
the presence of the Assistant Controller of 
Printing. Unfortunately this direction was 
not carried out. Some of the surplus ballot 
papers, which were treated as waste, were 
cut into small pieces and deposited in the 
waste paper shed attached to the press. 
Some other ballot papers were stored In the 
waste paper shed without being cut into 
pieces, that is, in good condition On 15 3.71 
and 17.3.71, about 6,000 kilograms of waste 
paper were removed from the waste paper 
shed by the contractor. Along with the 
waste paper so removed, some ballot papers 
in good condition were also included The 
contractor took the waste paper to his godown 
in Chandigarh. On 24.3.71 in the absence 
of the contractor, some persons entered the 
godown* filled a gunny bag with about 10 
kilograms of ballot papers i.e. about 10,000 
to 12,000 ballot papers in good condition and 
removed It In spite of the protests of the staff 
of the contractor. These papers were distributed 
freely in Chandigarh and other places and the 
bunch of ballot papers produced before 
Parliament and before (he Chief Election 
Commissioner obviously bekmg&t to this 
consignment.

It is clear from the ataov* tfuyt about 
2*5 lakhs of surplus ballot paper* were jfetoted
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for the 23 parliamentary donstituencfies in 
Punjab, Chandigarh and Haryana fn accor
dance with the usual procedure adopted in 
the States for the printing of ballot papers, 
that some of the surplus ballot papers which 
were treated as waste were allowed to be 
removed by the waste paper contractor 
after 15.3.71 when the voting in the Fifth 
General Election, the counting of the votes 
and the decimation of the results wcie over 
and that these surplus ballot papers did not 
in any way affect or influence the poll.

Towards the end of Mr. Jacob's inquiry, 
Shri Balraj Madhok, ex-M.P. and Shri Sii 
Chand Goyal, ex-M.P. met him in the 
Government Press, Chandigarh. He showed 
them the formes in which constituencies 
requiiing vatying number of ballot papers 
were combined in a single forme and explain
ed to them that on account of this 
procedure, the printing of surplus ballot 
papeis for almost all the constituencies was 
inevitable and should be accepted as normal. 
After seeing the formes, they seemed to be 
satisfied that the printing of surplus ballot 
papers was not in any way abnoimal. He 
also aiianged in their presence foi sorting 
all the ballot papers still remaining in the 
Press and in the godown, constituency-wke 
wnd for preserving them in tact.

Before a ballot paper is issued to a voter 
at a polling station, a distinguishing mark 
which is different and separate for each 
pollmg station is affixed on it. The ballot 
paper has also to be signed in full with the 
signature of the Presiding Officer of the 
pollipg station. Consequen ly even if a blank 
ballot paper reaches the hand of any person 
before the poll, it would he quite useless to 
him as it will not be possible for him to 
affixlhe distinguishing nwuk and to get the 
signatures of the Presiding Office* on it 
Th$ blank paper would lie like a Wank 
cheque without signatures.

After the poll is over, the ballot box is 
seal<Jd by the Presiding Officei Who affixes 
his dwn signature oh the seat and the signa
tures of such of the agents of the candidates 
as wish to affix -them. Thereafter the ballot 
bo* to piit inside a doth oovtSr which Is 

seated both at the opening and at the 
The signatures a f  the potifng agents 

** takefe <m the M s  on the 6)6th cover

also. The doth covers and the aeala art 
opened only a t the counting place in the 
presence of the counting agents of the 
candidates. It would be quite impossible to 
put any matter into the ballot box after it; is 
sealed at the polling station.

All this would show that even if a few 
blank papers are obtained surreptitiously, 
they would be of no use to anybody.

o t w  m  i ta f t  {urnsTfj*) ; 
arerer sr^r 1 1

anflr % *fr to 3 ? t  t o r  f ,
&& m, *P?rr o t  |  f a r  15 arr*
% 3TTC i|ir §, ?PT*t gaff |
f o  13 <rr<>

3f\T  21 ciro rrf §— ̂

% q^n s*rrarr m  I 1

SHRI H. R. GOKHALE : The hon. 
member is referring to some ballot papers 
having gone by rail. This does not seem 
to be correct because the only thing that was 
brought <0 the notice of the officer inquiring 
at Chandigarh was that a wagon containing 
some waste material had been sent. It did 
not refer to ballot papers. An inquiry into 
what the waste material carried was is being 
conducted by the Chief Election Officer.

SHRI JYOTIRMOY BOSU : It is not
for the Government to teli us that this has 
just happened. This is not the first titne 
that this is happening. In J967, in Agartala, 
another Union Territory, the Government 
Press had secretly and illegally printed 2 lakh 
ballot papers. The Chief Commissioner 
could not produce any evidence before the 
Judicial Commissioner to prove or contradict 
the allegation. Then in the Judicial 
Commissioner’s Court, the election of the 
Congress candidate was declared void.

Again in 1967, in Kashmir, llO nomi
nation papers of Congress-opposing candi
dates were summarily rejected and the 
Congress got 21 out of 15 seats uncontested. 
Shri Shamin has this time produced baH4t 
papers with signature and seat.

The Chandigarh Press' is a boverninfflt 
of India Press. One could understand a
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few«xcess ballot papers of Punjab, Haryana 
and Chandigarh ballot papers printed. But 
here 4,000 perfectly printed ballot papers 
with serial numbers have been exhibited.

The strict rules are that all the unused 
ballot papers should be burnt in the presence 
of Chief Electoral Officer ; even the ashes 
thereof could not be handed ov;r to anybody 
else. Here wagon loads containing ballot 
papers have been despatched to a paper 
milt.

The election in Chandigarh took place 
on 5 March* But these are sent on 22nd 
and 23rd March, Shri Bhanot, the chief 
electoral officer, is wholly responsible for 
this. He is in the dock.

SHRI H. R. GOKHALE: He is 
making a speech ; he is reading from a 
statement. It is difficult to follow all that 
he says.

SHRI JYOTIRMOY BOSU : Do not 
try to shield him. Shri Bhanot is making 
statements absolving himself even before tbe 
inquiring officer has come out with the 
details.

The party in power has to satisfy 
everybody that there was no fraud, and 
from any that was committed, they did not 
derive any dividend.

SHRI H. R. GOKHALE : As I said, 
he {spreading a statement.

SHRI JYOTIRMOY BOSU : Are 
Government prepared to institute an inquiry 
by a committee composed of MPs from all 
parties ?

SHRI H, R. GOKHALE : The hon. 
member was reading a speech and not 
asking questions in clarification on the 
statement I made in reply to the call 
attention notice. Anyhow, it is impossible 
to go through the various dales.

SfrRl JYOTIRMOY BOSU : TJ» 
hon. Minister will show the courtesy of 
listening to me carefully.

SHRI H. f t  GOKHALE: l  beard you 
p a tie n t

SHRI JYOTIRMOY BOSU : You did 
not hear me patiently,

SHRI H. R. GOKHALE: What he 
has said does not pertain to the present 
election, but what happened after the last 
elections, but assuming for a moment that 
all the statements made by the hon. Member 
are correct, there is a material difference in 
what the hon. Member says happened at that 
time and what has happened now.

The first thing that he said was that 
there was illegal and surreptitious printing of 
ballot papers in 1967.

SHRI JYOTIRMOY BOSU : This 
time also.

SHRI H R. GOKHALE : Here there 
is no question of illegal or i»uireptitious 
printing.

SHRI JYOTIRMOY BOSU : Tfut is 
what you say.

SHRI H. R. GOKHALE : If he has 
cared to listen to me patiently, I have made 
it very clear in my original statement that 
a certain number of ballot papers in excess 
of the exact number required have always 
got to be printed The permissible limit is 
five per cent. It is required for purposes of 
waste. Actually in the instance in question, 
it did not exceed two per cent. It is 
inevitable both for purposes of expedition 
and for purposes of saving of unnecessary 
Government revenue expenditure, and this 
has been the practice pevailing everywhere. 
In addition, alt the ballot p;p;rs are printed, 
without exception, everywhere in the country 
in the Government press. Proper instruc
tions were issued welt in time by the Election 
Commissioner to see that these papers were 
no: parted with without being torn Into 
pieces and burnt. But, as the statement has 
very frankly said, this happened only In 
Chandigarh, but it has not at all affected 
the election* because the removal of the 
ballot papers by the contractor and the 
forcible seizing of the papers by a number 
of people who ,came to remove them even 
thoufh tbe staff protested etc., took place 
alter the 15th, by wbteh date even the Jttwbi 
of th* election bad been announced,
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SHRI JYGTIRMGY BOSU ; The hon. 
Minister has tried to evade my point that 
according to the election rules, the surplus 
ballot papers should have been burnt in the 
presence of the Chief Electoral Officer. 
Why has that not been done, and what steps 
be want to take against him ? Polling had 
taken place on 5th March. What were you 
doing till the 22nd with these ballot 
papers 7

SHRI H, R. GOKHALE : I think that
here the hon. Member's question is relevant, 
because I am in a position to say that to the 
extent the slight irregularity occurred where 
the ballot papeis were not burnt, the Chief 
Fleclion Commission is seized of the matter 
and is making an appropriate enquiry. I 
have no doubt that as an independent body, 
appropriate action will be taken by it.

SHRI JYOTIRMOY BOSU ; The cat 
is out of the bag

SHRI S. M. KRISHNA (Mandya) : 
The ciushing defeat that has been jnflictcd 
by the people of India on certain champions 
of reaction in this country...... (Inter
ruptions)

I know where the shoe pinches. (Inter
ruption*)

...... has totally blurred the vision of
some of the opposition groups in this House. 
1 fail to understand how it lies in the mouth 
of Mr. Jyotirmoy Basu, who has been 
elected to this House along with a large 
contingent of his comrades, to question the 
fairness of the elections, when the whole 
country, may the whole world, has hailed this 
gigantic experiment.

SHRI ATAL BIHARI VAJPAYEE: 
We bavei won in spite of them, (Inter- 
ruptUms).

MR. SPEAKER : Order please. Let 
there be no interruption.

SHRI g. M. KRISHNA : Sometime 
hack ! was also sitting there and I am so 
much used to these alibis. Two stalwarts 
from the South have questioned the fairness 
o ftt*< M o»8 . One is Shri Raja*op*laehari 
And the other is Ntjatingoppa. It is strange 
that Rajagopalachari questioned the fairness

of the elections for the simple reason that 
in 183 constituencies in Tamil Nadu the 
DMK has won by slender margins. His coun
terpart in Mysore Nijalingappa questions 
the fairness of elections.

MR. SPEAKER : This is not a general 
discussion on elections. Kindly be relevant.

SHRI JYOTIRMOY BOSU : New 
turncoats will be more eloquent.

SHRI S. M. KRISHNA : It is a serious 
matter. Shri Nijalingappa in Mysore questions 
the fairness of the elections because all his 
candidates in Mysore have been defeated by 
a big margin. I should like to know what is 
the margin which is needed to see whether 
the election is fair or not ? Is it Shri S. N. 
Mishra’s margin ? Is that the margin which 
should dccide the fairness of the elections. 
Then there is the mystery of chemically 
coated ballot papers...... {Interrputions).

SHRI ATAL BIHARI VAJPAYEE: 
We are prepared for a thorough discussion 
on this matter. Is this such a discussion ? 
Or does it relate to this call attention ?

MR. SPEAKER : May I ask Mr, 
Krishna to resume his seat. He js not 
retevant. The question is about the enquiry 
by the Election Commission in Chandigarh ? 
He is going too far and I cannot tolerate it.

SHRI M. R. KRISHNA : I should 
like to know from the Minister whether he 
has obtained the opinion of leading 
scientists in this country on the question 
whether chemically tainted ballot papers 
which could either efface the markings or 
produce some other markings is scientifically 
possible ?

MR. SPEAKER : It is not relevant......
( Interruptions).

SHRI PILOO MODY (Godhra) : As 
far as I can read, I And noth'ing in the 
question which accuses this Government or 
anybody else about chemically treated 
papers.

MR. SPEAKER : He is bringing it 
unnecessarily.

SHRI PILOO MODY : If Mr. Kri$boa’« 
conscience is biting him on that point he



71 BaUot JPtpers MARCH 29,1971 fom din  Chandigarh t C 4 >  %

(Shrf Piloo ModyJ
may be Allowed to nrnke a statement indepen
dent of the call attention notice.

MR. SPEAKER : 1 am not allowing it.

SHRI H. R. G OK HALE : 1 confined my- 
self to the subject of the Question and I 
have made it clear in the statement 1 also 
explained orally. I do not believe any mote 
clarification is necessary, But you will permit 
me to say that before an attack is made on 
the election me,hods, evoyone whether 
belonging to this party or that party should 
take care tlwt the fair name of democracy in 
this country is not tarnished,

SHRiMATI GAYATK1 DfcVl (Jaipu«)
I would like to know from the lion Minister 
whether it is true or not that on the 13th 
March) 1971, railway bogie Nq. 37840 con- 
taming about 140 bundles of ballot-papers 
left Chandigarh for Schore station near 
Bhopal, and again on the 21st March, bogie 
No. 97994 containing an equal numbet oi 
bundles of ballot*papers also went to the 
same destination ? The hon. Minister nas 
admitted that the Election Commission had 
failed in its duly to burn

SHRI H. R. COKHALE : 1 have not
admitted it.

SHRtMATI GAYATR1 DEVI * You 
said that the extra ballot-papers had not 
been burnt. It is an admission by the 
Election Commission officials (Interruption) 
You told us. It is in the statement. You have 
*}SO Said it yourself. So, I would like to 
Jm&W Whether or not these officials of the 
Ef&tion Commission wifi be taken to task 
for ibis very, very serious omission.

Another thing is that the hon. Minister 
said that in every polling station the candi- 
< W « peiitftg agents were there to see that 
the ballot-boxes were properly sealed, but I 
suppose that the hon, Minister is aware that 
as far as the Opposition is concerned, in 
very fttatty places* the polling agents are not 
allowed ihside the polling booth. ( Interrup
tion). it has happened in my own case, 
where they have said, "Is this the signature 
of Oayatri ttevi’i  election agent ? Wedef not 
believe that it is his signature*’* At 4  JO to 
the afternoon, when I  went to that polling 
booth m f  agent wasstltl I  tan give
the Bieetfot O ttstiM ttt about

a 190 polling station* in Rajasthan where 
this has happened. I am sure the othetr hon. 
Members on this side of the House wilt bear 
me out. This has happened.

1 do not want to make any allegations or 
say anything until facts are proved, but 1 
must ask you to ask the hon. Minister to 
have a thorough enquny into ail these 
allegations made against the Election Com
mission

AN HON MLMULR : A judicial 
enquiry.

SHRIMA11 GAYA7R1 D l VI Yes ; 
judicial enquiry Bccausc it is not right that 
so many people jn India feel that these 
elections iwd been rigged (Itiu rrupiion)

I would also request you t j  be fan , 
that is when you allow a mtmbci on the 
side of the Ticasury Henchcs to speak* 
they arc allowed to nuke speeches, instead 
of asking concrete, pointed questions As fur 
as the hon. Member on that other side oi the 
House is conceited, who said that it was the 
overwhelming majority that the C ongress got, 
is concerned, that anno>s the Opposition, 
and therefore the> arc asking these questions, 
I would like to point out his utter ignorance 
Do you realise that your party, despite its 
vast numbers sitting heie on the Treasury 
Benches, polled less than 44 per cent of the 
voles m the countiy ?

Do you know that ? 1 hat is a fact, and 
that Is why the public in India are concerned, 
and these things should be enquired into. 
(Interruption) There should be a judicial 
enquiry into this very serious omission on 
the part of the Election Commission.

SHRf H. R. GOKHALL : There are 
three or four points which the hon. Member 
has raised. 1 think one of these points Has 
alieady been dealt with earlier, and that is 
with regard to the alleged carrying of ft#lot* 
papers m railway wagom on the 13th and 
later on the 21st. 1 have already told the hon. 
Member that there 1$ nothing 10 fth&W that 
the wagons which went contained taHot

Wifh ngswt to the waste pepafe wfoicfe 
were {supposed io hew been sent ft* the 
wagons an inquiry hits been made* -cm*
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munications have also been addressed *o the 
Railway Board to intercept the wagons, 
since they are not likely to have not reached 
their destination, to find out the contents of 
the wagons. So, the present assumption that 
the wagons contain ballot papets is so fai 
without foundation.

The second question is 41 bout the allega
tion with regard to the failure t»f the 
Election Commission. 1 have never said 
t o .  I to v t <Wk«rtvtv, yrifcttofc oC 
the ballot papers at Chandigarh was m the 
government press under the control of the 
Chandigaih Administration. No doubt, the 
Llection Commission is in overall control of 
the conduct of llie elections and appropriate 
instructions were issued by the Election 
Commission will in advance to all the 
piesses, including the Chandigarh Press, as 
to what should be dune with regard to the 
surplus ballot papets which weto treated as 
waste. In spite of these very elaborate Instru
ctions, .1 slight irregularity which has not 
ultimately effected the result has taken place. 
The Elation Commission is taking appro
priate steps to conduct an inquiry as to how 
this lap.ve has taken place and, being a high 
level authority under the Constitution, 1 
have no doubt that the Election Commission 
will take appropriate steps if anyone is 
found guilty.

The third question Is with regard to 
polling agents. The hon. Member says that 
polling agents were not allowed. No such 
complaint has been received by me so far. 
If any strch complaints are received by the 
Election Commission, since they fall within 
the sphere and scope of the Commission,
I am quite sure that the Election Commission 
will go into them.

Then a question was asked whether it 
»s not necessary to make a thorough inquiry. 
Permit me to say that the Election Commis
sion, as the hon. Member knows well, is not 
an ordinary body. It is a body constituted 
under the Constitution with safeguards which 
are almost equal to the safeguards which are 
given ta the Judges of the Supreme Court. 
If that fopdy is seised of this matter, I am 
sure ttyaf body witt institute a fair impartial 
inQuijy wljich will be to the satisfaction of 
all concerned.

Lastly, the hon. Member said tfcat every* 
body here feels that the elections were rigged.
I am sorry, I must disagree. On the contrary, 
the only voice that has been raised is by 
those hon. Members who have suffered an 
inglorious defeat in the elections.

SHRI SHYAMNANDAN M1SHRA 
(Begusarai) : Sir, on a point of order. Von 
must have observed that my name was 
mentioned in the statement made by the 
hon. Ministei. While doing so, he has done 
kss than justice lo I'nc views that 1 had 
expressed to the election Commission. Is it 
not very unfair to an hon, Member that his 
name should be mentioned without doing 
justice to his view ? I am entitled to place 
before the House my views.

MR. SPEAKER : 1 have to go by the 
rules of proceduie.

SHRI P1LOO MODY : It is a personal 
explanation.

SHRI SHYAMNANBAN M1SHRA : 
When would I get an opportunity V My view 
has been misrepresented ? Is the House not 
entitled to know what views were expressed 
by me to the Election Commission on the 
basis of which the Election Commission was 
pleased to institute an inquiry ? Unless the 
House is in possession of full facts it Would 
not be able to judge it properly, WouJd I get 
an opportunity ?

MR. SPEAKER : Please sit down.

SHRI SHYAMNANBAN MISIIRA 
is patently unfair.

MR. SPEAKER : He has mentioned the 
names of so many. It is not possible to 
allow everyone to explain his point ol view.

SHRI S. A. SHAMIM (Srinagar) : Sir. 
on a point of order. I bad shown 12 v&tai 
with signatures. That has not been looked 
into.

MR. SPEAKER : I would request him 
to resume his seat.

SHRlWtAtl OAVAfR! DEVI : TK* 
Minister has said something which has to 
be answered properly. The Minister said
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that if it was a fact that polling agents were 
not allowed in booths, why we did not refer 
this to the Election Commission. We are 
not fools. Of course, we referred it to the 
Election Commission and to the President, 
the Prime Minister and every body by 
telephone, by telegram and by letter. When 
there is no reply, just a brief acknowledg
ment, may I ask whom we have to go in 
appeal to ?

AN MON MEMBER r Pile an election 
petition.....{Interruption)

<ft wrw ftifiit wrufcft : 3IOTST
*trr s r w i  =rr m  1 1  f*rfa •W* 

% aft w r w  fs*rr ssSf «nFwn*fc % <ft. 
i N t ,  » rs f r  j f tr

w  H’n w  f a n  ^  ^  
{rtfl arTTerr snrft 
Pp tfw w :T
% aft 5 ® f%9TOT T?

g f  *ra «r i 5*t% wre

f f  1 1 W  
f a  It % 5 * f ^ a p p r

BW ipri*fe TO % 3PfT ^ 3:
fwtr f jp s x  f a r e  *n(t gtf 1

*  wt<m sm*r *r??Tr g Pp *r?
* ra  OTFt w  *r *?=* ^
jptl ^  fa? sftxp? OT V?T

* fk  * a r c w w w %  
tfanr O T F % aft *1

^  «r<* * f c r  ^  k  1

Sro fMTer̂ r fc f*  q w i  v #  w ?
*  % fswrw t o r  w<5 1

s f f  ?ft arrr <t?t «ft »rato *  «ft 
«ft*w % fW * » w r W w  «frr ftrc  » w  

jfj «nwwx i|»tT 1 3Pcr <m w f t  
VPft ft«f« * t *rre *r% * t  1

7 t 

12*37 brs.

PAPERS LAID ON THE TABLE

Statement re : D ecision taken on
THE RECOMMfcNDATIONS OF AERO

NAUTICS COMMITIEB

THE MINISTER OF DEFENCE (SHRI 
JAGJIVAN RAM) : I beg to lay on the 
Table a statement (Hindi version) containing 
the decision taken on the recommendations 
of the Aeronautics Committee. [Placed in 
Library. See No. LT-2<>/71]

O. & N. G C. (Sfcond Amlndmfnt) 
Ruies 197'\ T a riif  Commission’s 

R eport on Price s tru c tu re  of 
INDUSTRIAL ALCOHOL, tTC. E1 C.

THE MINISTER OI STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI D. R CHAVAN) I beg to lay on 
the Table.

(1) A copy of the Oil and Natural Gas 
Commission (Second Amendment) 
Rules, 1970 (Hindi ami English 
versions) published in Notification 
No. G.SR. 2060 in Gazette of 
India dated the 26th December,
1970, under sub-section (3) of 
section 31 of the Oil and Natural 
Gas Commission Act, 1959. [ Placed 
in Library See. No. LT-30/71J

(2) (i) Report (1969) of the Tariff
Commission on the Price 
Structure of Industrial Alcohol.

(U) Government Resolution No, 
4/4/70/Ch. 1 dated the 30th 
January, 1971 notifying 
Government’s decisions on the 
above Report. (Hindi and 
English versions), [Placed In 
Library See. No. LT-31/71J

(3) A statement showing reasons why 
the documents mentioned at (2) 
above could not be laid on the 
Table within the period prescribed 
in subsection (2) of section of

» the said Act. fPlaced in L fam ry  
See No. LT-32/713
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(4) A copy each of the following 
Notifications (Hindi and English 
versions) issued under section 18 G 
of the Industries (Development and 
Regulation) Act, 1951 ;~~

(i) The Ethyl Alcohol (Price Con
trol) Order, 1971, published in 
Notification No, S. O. 577 in 
Ga?cttc of India dated the 1st 
February, 1971. [Placed in 
Library, See No. LT-33/71].

(ii) The Molasses Control (Amend
ment) Order, 1971* published 
in Notification No. S. O. 578 
in Gazette of India dated the 
1st February, 1971. [Place in 
Library, Ste  No. LT-34/71J

N o tific a t io n s  u n d er  M ines a n d  
M inerals  (R egulations  a n d  D evelop

m ent) A c t , 1957, C o a l  M ines  
(C onservation  a n d  Safety)

A c t , 1952, e t c . etc .

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMI
CALS AND NON-FERROUS METALS 
(SHRI NITI RAJ SINGH CHAUDHARY) : 
I beg to lay on the Table—

(1) A copy of Notification No. G.SJR. 
268 published in Gazette of India 
dated the 27th February, 1971 
making certain amendment to the 
Second Schedule to the Mines and 
Minerals (Regulation and Develop
ment) Act, 1957, under sub-section 
(t) of section 28 of the said Act. 
f Placed in Library. See No. 
LT-35/71].

(2) A copy of Notification No. S. O. 
1043 published in Gazette of India 
dated the 13th March, 1971 under 
sub-section (3) of section 8 of the 
Coal Mines (Conservation and 
safety) Act* 1952. [Placed in 
Library, See No. LT-36/71).

(I) (1) A copy of each of the following 
papers (Hindi and English 
versions) tinder sub-section 
(!) of section 619A of the 
Companies Aft, 1 9 5 6 -

(a) Review by the Govern
ment on the working of 
the Hindustan Zinc 
Limited, Udaipur, for 
the year 1968-69.

(b) Annual Report of the 
Hindustan Zinc Limited, 
Udaipur, for the year 
1968-69 along with the 
Audited Accounts and 
the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. LT- 
37/71 j.

(ii) (a) Review by the Govern
ment on the working of 
the Bharat Aluminium 
Company Limited, New 
Delhi for the year 1969-70,

(b) Annual Report of the
Bharat Aluminium Com
pany Limited, New Delhi, 
for the year 1969-70 along 
with the Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. [Placed 
in Library. See No. 
LT-38/71],

(iii) Two statements (Hindi and 
English versions) showing 
reasons for delay in laying the 
above papers. [Placed in 
Library. See No. LT-39-71 j.

12.38 hrs.
PARLIAMENTARY COMMITTEES— 

SUMMARY OF WORK

SECRETARY : Sir, I lay on the Table 
a copy of the ‘Parliamentary Committees— 
Summary Of Work' pertaining to the period 
1st June to 27th December, 1970.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the 
following messages received from the Secretary 
of Rajya Sabha

(i) “In accordance with the provisions 
of sub-rule (6) of rule 186 of the
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Rules of procedure and Conduct of 
Busincrs in the Rajya Sabha, 1 am 
directed to return herewith the 
Appropriation Bill, 1971, which was 
passed by the Lok Sabha at its 
sitting held on the 25th March, 1971 
and transmitted to the Rajya Sabha 
for its recommendations and to 
state that this House has no recom
mendations to make to the Lok 
Sabha in regard to the said Bill/*

(ii) wTn accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of procedure and Conduct of 
Business m the Rajya Sabha, I am 
directed to return herewith the 
Appropriation (Railways) Vote on 
Account Btll, 1971, which was 
passed by the Lok Sabha at its 
sitting held on the 25th March, 1971 
and transmitted to the Rajya Sabha 
for its recommendations and to 
state that this House has no recom
mendations to make to the Lok 
Sabha in regard to the said Bill.'*

(iii) “ Fn accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
Appropriation (Railway*) Bill, 1971, 
which was passed by the Lok 
Sabha at its sitting held on the 25th 
March, 1971, and transmitted to 
the Rajya Sabha for its recommen
dation and to state that this House 
has no recommendations to make 
to the Lok Safeba to regaid to the 
said Bill.”

(tv) “In accordance with the provisions 
of sub-rule (6) of rule 186 of the 
Rules of procedure and Conduct 
of Business in the Rajya Sabha, I 
am directed to return herewith the 
Manipur Appropriation (Vote on 
Account) Bill, 1971, which was 
pas*ed by the U>jc Sabha at its 
sitting held on the # tl)  Ma^h,
1971, and transmitted to the, ifcaiya 
Sabha for its recommendations and 

’ to state that M$ H&use has no 
recommendation* to make to the

Lok Sabha An regard to the said 
Bill.”

(v) “In accordance wtth the provisions 
of sub-rule (6) of mle 186 of the 
Rules of procedure and Conduct of 
Business in the Rajya Sabha, I am 
directed to return herewith the 
the Manipur Appropriation Bill,
1971, which was passed by the lok  
Sabha at its sitting held on the 
25th March, 1971, and transmitted 
to the Rajya Sabha for its recom
mendations and to state that this 
House has no recommendations to 
make to the Lok Sabha in regard 
to the said Bill.”

12.39 hr*
ELECTION TO CO MM IT TEH 

E mployees State Insurance 
C orporation

THE MINISTER O r I ABOUR, 
EMPLOYMENT AND Rf HABH ITATION 
(SHRIR K. KHADIIKAR) : Su, I beg to 
move :

“That in pursuance of section 4<i) of 
the Employees’ State Insurance Act. 1948, 
read with rule 2A of the Fmployccs’ State 
Insurance (Central) Rules, 1950, the 
members of this House do proceed to 
elect, tn such manner as the Speaker 
may direct, two members from among 
themselves to serve as members of the 
Employ lies1 State Insurance Corporation 
for the term commencing ftotn the date 
of election, subject to the other provisions 
of the said Act."

MR. SPEAKER : The question i s :
“That in pursuance of section 4(i) of 
the Employees’ State Insurance Act, 1948 
read with rule 2A of the Employees’ 
State Insurance (Central) Rules, 1950, 
th6 Member* of this House do proceed to 
elect, In such manner as the Speaker may 
direct* tw© member* ffcom among them
selves to serve as members of the Em
ployeat* State Insurance CbrfWtation 

'far tom tern* commencing from the date 
i election, aufeject to the other provisions 

of Oi# said Act,”
The adopted
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SHRI SHYAMNANDAN MISHRA 
($egusarai) ; Sir, a few days back a warning 
had been given in this House that there was 
going to be a strike by the railway employees 
in the Barauni area.

MR. SPEAKER : When you met me, 
I thought, you had sent some notice to me 
about that.

SHRI SHYAMNANDAN MISHRA : 
Now the <sei vices have been paralysed. I 
would like the Railway Minister to make a 
statement on this subject as to haw they 
uant to get about a settlement of the legiti
mate grievances of the workers there.

SHRI S. M BANFRJFE (Kanpur) : It 
is sujh an important matter that the Railway 
Minister can make a statement &tw tnotu.

SHRI A. K. GOPALAN (Pulghat) : I 
have already diawn his attention to this. I 
have written to him sending the telegram 
that I had received. I have not received any 
reply. To day it is all paralysed.

MR. SPEAKER : The Railway Minister 
should make some statement.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA) : I will 
pass on the information to the Railway 
Ministci.

MR. SPEAKER : The Parliamentary 
Affairs Minister will convey it to him.

12,40 hrs.
RE. BUSINESS OF THL HOUSE

*ft ( « r r f« n r c ) :

Pt «t?t «rr i *«nw it <nff *r <r?r 
%  m t  «pr «r?r «rffer%ww 2 

^  m r  &  wftptt arrqt^ *rf t o r  
faqr1 1  airafh:a* i
*iftne 7 arrfar m  tfV 
w i f in r  o t h  m  »rf i

't t fw m fe  f t  a t  # t » r  |  Ip rft (to t arisft 
arw^®»r?T ............

««»» : f t  I t s #  w faw  
«fT(5n| i 

sraw firjrtf «rt*W>: 9 ffr^r 
OT? fT55T STfa?r I

wnw : >?t sr<T 3m wr% 
w «pf t o *  $  i S itfR T  % a n t ir

sfrn: t ,  an* srb «nff t  |  eft 
s m m  at s v t  t o t  $t f w r  i 

5? fft jT«? t  3TT? Wf 55T TOff 
srTfit f  I

MR. SPEAKER ; Some Members wanted 
that sittings or the House for the 5th, 6th 
and 7th should be given up and that the 
session should adjourn on the 2nd. Most of 
the Members said that they had their engage
ments on these days. Others wanted that 
because of the harvesting season in the north 
India, they did not want to have the session 
towards the middle or the end of April. So, 
we reviewed the list of business and found 
that it could be finished on the 2nd evening. 
Even if we had accepted the other alternative 
to meet at the end of April, some Members 
said that was the harvesting season. There- 
foie, the onl* alternative open was that we 
finish the business on the 2nd evening and 
meet a little earlier or, if not a little earlier, 
at the end of May or 1st week of June. That 
was decided by the House. 1 put it to the 
House and they agreed to it. The Minister 
put the list of business for this week. I put 
it to the House and the House agreed 
to it.

RE. SITUATION IN EAST PAKISTAN

eft w rw  f t i n f l  s ro fc f t  (w n fsa re ) :
5#  tpr sftr fsr%w 1 1  srtt t*r
aftt *r? wpt <ptwt’ %»r #  ftrftr % 
t  1 1  srmsr n i r o  S



83 Re Situation in MABCH 29, 1971 Em Pakistan 84

1 1  w  ^  i m n  |  fo ir$ 
t*«P srcm* <mr ftra $f t o t  qft
w t r  % o t  3fi| sfqnft ^rrfe^fr^V Ŝt 
w w rr «*m> i ststh *r?fr aftt 
*teft *T $ B  |  f a w  qft 3fK 
% iflr *p?rr w |  i ^
«far srr srrsfr ^  wf&zrmz
% m m  % g m  o t t t %
*mr s m r  ^ r r  srrc: *V i $  ’t w ' t t  fr 
far vr$ # f  mzf $ r  irm m  *$i 1 1 n*r
ST̂TT̂T *Tf[t 3TT TOTT |  3fP~ ^  T W  
T O T  3R S W  f  I

3IWW * $ * * :  *PT ^ O T r % TO 2T?T 
$*T TT *prt»t HOT f  rr, aftT '* rm  rr% 

fs%£ srt TO? WflflT I
*ft t o  sp^t *rS, t  5T?mcrr |  

^rsrcr «rrr *?r afft ^«rrr s r^ ra  %
srn^T ^  m n * n  (

*ft P ?  (^2T £) : irg sft
sr?r #  11  r̂W w t e  iR t $
« n « M f o t  |3 n  |  s m  ^ » r re  *r 
aft? g r f f  m $  vx  i Srsfon** % %fk 
Sr *f)w<fr ^f^srrr * M  w t  r f r  |  ?

What have they done ? When the 
people arc dying by thousands, it is not a 
question of debate, it is not a question of 
expressing certain pious wishes. What action 
has the Government taken to protest against 
this butchery, massacre and genocide ?

there is another thing. It has been 
reported in West Bengal papers that a Dakota 
carrying Indian passengers from Gauhati to 
Calcutta has been shot down by Pakistan 
army and has crashed in Pakistan territory...

MR. SPEAKER : Will you please sit 
down ? I am not allowing you.

SHRI SAMAR OUHA : th is  is nay  
relevant 1 have put in * Call Attention 
Notice. The Civil Aviation Minister should

make a statement in this House whether this 
Dakota is still missing.*. ,

MR. SPEAKER : I have not permitted
you.

SHRI SAMAR OUHA : Our relations 
arc there. They have been killed and butch
ered. L'ven Indian nationals have been 
butchcrcd by Pakistan army. Are we to sit 
idle hetc when thousands. <. f people are being 
killed, when thousands of people are being 
butchctcd and massacied ? Str, it is not a 
mere expression ol sympathy. What s»olid 
step has been taken

MR. SPEAKER : Mr, Samar Guhd, I 
will have lo peiform a very unpleasant duty 
if you t?o on like this ’

SHRI SA^ARGUllA * . to stop this 
genocide ? 'Ihat I want to know. I solidly 
support that this House should express its 
complete solidaiily with the freedom battle 
of East Bengal This is a vital link not 
only with the ..

MR. SPJLAKf’R : Mr. Gopalan.

Mr. Samar Guha, kindly Ml down.

SHRI SAMAR GUHA : I am not 
sitting. My brethren across the borders are 
being butchered. I conic from Dacca. My 
heart is bleeding. [ know in the streets o f 
Dacca thousands of people are being killed. 
Do you want me to sit idle when thousands 
of my brethren are being butchered and 
killed 7

MR. SPEAKER .* Keep your balance 
please.

SHRI SAMAR GUHA : Mothers, 
women and children are being killed and we 
are sitting idle.

MR. SPEAKER : If you go on like 
this, nothing will go on repord. Please ait 
down. The same thing can be said in * 
better way.

SHRI SAMAR GUHA : If you bed 
only come from Dacca, your reaction would 
be difftfe&t.
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SHRI S. M. BANERJEE (Kanpur): 
Everyone of os comes from Dacca. You arc 
not the only person...(Interruptions)

MR. SPEAKER : Whal is this going 
on ? It does not look nicc for me to make 
a reference about you in others’ presence, 
Mr. Oopalan.

SHRI A. K. GOPALAN (Palghat): Sir, 
it is true that a statement has been made 
two days hack by the Piimc Minister. But, 
the situation today is entirely different from 
what it was days before, There is a provi
sional Government set up there and also, 
as far as he fighting is concerned, it is very 
terrible. So, the Government also might 
have something to say and l he Prime 
Minister also said that day that afier two 
days, every time when a situation arises, the 
Prime Ministci would say something. So, it 
is time now that wc have to say something 
to show our solidarity with the mighty people 
of Bangla Desh-- Fast Pakistan. It is true that 
tl'e situation to day is different from that 
existed two days back. So, \\e request that 
the Prime Minister would make a statement 
which will show our solidarity with the 
fighting people of Fast Pakistan.

SHRI INDRAJ1T GUPTA (Alipote) : 
Mr. Speaker, Sir, may I make submission ?

As Mr, Gopalan has rightly said, the 
events are moving with giant stride now. 
Since you declared in the House which was 
also approved by the House that the Lok 
Sabha will adjourn on the 2nd of Api il and 
as there arc just four or five days to go, I 
would make two suggestions for your consi
deration and the consideration of the 
House.

First of all, 1 am in favour of the idea 
thrown up by my colleague, Shri Vajpayee, 
that before this House adjourm—at least I 
think there would be no harm in our adop
ting unanimously, it is not a matter of 
controversy between this side or that side 
or any other side~*a unanimously approved 
draft can be prepared In consultation with 
all sections of this House and only an agreed 
and unanimous draft resolution can be 
brought before this House and should, 1 
think, be adopted unanimously, giving correct 
etprsMfai to the sentiments which were 
expwssed in this House two days ago.

1 think the House will not meet again 
till the end of May. So, one shudders to 
think what may happen across the border in 
this intervening period. Before the curtain 
falls on these events, let the people of Bangla 
Desh at least know that Parliament of India 
do unanimously agree on one thing—that 
we express wholeheartedly our support and 
solidarity to their struggle. I think there 
should be no difficulty.

Secondly, I would submit that keeping a 
very close watch on the development of 
events during the next 3-4 days, if it is 
necessary, on the 2nd, before this House 
adjourns, you would be kind enough to give 
us another opportunity to have a discussion 
bccause in the next 3-4 days something may 
take place which will be quite different from 
what it is to day. We do not know. I do 
not want to anticipate events. It is very 
difficult to judge which report that is appear
ing is corrcct, authentic or not authentic. So 
in three or four days* time a totally different 
picture may emerge. So, I would request 
you to keep a close watch on these things 
and to enable us, before the House adjourns, 
to have another discussion sometime so that 
we may express our views. And, in the 
meantime, this resolution idea may be thought 
of. I think there is no difficulty in working 
out an appropriate text which could be 
unanimously agreed to and would give proper 
expression to the feelings of the people of 
our country through this Parliament.

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
HOMB AFFAIRS, MINISTER OF PLAN
NING AND MINISTER OF INFORMA
TION AND BROADCASTING (SHRIMATI 
INDIRA GANDHI) : I have to make one 
submission. 1 was just saying that what I 
promised to the House was not that I would 
make another statement but that I would 
be consulting the leaders of the opposition 
groups and I think wc might meet on this 
issue which they have raised here. I have 
no objection to a resolution, but we could 
sit together and see what can be done.

SHRI SHYAMANANDAN MISHRA : 
May I make this submission, Mr. Speaker ?
I want to say this in this very context, 
since you are now closing the chapter about 
the adjournment of'the House on *thfe 2nd. 
May I submit that this is ft fast*deVfeloping
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situation ? If this fast-developing situation 
requires that the House be called in session 
soon after, then, for us to meet by the end 
of May will be too late. Will you kindly 
consider that ? What is the difficulty about 
having another discussion on this ?

MR. SPEAKER : We are calling the ‘ 
meeting of the leaders. These things can he 
discussed there.

SHRI SHYAMANANDAN MISHRA : 
We have not been callcd for the last few 
days. Two days have passed.

AN HON MEMBER .* It is not necessary 
to call the meeting every day.

MR. SPEAKER : Mr. Khadilkar.

12.52 hrst.

LABOUR PROVIDENT FUND LAWS 
(AMENDMENT BILL)*

THE MINISTER OF LABOUR, EM
PLOYMENT AND REHABILITATION 
(SHRI R. K. KHADILKAR) : Sir, I beg 
to move for leave to introduce a Bill further 
to amend the Coal Mines Provident Fund 
and Bonus Scheme Act, 1948 and the. 
Employee** Provident Funds Act, 1952.

MR. SPEAKER : The question is :

That leave be granted to introduce a Bill 
further to amend the Coal Mines Provi
dent Fund and Bonus Schemes Act, 
1948 and the Employees* Provident 
Funds Act, 1952.

The motion was adapted 
\

SHRI R, K. KHADILKAR : 1 introduce 
the Bill.

SATEMENT RE LABOUR PROVIDENT 
FUND LAWS (AMENDMENT) 

ORDINANCE

THE MINISTER OF LABOUR, 
EMPLOYMENT AND REHABILITATION 
(SHRI R. K. KHADILKAR): Sir, I beg 
to lay on the Table a copy of the explana
tory statement (Hindi and English versions) 
giving reasons for Immediate legist;?tion by 
the Labour Provident Fund Laws (Amend
ment) Ordinance, 1971, as required under 
rule 71(1) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. [Placed 
in Library. See No. L T - 10/71. ]

12.54 hrs.
ORISSA BUDGET- 1971-72 - GENERAL 

DISCUSSION, ♦♦DEMANDS FOR 
GRANTS ON ACCOUNT (ORISSA),

1971-72 AND *DEMANDS I OR 
SUPPLEMENTARY GRANTS 

(ORISSA), 1970-71

MR, SPEAKFR ; Now wc will lake 
up Item 11. Items 11, 12 and 11 will be 
discussed together. Shri P. K. Deo.

D fmand N o . 1 : E lfciio ns and
OTHt R tXPCNDITURE RELATING TO

t h e  H om e  D e p a r t m e n t

MR. SPEAKFR : Motipn moved :

“That a sum not exceeding 
Rs 3),30,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the chaiges during 
the year ending on the 31st day of 
March* 1972, in respect of ‘Elections and 
other expenditure relating to the Home 
Department.’ "

Demand No 2 : Jails

VfR. SPEAKER : Motion moved :

“th a t a sum not exceeding 
Rs. 30*00,000/- be granted to the

"Published in Gazette of India Extraordinary, part H, section % <J*ted 29*3-71.
**Movetf wfth the recommendation of the Pretideok ,
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President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
ot towards defraying the charges duiing 
the year ending on the 31st day of 
Maich, 1972, in respetl of ‘Jails.* ”

D fm and  N o  3 : P olice

MR. SPEAK f?R : Motion moved :

“Thai a sum nol exceeding 
Rs. 2,45,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State ot Orissa, vn account, fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Police.’ "

DhMAND No. 4 : FXPrNDITURE
RELATING 10  THL' PLANNING AND 

Coordination D fpartm ent

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 1,44,00,000/- * be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defiaying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Expenditure 
relating to the Planning and Coordination 
Department.’ ”

D emand  N o  5. C ommunity  
D evplopmfnt P rojects, etc .

MR. SPEAKER : Motion moved :

“That a sunt not exceeding 
Rs. 1,80,73,000/- be granted to the 
Pfceiidcnt out of the Consolidated Fund 
of the State of Orissa, on accoanty fo r  
or towards defraying the charges during 
the year ending on the 3tst day of 
March, 1972, in respect of ‘Community 
Development Projects, etc.’ ”

Demand No. 6 : Exr enditurb
RELATING TO 1HE POLITICAL AND

Services D epartment

MSI. SPEAKER ; Motion moved ;

'*Tiia< a sum not exceeding 
&& 16,19,000/- be granted to the

President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in icspcct of 'Expenditure 
relating to the Political and Services 
Department.’ ”

D emand No. 7 : C ultural  
A ffairs

MR. SPEAKER ; Motion moved ;

“That a sum not exceeding 
Rs. 6,00,000/- be granted to the 
P» evident out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respcct of ‘Cultural 
Affairs/ ”

D im a n d  No. 8 : S tamps

MR. SPEAKER : Motion moved :

“That a sum rot exceeding 
Rs. 2,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges duiing 
the year ending on the 31st day of 
March, 1972, in respect of ‘Stamps.’ ”

D emand  No. 9 : M in is t ir s ,
C iv il  Secretariat  and  o ih g r
LXPFNDITURB RELATING *10 TUB 

F in a n c e  D epartm ent

MR. SPEAKER : Motion, moved i

“That a sum not exceeding 
Rs. 83,79,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, J972, in respect of ‘Ministers, 
Civil Secretariat and other expenditure 
relating to the Finance Department/ ”

DrMAND No. JO: Pensions

MR.SPEAKER : Motion moved ;
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“That a sum not exceeding 
Rs 46,34,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissd, on account, / o r  
or towards defraying the chaiges during 
the year ending on the 31st day of 
March, 1972, m respect of ‘Pensions ’ ’

D fm and  N o I I ;  Expenditure  
r f i  M ing  t o  th e  E d u c a tio n  

D ep a rtm en t

MR SPFAKER Motion moved

“That a sum not exceeding 
Rs> 6,00,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Onssa, on account. fo r  
or towards defraying the charges during 
the year ending on the 31 st day of 
March, 1972, in respect of ‘Fxpenditure 
relating to the Fducation Department * "

D emand N o 11A T ext Book 
PRr&s

MR SPEAKXR Motion moved

“That a sum not exceeding 
Rs 10,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on actount, for 
O' towards defraying the charges during 
the year ending on the 31st day of 

s March, 1972, m respcct of ‘Text Book 
Press * *

D fmand No. 12 s Taxation 

MR. SPEAKER Motion moved •

“That a sum not exceeding 
Rs 28,B0,000/- bo granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, for  
&r towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Taxation’ ”

D emand No . 13 : L and R evenue

"That a sum not exceeding
Rs 1,40,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect ol 'Land
Revenue ’ ”

D emand N o 14 : Excise 

MR SPrAKER • Motion moved *

“That a sum not exceeding
Rs 12,00,000/- be gi anted to the
President out of the Contohditcd Fund
oi the State of Orissa, t n account, for 
or towards defraying the chargcs during 
the year ending on the lis t day oi 
Maich, 1972, in respcct ol *F xuse ’

D emand No 1*5 Rfgistration 

MR SPFAKER Motion moved

“That a sum not txccedmg 
Rs 6,00,000/- be granted to the
Prestdcnt out of the Consolidated Fund 
ol the State of Orissa, on at count, fo r  
or towards defraying the charges during 
the year ending on the 31st day oi 
March, 197?, in lespect of ‘Registra
tion’ ”

DrMAND No. 16 ’ DiSTRtcr
A dministration and om cR  
IXPENDITITRF Rf LATINO 10

RtVfNUE D lpariment

MR SPrAKrR Motion moved

"That a sum not exceeding 
Rs 81,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on the list day of 
March, 1972, in respect of ‘District 
Administration and other expenditure 
relating to Revenue Department.**

D fmand N o 17 • E xpenditure
INFLATING TO THE iNDDStRtfS 

Department

M R SPEAKER : Motion mom : MR SPEAKER ; MotiwJ J»OV«d i
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♦That a  sum not exceeding 
Rs. 1,30,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account. for  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ’Expenditure 
relating to the Industries Depart
ment’.”

DfrMAND No. 17A : M lNU

MR. SPEAKER : Motion moved :

"That a sum not exceeding 
Rs. 13,00,000/- be granted to the 
President out of the Consolidated Tund 
of the Stale of On >sa, on account, for  
or towards defraying the thaigcs during 
the year ending on the 31st day of 
March, 1972, in respcc of ‘Mines'.1’

D i m a n d  N o 18. C ivji a n d  
S l s s io n s  C o u r t s  a n d  o i h i  r

1X1*1 ND1TURL R11 ATING TO NIL
L a w  D i p a r t m c n i

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 20,52,000'- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, for  
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Civil and 
Sessions Courts and other expenditure 
relating to the Law Derailment’.”

D em and  N o . 19 : G overnm ent  
P ress a n d  other  ex pen d itu r e  

r e la tin g  i o  the  C omm erce 
D epa rtm en t

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 45,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State or Orissa, on account > for  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Government 
Press and other expenditure relating to 
the Cotntnerte Department’.”

D emand No 20 : L abour, 
Employment and  H ousing

MR. SPEAKER : Motion moved :

‘That a sum not exceeding
Rs. 19,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on  ̂ the 31st day of 
March, 1972, in respcct of ‘Labour,
Employment and Housing’.”

D em and  N o . 21 : T r ib a l  a n d  
RURAt WfclPARL

MR SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,35,00,000/* be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in te&pcct of ‘Tribal and 
Rural WclfaicY*

D im a n d  No. 22 : M fdic al and  
othlr  E xpen d itu r l  r fla tin g  10

THE HfcALlH AND pAMH V
P l a n n in g  D epartm ent

MR. SPEAKER : Motion moved :

“That a sum not exceeding 
Rs. 1,90,00,000/- be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, for  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Medical and 
other expenditure relating to the Health 
and Family Planning Department*.”

D emand N o. 23—P ublic H falth

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs,
1,36,00,000/- be granted to the President 
out of the Consolidated Fund of the 
State of Orissa, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31$ day of
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March* 1972* in respect of ‘Public 
Health.’ •'

Demand N o. 24 - Irrigation

MR. SPEAKER : Motion moved ;

‘That a sum not exceeding Rs. 
1,92,22,000/- be granted to the President 
out of the Consolidated Fund of the 
State of Orissa. on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, J972, in respect of 'lingation.* ’*

Demand N o. 25 -P ublk’ Works

MR. SPEAKfR ; Motion moved :

“That a sum not exceeding Rs. 
4,21>51,000 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa, on account, fo r  or 
towards defraying the charges* during the 
year ending on the 3Jst day of March, 
1972, in respect of ‘Public Works.’ ”

H im and No. 26 - S ia t l  L e g is la tu re

MR. SPEAKER . Motion moved .

'*T hat a sum not exceeding Rs. 6,10,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, Jor or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of ‘State Legislature.’ ”

D jimand No. 27—‘P ublic W orks* 
Common Estaslishment

MR. SPEAKER : Motion moved :

•‘That a sum not exceeding Rs, 72,53,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of ‘Public Work$, Common Establish* 
aWW*/ ’*

Demand No. 2$~~Elbctrjcitv Schsbmes 

MR. SPEAKER ; Motto* rawed;

“That a sum not exceeding Rs, 40)00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or towards defraying 
the charges during the year ending on 
thS 3lst day of M^rch, 1972, in respcct 
of ‘Electricity Schemes.’ ”

D l mand N o. 29—Ta x b  on Vehicles

MR SPFAKER : Motion moved :

t(l hat a sum not exceeding Rs. 7,68,000 
be granted to the Pu*>idenr out of the 
Consol»dat:d fund of the State oi Omsa, 
on account, fo r  or towards defraying 
the charge** duung the >ear ending on 
the 31st day of M«iich. 1972, in respect 
of ‘Taxes on Vehicles’. ”

DfMAND No. 30—TRANSrORl ScHfcMGS

MR SPLMCLR : Motion moved :

“T hat a sum not exceeding Rs.
1,02,36,000 be gianted to the President 
out ol the Consolidated Fund of the 
Sta c of Oris«a, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, m respect of ‘Transport 
Schemes.* ”

D hmand No . 31—Forest 

MR, SPEAKER : Motion moved :

‘That a sum not exceeiing Rs. 1,30,00,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respcct of ‘Forest.’ ”

D emand N o. 32—F isheries

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, 35,98,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa, on accountt for ot towards 
defraying the charges during the year 
ending on the 31st day of Marth, 1971, 
i n t e n t  of W ftcitS '*’’
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D em a n d  N o . 33— C o -o per a tio n  
a n d  M a r k e t in g

MR. SPEAKER : Motion moved :*
“That a sum not exceeding Rs. 54,22,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of To-operation and Marketing*. *’

DrMAND N o. 34~-ExPLNDiruRfc 
RLEATING TO THI URBAN DFVI- 

LOPMLNT Dl.PARTMl NT

MR SPEAKER : Motion moved :

“That a sum not exceeding Rs.
1.33.00.000 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa, on taccount, fo r  or 
towards dafraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in lospect of 'Expenditure 
relating to the Urban Development 
Department*. ”

>fmand N o. 35— A nimal H usbandry 

MR. SPEAKER : Motion moved :

“ That a sum not exceeding Rs.
1.00.00.000 be granted to the President 
out of the Consolidated Fund of the 
Slate of Orissa, on account, fo r  or 
towards defraying the chaigcs during 
the year ending on the 31st day of 
March, 1972, in respect of 'Animal 
Husbandry*. ”

Demand N o . 36—Pubi i r  R llation 
and T ourism

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 15,39,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
m  account, for vr towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of ‘JNMIa Relation ant) Tourism** *’

D em and  No. 37—A g r ic u ltu r e

MR. SPEAKER : Motion moved :

♦‘That a sum not exceeding Rs. 2,07,66,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, fo r  or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of “Agriculture.”

D em and N o. 38—Su pply  
D epartm ent

MR. SPEAKER ; Motion moved :

“That a sum not exceeding Rs. 24,82,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Supply Department**.

D em and  N o . 39—Ports

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 1,20,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of cPortsV’

Df m ands N o . 41—Loans to  Local  
F u n d s , G overnm ent  Servants etc .

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 33,00,00 
be granted to the president out of 
the Consolidated Fund of the State of 
Orissa, on account, fo r  or towards 
defraying the charges ^during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Loans to Local Funds, 
Government Servant* etc.*,*’

D im a n d  No. 42 - C om pen . a h o n  for  
a b o litio n  o f  Z a m in d a r i System a n d  
o u t f i t  expenditure  relatin o  t o  th e  

Revenue D epartm ent

MR. S P EA K ER  i Motion mov4d.
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"That a sum not exceeding Rs* 16,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or towards defraying 
the charges during the year ending on 
the 3hst day of March, 1972, in respect of 
‘Compensation for abolition of Zamindari 
System and other expenditure relating 
to the Revenue Department*.”

D em and  No. 4 3 - M ultipu rpo se  R ivlr  
I r r ig a t io n  a n d  E lectricity  

Schemes

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs 8,00,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account* for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
o f ‘Multipurpose River, Irrigation and 
Electricity Schemes’.” ,

*
D emand  N o . 44—A g r ic u ltu ra l  

Im provem ent  a n d  R esearch

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 60,00,00 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or tow ards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of Agricultural Improvement and 
Research’.”

D em and  N o  45—G o v c r n m in t  
T r a d in g  Sc h im l s

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs, 2,00,00,000 
be granted lo  the President out of the 
Consolidated Fund of the State of Orissa, 
on acconnL fo r  or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect 
of ^Government Trading Schemes/*

D emand N o , 4 6 - R o a d  and W ater 
T ransport Schemes

“That a sum not exceeding Rs* 10,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa* 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of Match, 1972, in respect 
of ‘Road and Water Transport 
Schemes’."

D lmand No . 47—C apital ExprNDi- 
Timr r l l m in g t o  P u itiic  H ial/ih  

and U rban DcvrLOPMrNT
D rp A R  1 MI NT *

MR. SPEAKER Motion moved .

“Thai a sum not exceeding Rs 40,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, fo r  or towards defraying 
the chaiges during the year ending on 
the 31st day of Maith, 1972, in respect 
of 'Capital expenditure relating lo Public 
Health and Uiban Development 
Department' '*

D fmand N o 4 8 - C mmtm, Outiay  
on Industrial D iv n o p M iN r

MR SPEAKER * Motion moved .

“That a sum not exceeding Rs, 80,00,000 
be granted to the President out of 
the Cons >lidated Hind of tlie State of 
Orissa, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Capital Outlay on Indust- 
t ini Development’ ’*

D im and  No 49—H irakud Dam 
Pr o j u i

MR, SPFAKrR : Motion moved ;

“That a sum not exceeding Rs, 2,03,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, for or towards defraying 
the chargcs during the year ending on 
the 31st day of March, 1972, in respect 
of ‘Hirakud Dam Project’.”

D emand No* 5 0 - C a p i t a l  Outlay 
o n  Ports

m ,  SpgAJ&m : Motion moved i Mft* SPEAKER ; Motion mow# *
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“That a sum not exceeding Rs. 4,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
on account, fo r  or towards defraying 
the charges during the years ending on 
the 31st day of March, 1972, in respcct 
of ‘Capital Outlay on Ports’.”

D em and  N o  51—C a p i t a l  EXPENDI
TURE) RELATING TO lABOUR, EMPLOY

MENT AND H o u s in g  D e p a r tm e n t

MR. SPEAKER : Motion moved :

* That a sum not exceeding Rs. 15,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orisa, 
on account, fo r  or towards defraying 
the charges during the yeai ending on 
the 31bt day of March, 1972, in respect 
of ‘CapiUtl Kxpcnditure relating lo 
Laboui, Employment and Housing 
Department'."

D im a n d N o 52- C apital L xri ndi- 
TUR1 RELATING 10 THL EDU< AlION

D epartment 

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs. 15,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Oiis»!>a, 
on account, fo r  or towards defraying the 
chargcs during the year ending on the 31st 
day of March, 1972, in respect of ‘Capital 
Expenditure relating to the ‘Education 
Department’.”

Demand NO. 53—C apital EXPENDI
TURE RELATING TO HOME 

D epartment 
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 2,00,000 
be granted to the President out of the 
Consolidated Fund of the State of Orissa, 
m  account J a r  on towards defraying 
Che charges during the year ending on 
the 31st day of March, 1972, in respect 
of ‘Capital Expenditure relating to 
‘Home DepartmentV1

D bwawp N o . 54 -  C apital O utlay 
on  F orests

M& SPEAKER ; Motion moved ;

‘'That a sum not exceeding 
Rs. 2,00,00,000 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa, on account, fo r  or 
towards defraying the charges dnring 
the year ending on the 31st day of 
March, I ‘>72* in respect of ‘Capital 
Outlay on Forests’.”

D emand  N o . 5 5 - S hare C apital  
CONTRIBUTION AND Loans to  C o- 

opera 'iivj? O rganizatio ns

MR. SPEAKER : Motion m oved:

“That a sum not exceeding Rs. 30,00,000 
be granted to the President out of 
the Consolidated Fund of the State of 
Onssa, on account, fo r  or towards 
defiaying the' charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Share Capital contri
bution and Loans to Co-operative 
Organ)/at ion s’.”

D emand No. 5 6 —C a pita l  E x pen d i
ture  rl latino  to  P la n n in g  and  

C o -Ord in a tio n  D epartm ent

MR. SPEAKER : Motion moved ;

‘That a sum not exceeding Rs. 81,67,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa, on account, fo r  ar towards 
defraying the charges during the year 
ending on the 31st day of March, 1972. 
in respect of 'Capital Expenditure 
relating to Planning and Co-ordination 
Department’.”

D emand  N o . 57— C apital  E x pen d i- 
iu r l  relatin g  to  A nim a l  H us

bandry D epartm ent

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 1,00,000 
be granted to the President out of the 
consolidated Fund of the State # of 
Oris'a, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Capital Expenditure 
relating to Animal tfu$b*dd*ry 
Department’.”
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D emand H o . 58—C apital Expendi
ture RELATING TO THE GRAMA 

P ancha^ at D epartment

MR. SPEAKER : Motion moved :

"That a sum not exceeding Rs. 50,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 
1972, in rcspect of ‘Capital Expenditure 
relating to the Grama Panchayat 
Department’/ ’

D em and  N o 60—C a pita l  O utlay 
o n  P u b lic  W o rks

MR. SPEAKER : Motion Moved :

“That a sum not exceeding Rs.
1,46,14,000 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa, on account, for or 
towards defraying the chargcs during the 
year ending on the 31st day of March, 
1972, in respect of ‘Capital Outlay on 
Public Works'."

D emand  N o . 61— C a pita l  E x p en d i-
TURE RELATING T> THE MINING

and G eology D epartment 

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 25,00,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Orissa, on account, fo r  or towards 
defraying the Charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Capital Expenditure 
relating to the Mining and Geology 
Department’.”

D im a n d  No. 62- C apital Expendi
ture RELATING TO THE T rWAL AND

R ural W elfare D epartment

MR. SPEAKER : Motion moved :

"Thai a sum not exceeding Rs* 15,00*000 
be granted to tbe President oat of the 
Consolidated Fuad o f State of Onsia. m  
account t for or towards defraying to*

charge* during the year ending on the 
3Ut day of March. 1972, in respect of 
‘Capital Expenditure relating to the 
Tribal and Rural Welfare Department’.”

D emand N o . 1 - E lections and  
o r  her Expenditure relating to 

the Home D epartment

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed* 
ing Rs. 23,16,600 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in rcspect of 
‘Elections and other Expenditure relating 
to the Home Department’.”

D emand No . 3 —Police.

MR. SPEAKER : Motion moved ;

“That a Supplementary sum not exceeding 
Rs. 500 be granted to the President out 
of the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in course of payment during the 
yaar ending the 31st day of Kfarch, 1971, 
in respect of Police’.”

Demand N o . 4—E xpf.nditurf, relat
ing  to the P lanning  and  Co

ordination  D epartment

MR. SPEAKER : Motion moved i

“That a Supplementary sum not exceeding 
Rs. 1,15,17,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of Marche 1971, in respcct of 
‘Expenditure relating to the Planning 
and Co-ordination Department*.”

D emand N o . 5 - C ommumity D eve
lopment P rojects, etc.

MR. SPEAKER : Motion moved :

"That a Supplementary sum not exceeding 
Rs. 68,19,200 be granted to the President 
out of the Consolidated Fufld of the 
State of Orissa to defray the charge* 
which witl come in course of payment
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during the year ending the 31st day of 
March, 1971,10  respcct of ‘Community 
Development Projects, etc’.”

D em and  N o . 7—C ultural  A ffairs

MR, SPEAKER : Motion moved :

“Thai a Supplementary sum not exceeding 
Rs 100 be granted to the President out 
of the Consolidated Fund of the State of 
Onssa to defray the chaigcs which will 
come in course of payment during the 
yeai ending the 31st day of Match, 1971, 
m respect of ‘Cultural Affairs’ ”

D emand N o  10- P ensions

MR SPEAKER . Motion moved .

‘That a Supplementary sum not 
exceeding Rs. 13,86,700 be granted to the 
President out of the Consolidated Fund 
ol the State of Orissa to defray the 
thdtges which will come in course of 
payment duung the year ending the 31st 
day of March 1971, in respect of 
‘Pensions’.”

D em and  N o  11 —E x pen d itu r i 
r lla tin g  ro  m i  E ducation  

D epartment

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceeding 
Rs. 2,900 be granted to the President out 
of the Consolidated Fund of the State 
of Orissa to defray the charges which 
will come m course of payment during 
the year ending the 31st day of March,
1971, in respect of ‘Expenditure relating 
to the Education Department’.”

D em and  N o  l t - A —T r x i  Book  
P rtss

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceedmg 
Rs. 200 be granted to the President out 
of the Consolidated Fund of the State of 
Orissa to defray the charges which will 
come in coarse of payment during the 
year ending the 31st day of March, 1971, 
in respect of Text Book Ftpa*."

D em and  N o . 1 3 - L a n d  R evenue

MR. SPEAKER : Motion moved :
“That a Supplementary sum not 
exceeding Rs. 29,77,200 be granted to 
the President out of the Consolidated 
Fund of the State of Orissa to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March, 197J, in respect of *Land 
Revenue’.”

D em and No. 1 4 —E xcise

MR. SPEAKER - Motion moved *

“That a Supplementary sum not 
exceeding Rs. 100 be granted to President 
out of the Consolidated Fund of the 
State of Onssa to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of ‘Excise’.”

D fm and  N o . 16—D istr ic t  A d m in is 
tra tio n  amd o m r R  Ex pen d itu r e  

rfea tin g  to  t h i R evenui
D l PARTMtNT 

MR SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 600 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of
‘District Administration and other 
Expenditure relating to the Revenue 
Department’.”

D emand  N o 17—E x pen d itu re
r i la tin o  to  the  I n d u »tr ifs  

D epartm ent

MR. SPEAKER : Motion moved :

“That a Supplementary sum not
exceeding Rs. 300 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
changes which will come in course of 
payment during the year ending the 31st 
day of March* 1971, in respect Of
‘Expenditure relating to the Industries 
DeparUnentV*
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D emand N o . 17-A—M ines

MR, SPEAKER : Motion Moved j

“That a Supplementary sum not 
exceeding Rs, J ,00,000 he granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will comc in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Mines’.”

D em and  N o . 19— GovrKNMLNr
P ress a n d  oth er  ExPFNDntm E

RELATING TO THE COMMERCE
D epartment 

MR. SPEAKER : Motion moved :

“That a Supplementary sum not 
exceeding Rs. 2,32, i 00 be granted to the 
President out of the Consolidated Fund 
of the State of Ori&sa to defiay the 
chargcs which will come in course of 
payment during the year ending the 3lit 
day of March, 1971, in respect ol ‘Govern
ment Press and other Expenditure 
relating to the Commerce Department’.’*

D em and  N o  21—T r ib a l  a n d  
R ural  W flfa rl

MR. SPEAKER. : Motion motion :

"That a Supplementary sum not 
exceeding Rs. 300 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of Tribal 
and Rural Welfare-.”

D e m a n d  No. 22—M e d ic a l  a n d  
o t h e r  E x p e n d i tu r e  r e l a t i n g  t o

THE HfcALTtt AND FAMILY 
P l a n n in g  D e p a r t m e n t

MR. SPEAKER ; Motion motion :

“That a Supplementary sum not 
exceeding Ra, 17,34,500 be granted to 
the President out of the Consolidated 
F«md of the State of Orh»sa to defray 
the chtuges which will come in course of 
payment during the year ending the 31st

day of March, 1971, in respect of 
'Medical and other Expenditure relating 
to the Health and Family Planning 
Department*.”

*

D em and N o. 23 - P u b l i c  H e a l th

MR. SPEAKER : Motion moved :

“That a supplementary sum not exceeding 
Rs. 400 be granted to the President out 
of the Consolidated Fund of the Stale 
of Orissa to defray the charges which 
will come in course of payment during 
the year ending the 31st day of March,
1971, in rcspect of 'Public Health*.”

D e m a n d  N o  24 — I r r ig a t io n

MR. SPEAKER : Motion moved :

“That a Supplemental y sum not 
exceeding Rs. 79,62,800 he granted to 
the President out of the Consolidated 
Fund of the State of defray the charges 
which will comc in course of payment 
during the year ending the 31st day of 
March, 1971, in respcct of ‘Irrigation’,”

D em and No. 2 5 —Public  W o rk s  
MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee
ding Rs. 15,38,700 be granted to the 
President out of the Consolidated Fund 
of the State of Oiissa to defray the
charges which will come in course of
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Public Works.* ”

D em and N o. 2 6 —S ta ie  L lo i s l a tu r e

MR, SPEAKER : Motion moved :

“That a Supplementary sum not excee
ding Rs. 91,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st 
day of March, 1971, in respect of 
'State Legislature.’ ”

D emand No . 27—P ublic Works, 
Common Establishment

MR. SPEAKER i I f e ta  ttovfid s
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,‘That a Supplementary sum not excee
ding Rs. 8,56*100 bo granted to the 
President out of the Consolidated Fund 
of the Stale of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of ‘Public 
Works, Common Establishment’. "

D fmand N o . 28—ELBCTRicnyScmMfrs 

MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee
ding Rs. 200 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of M-lec ricity 
Schemes’. "

DrMAND No, 29—T axes o n  Vi m e u s

MR, SPEAKER : Motion moved :

“That a Supplementary sum not excee
ding Rs, 1,30,700 be granted *to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the
charges which wifi come in course of
payment during the year ending the 31st 
day of March, 1971, in respect of ‘Taxes 
on Vehicles’. ”

D emand N o. 30—T ransport Shifm es

MR. SPEAKER . Motion moved :

“That a Supplementary sum not excee
ding Rs. 30,10,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the
charges which will come in course of
payment during the year ending the 31st 
day of March, 1971, in respect of 
♦Transport Schemes’. ”

D emand N o . 3 1 - F orust

MR, SPEAKER ! Motion moved :

“That a Supplementary sum not exsee- 
ding 3,00,000 be granted to the 
President out of the Consolidated Fund 
o f the State of Otis** to defray the

charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
' Forest V’

D em and No. 32—F ish erie s

MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee
ding Rs. 200 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 197), in respect of ‘Fisheries*. ”

D u m a n d  N o . 34—E x p e n d i t u r e  
RF'LATING TO THE URBAN DEVE- 

1.0PMrNT D f p a r m e n t

MR, SPEAKER : Motion moved :

"That a Supplementary sum not excee
ding Rs. 22,88,700 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Expenditure relating to the Urban 
Development Department*. M

D fm and  N o. 35—A nim al H u sb a n d ry

MR. SPEAKER : Motion moved ;

“That a Supplementary sum not excee
ding Rs. 91,200 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 'Animal 
Husbandry’. n

D im and No. 37—A g r ic u l tu r e

MR. SPEAKER : Motion moved :

“That a Supplementary sum not excee
ding Rs. 1,900 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa to defray the chargcs 
which will come in ooursc of payment 
during the year ending tjhe 3ist day of 
M*f£h, 1971, in respect of *AgrfcflU«u»* ”
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D em a n d  N o . 4 0 - C o m m unity  
D evelo pm en t  P rojects

MR SPEAKER : Motion moved :

"That a Supplementary sum not excee
ding Rs. 79,200 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come m course of 
payment during the year ending the 31st 
day of March, 1971, m respect of ‘Com
munity Development Projects’. *’

D em and  N o . 41—Loans to  Lo cal  
F u n d s , G o v lrn m fn t  S ir v a n t s , e tc .

MR. SPEAKER * Motion moved :

“That a Supplementary sum not excee
ding Rs. 100 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa to defray the charges 
which will come in course ol payment 
during the year ending the 3jst day of 
March, 1971, in respect of ‘Loans to 
Local Fund* Government Servants, etc’ ”

D em and  N o. 42—C om pensation  for 
A b o litio n  of  Z a m in d a ry  System
AND OTHIR EXPVNDITURF RELATING 

TO THE R m N U l  DEPARTMENT

MR. SPEAKER . Motion moved •

“That a Supplementary sum not excee
ding Rs. 14,63,700 be granted to the 
President out of the Consolidated Fund 
of the Slate of Onssa to defray the 
charges which will come in course of 
payment during the year ending the 3ist 
Jay of March, 1971, in respect of ‘Com
pensation for Abolition of Zamindary 
System and other Expenditure relating to 
the Revenue Department’. ”

D em and N o .  43- M u L n purpose R iv e r , 
foiMOATiON a n d  E le c t r i c i t y  Schemes

MR. SPEAKER : Motion moved ; 

“That a Supplementary sum not excee
ding Rs. 99,52,300 be granted to the 
Presfcteat out of the ConsWidftled Pund

of the State of Oifesa to defray the 
charges which wilt come in course of 
payment during the year ending the 31st 
day of March, *971, in respect of 
‘Multipurpose River Irrigation and 
Electricity Schemes’.”

D emand N o 4 4 - A oricultural
iM PROVEM rNT AND RFSEARCH

MR SPFAKER : Motion moved i

“That a Supplementary sum not 
exceeding Rs 2,M),000 be granted to 
the president out of the Consolidated 
Fund ol the State of Orissa to defray 
the chargcs which will come m course of 
payment during the year ending the 31st 
day of March, 1‘>71, in respect o l ‘Agri
cultural Improvement and Research’ ”

D lm a n d  N o . 4 6 ~Ro\i> a n d  W a t i r  
T r a n s p o r t  Sc h i  M ts

MR SPEAKER Motion moved

“That a Supplementaly uim not excced< 
irig Rs 48,600 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa to defray the chargcs 
which will comc m course of payment 
during the year ending the 31st day of 
March, 1971, in respect of *Road and 
Water Transport Schemes’.”

D emand N o  4 7 - C apitai E x p in d i-
IURE R £ L \ I I N G  TO PUBLIC H rA L T H

and U rban D tvcioP M rm  
D cpartmln i

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed* 
ing Rs. 10,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 32*? 
day of March, 1971 in respect of 'Capital 
Expenditure relating to Public Health 
and Urban Development’.”

D emand No* 4 8 - C apital O otlay 
ok ftrosT R iA i D evelopment

MIL SPEAKER i Motion mfcve* :
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“That a Supplementary sura not exceed
ing Rs. 36,03,300 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Capital Outlay on Industrial 
Development'.”

D e m a n d  N o. 49 : H ir a k u d  D am  
P ro ji c t

MR. SPEAKER : Motion moved :

“That a Supplcmenlary sum not exceed
ing Rs. 5,00,000 be granted to the 
President out of the Consolidated 1 und 
o f the State of Orissa to deft ay the 
charges which will come in com sc of 
payment dining the year ending the 31st 
day of March, 1971, in respect of
llirukud Dam Project V ’

) f m a n d  No. 53 : C a p it a l  E x p f n d i- 
t u r f  r e l a t in g  t o  H o m f

DEPARTMENT 

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 1,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will comc in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of
‘Capital Expenditure relating to Home 
Department V’

)FMANl) No, 54 : CAPITAL OUTLAY
o n  F o r i sts

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 10,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Oiissa to defray the
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Capital Outlay on Forests’."

D emand No . 5 5 : Share C apital 
Contribution and Loans to 

C o-operative O rganisations

MR. SPEAKER : Motion moved :

“That a Supplementaiy sum not exceed
ing Rs. 22,52,000 be granted to the 
President out of the Consolidated 
Fund of State of the Orissa to 
defray the chargcs which will come 
in course of payment during the year 
ending the 31st day of March, 1971, in 
lespect of ‘Share Capital Contribution and 
Loan;, to Co-operative Organisations’.”

D imand  No. 53 : C a piia l  E xpendi- 
iijio  KiiAiiNG ro  the G rama 

Panc hayai D epartment

MR. SPEAKER : Motion moved

“ That a Supplementary sum not exceed
ing Rs. 100 be granted to the President 
out of the Consolidated Fund of the 
State of Orissa to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1971, in respect of ‘Capital 
Expenditure relating to Grama Pahchayat 
DepaitmentV’

D i mant> N o  59 : C a p i t a l  E x p e n d i
t u r e  r i l a i i n g t o  H e a l t h  

D i p a r i  mi n t

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 41,78,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of Maich, 1971, in respect of 
‘Capital Expenditure relating to Health 
Department’.” ,

D i m a n d  N o. 60 : C a p i t a l  O u t l a y  
o n  P u b l i c  W o r k s

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 90,88,900 be granted to tho 
President out of the Consolidated Fund
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[Mr. Speaker]
of the State of Orissa to defray the 
charges which will come in course of 
payment during the year ending the 
31st day of March, 1071, in respect of 
‘Capital Outlay on Public Works’.”

D im a n d  N o . 6 2 - C a p i t a l  E x p i n d i t u r i  
R e l a t i n g  t o  T r i b a l  a n d  R u r a l  

W ix rA R r D i p a r t m l n t

MR. SPEAKER : Motion moved :

“ That a Supplementary sum not exceed
ing Rs. 12,18,000 be granted to the 
President out of the Consolidated Fund 
of the State of Orissa to defray the 
charges which will cem* in coursc of 
payment during the year ending the 
3!st day of March. 1971, in respect of 
‘Capital Expenditure relating to Tiibal
& Rural Welfare Department’.”.

SHRI P. K. DEO (Kalahandi) : There
are very few speakers here. Those MPs 
from Orissa may be given some more 
time.

MR. SPEAKER : Let us see ; first
-you take the time which is entitled for your 
party.

SHRI P. K. DEO : I want some more
time, Sir.

The result of 1970-71 elections to the 
Orissa Legislative Assembly expressed in 
clear terms that no single party has an 
absolute majority to form the Government 
in the House of 140. Sir, the only alter
a tiv e  fa a emtiefcrt on an
agreed programme as no mandate was given 
to any single party to form a Government. 
After the elections, the new Congress had a 
strength of 50, Swatantra 37, Utkal Congress 
31, and Jharkhand party 4 and the other 
parties got smaller numbers. Dr. Mahatab 
was elected as leader of the New Congress, 
and he claimed a majority of the House and 
he claimed to form a government. But the 
bubble of his tall claim has been pricked by 
the Governor’s report of the 22nd March. 
1 would Hfee to quote from the Governor’s 
report, which says as follows ;

“Dr. Mahtab stated that if a government 
is formed he was sure of obtaining 
majority support. He said that two 
independents and one Congress (O) 
member have joined his pa»ty and 
twenty others, some from Utakal 
Congress and some from Swatantra, are 
expected to support his leadership, in 
addition to the fifty-one members of the 
Congress (R) who have been returned 
to the Assembly.”

The Governor has further stated :

“I then asked Dr. Mahtab the names of 
<he supporter* from Utkal Congress and 
Swatantra to satisfy myself about their 
suppoit and he said he would send me 
the list of those twenty names on Ins 
leturn from Rai Hhavnn. 1 ill now, 
however (22nd Match 11.00 h rs) 1
have not received any list of any fuither 
communication from Dr. Mahtab."

Thus, we find that Dr. Mahatab was 
banking on the support of those Members 
who he expected would defect and wanted to 
have recourse to the usual dubious method 
of offering loaves and fishes of office and the 
use of threat, persuation and blackmail in 
which he has been pastmaster.

I am surprised how the Congress High 
Command gave cleaiance to him, threw all 
the norms of democratic practice to the 
winds and gave the green signal to Dr. 
Mahatab to form a government there.

I would like to diaw your attention to 
a few lines from the Report of the Com
mittee on Defections which was constituted 
by this House on the 8th December, 1968. 
Tftat committee tins macfe various recommen
dations such as making defections a penal 
offcncc, giving the right of recall and so on. 
All these various lecommendations have been 
thrown to the winds. When this Committee 
on Defections was constituted, there was 
grave concern in this House over the 
defections which were taking place. The 
preamble of the report of the committee 
indicates that the Indian political scene was 
characterised by numerous instances of 
change of party allegiance of legislators in 
various States ; compared to roughly 542 
cases in the entire period from the 1st to the
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4th general elections, at least 430 defections 
had occurred in those 12 months. It has 
become a matter of conccrn that crossing 
of the floor and defections have become the 
order of the day and it is' a matter of 
conccrn why the formation of a popular 
government in the State of Orissa has been 
delayed for so long, is it not that deli
berately time is being given to the ruling 
party here to create conditions for defec
tions ? ft would be a sad day for parlia
mentary democracy if such dubious methods 
arc used and no chancc is given to give 
concrete shape to the verdict of the people 
in the formation of the Ministry.

In the meantime, a United Front of 
Swatantra, Utkal Congicss and Jharkand 
combination has come into being on an 
agreed programme, and they have elected 
a veteran leader of the State, namely Mr. 
Bishwanaih Dae, thcii leader and they 
command an absolute majority of 73 in a 
House of 136, there being four vacancies. 
In this context, is it not high time to revoke 
the President’s Proclamation and lestore a 
popular Ministry there ? Is it not the duty 
of the Home Ministry to advise the President
lo give concrete shape to the verdict of the 
people ? If the intention is to perpetuate 
President's rule in the State of Orissa, it 
could only be compared to General Yahya 
Khan’s imposition of President’s rule in the 
State of East Bengal.

13 fare.

While discussing the vote on account, I 
take the opportunity of pointing out some of 
the lapses that have become very conspicuous 
during the short term of President’s rule in 
the State of Orissa.

Some time hack, when certain charges 
were made by the Leader of the Opposition 
against some of the Ministers and the former 
Chief Minister, the then Chief Minister 
ere ated a healthy precedent by referring all 
these matters lo a retired Justice of the 
SuPreme Court, Justice Mudholkar, to find 
out if a prima fa c ie  case existed so far as 
the various allegations were concerned. 
Justice Mudhofkar, while exonerating all the 
Minister has established chargcs of cor
ruption and misuse of power against Dr.

Mahatab. I would like to read from 
Justice Mudholkar’s Report.

MR. SPEAKER : He may continue
after Lunch.

13.01 hrs.

The Lok Sabha adjourned fo r  
Lunch till Fourteen o f  the 

Clock

The Lok Sabha reassembled after 
Ltmch at five Minutes past 

Fourteen o f  the Clock 

[M r. D epu te-S peaker in the Chair]

ORISSA BUDGET, 1971-72—GENERAL 
DISCUSSION, DEMANDS FOR 

GRANTTS ON ACCOUNT (ORISSA), 
1971-72 AND DEMANDS FOR 
SUPPLEMENTARY GRANTS 

(ORISSA), 1970-71—Contd*

SHRI P. K. DEO: Mr. Deputy-
Speaker, Sir, I was quoting earlier from 
Justice Mudholkar’s report on page 141 
where he has said that :

"Prima facie, there was little .justifi
cation for granting remission of <faes 
to lessees from Government, that serious 
allegations made against Dr. Mahatab 
in respect of this need to be thoroughly 
enquired into.

Then, he has said th a t:

“the grant or a chromite mine to Md. 
Seraj addin even after receipt of a tele
gram from the Government of India 
withdrawing permission to the grant of 
lease does not prima facie  seem to be 
justified and the transaction needs to be 
enquired into including the responsibility 
of Dr. Mahatab in this regard/*

Further, he said :

“That there is prima facie  evidence 
justifying a piobe into the question
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relating to rapid acquisition of wealth 
within four years by Dr. Mahatab.”

In the concluding pmagraph, Justice 
Mudholkar has recommended :

"I may reiterate that not only in the 
public inteo&i but a!so rn (he interest 
of Dr Mahatab himself, an enquiry 
into these matters be caused to be made 
by a Commission of Inquny, appointed 
under the Commissions of Inquiry 
Act.”

It is most suiprising that a man of 
Dr. Mahatab's stature, instead of welcoming 
a Commission of Inquiry, tried to put all 
sorts of impediments so that the report may 
not see the light of the day. He went to 
the high couit to file a writ *but that was 
disallowed and as the last act, the previous 
government appointed Justice Sarjoo Prasad, 
a retired Chief Justice of the Assam High 
Court and of the Rajasthan High Court, 
under the Commissions of Inquiry Act, to 
further probe into the matter This Sarjoo 
Prasad Commission never functioned since 
the President's rule came into being. The 
Governor acted in a partisan way and never 
allowed this Commission ot Inquiry to 
proceed in the usual fashion. So, 1 chargc 
the Governor for his dereliction ol duly for 
his acting in a partisan manner, and on 
behalf of the people of Orissa, I demand 
that the Governor should be recalled.

Sir, this institution of the Commission 
of Inquiiy of Sarjoo Piasad acted as the 
last straw on the earners back of the 
coalition ministry ; as this found a place in 
the agenda papers of the Cabinet, the 
partners of the coalition ministry ran away 
from their responsibility. So, the coalition 
government collapsed. Bef<>jC going, they 
wanted to tarnish the image of the Swatantra 
party there by all sorts of false allegations 
like fake charges of kendu leaves remission 
But the Chief Minister has made a gesture 
there by appointing the complainant as a 
judge, Shri Pavitra Mohan Pradhan, as 
Chairman of the Committee to probe into 
it. But Shri Pradhan ran away fiom his 
responsibility and this is how it came to 
an end,

Prior to that, Shrimati Nandini Satpathy, 
a Minister of State in the Government of 
India, had pat leys with Dr. Mahatab, and at 
last the Mahatab-Nandini clique succeeded 
and the popular government in the State of 
Orissa came to an end.

Going through the statement of the 
budget made by the Finance Minister here, 1 
woufd like to mention the fast paragraph. 
He said : “ I do hope that these and similar 
steps which the future State Government 
will no doubt take will accelciatc the pace 
ol development and the State will march to 
pi ogress in step with the rest of the 
country.” I would like to highlight the words 
‘’these and similar steps ” “These and 
similat steps” were taken by the previous 
government, and this is a sort of certificate 
given by the Go\ernment of India to the 
various actions taken hy the previous 
government.

In this regard I would like to point out 
that when the previous government took 
chaigc of the administration of Orissa there 
was an overdraft of Rs. 22 crores. After 
resorting to financial discipline and raising 
additional financial resources it biought the 
finances of Oiissa on a sound footing and 
today they have a surplus budget for the 
State of Orissa.

But I am very sorry m this budget there 
is no mention about creation of employment 
oppoitumtics. Even though so many licences 
have been pending with the Government of 
India for the establishment of industries, no 
decision has been taken on them. Even in 
the case of the second steel plant no decision 
has been (a ken even (fiougfi the resources 
are there, the feasibility study report is 
thete and theic is the assurance by the Prime 
Minister in the last Lok Sabha that she will 
take early steps to go into the matter. So, 
it is a great disappointment to all of us 
here.

Secondly, various development works, 
particularly liver valley projects, which 
should have been taken up do not find a 
place here and adequate funds lmve not been 
provided for the implementation of such 
projects in ihe budget, lake the case of 
Indravathi project. Because of the tussle 
between ihe four riparian Slates of
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Maharastra, Andhra Pradesh, Orissa and 
Mysore regarding the allocation of water 
of the Krishna and the Godavari the matter 
has been pending before the tribunal and 
this budget has given no indication 
regarding the implementation of the multi
purpose Indravathi project, which will not 
only generate 600 MW of electricity at the 
cheapest rate but will irrigate about four 
lakhs acres of chronically drought-affected 
areas of the State.

So, taking into consideration all these 
factors J find that this budget is disappoint
ing. But, at the same time, it is too much to 
expect the Government of India to go into 
the realities, understand the necessities of the 
people of Orissa and frame the budget ac
cordingly. That is why I say that the sooner 
the President’s rule comes to an end and 
popular government is installed the belter it 
will be for the people of Orissa because then 
the miseries of the people will come to an 
end.

With these words, I thank you for giving 
me an opportunity to participate in this 
debate.

SHRI CHINTAMONI PANIGRAHl 
(Bhubaneswar) : Sir, in the recent mandate
given by the masses of our country the right 
reaction has been given a death blow so that 
we can u*hcr in an era of peace, harmony 
and progress and India's .skyline has been 
made very clear. Bu* in Orissa in the election 
to the State Assembly although the fortress 
and bastion of feudal reaction has been very 
decisively battered and routed and the 
Congress has emerged as the single largest 
party, Orissa’s skyline still remains to be 
fully cleared. The people of Orissa have 
made it amply clear that they do not want 
the feudal reaction and monopoly capital to 
come to power any more in Orissa after 
their bitter experience during the last four 
years. But sometimes adversity makes 
strange bed-fellows. Those very people who 
both inside this House and outside were 
crying hoarse day in and day out for the 
setting up of a commission against Shri Biju 
Patnaik and institute criminal cases against 
him, those very people are now trying to 
utilize him to come to power through the 
backdoor.

We have seen such instances many 
years back...... (Interruption)

SHRI P. K. DEO : There were a 
series of charges against Dr. Hare Krushna 
Mahatab, who has been elected leader of 
the Congress Party there.

SHRI CH1NTAMANI PANIGRAHl : 
People have rejected you and have given 
you the answer, You arc a feudal reactionary. 
What respect has this gentleman got for 
democratic traditions and values ? He was 
talking so big here now.

They could not even agree among them
selves to elect anybody, who has been 
elected to the Assembly by the people, as the 
leader of their party. That is why they are 
seeking someone from outside to lead them. 
They did not find any leader from among 
themselves. They are so much disliked by 
the people of Orissa because of their dark 
actions during the last four years. They 
could not go to the people of Orissa under 
the old name ; they are coming under a new 
name.

MR. DEPUTY-SPEAKER : Why not 
comc to the Budget proposals ?

SHRI C'HINTAMANI PANIGRAHl : 
He took 20 minutes over that. I am taking 
only five minutes. I am being more practical 
than he. Usually I do not take so much 
time.

I have no doubt that the young and 
progressive friends of the Utkal Congress 
would understand this game of their arch 
enemies, the Swatantra Party, and will 
never try to come in coalition with them 
because it is they who drove their leader 
from pillar to post and it is they who have 
put them to shame. I hope, the young and 
progressive friends of the Utkal Congress 
will understand the meaning of this 
mischievous game and will take care or 
themselves.

After the recent elections to the State 
Assembly the Centre has a limited role. 
The Centre presenting a Votc-on-account 
Budget for Orissa is understandable. The 
Centre has special responsibility towards
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Orissa as its progress, modernisation and 
rapid onward march on the path of socialist 
reconstructions has been deliberately halted 
during the last four years. AH its public 
sector undertakings, cooperative ventures and 
small industrial units have been crippled for 
paving the way for the entrenchment of 
monopoly capital which had been ousted 
from West Bengal and other places This 
process has resulted in acute and large-scale 
unemployment in the State. Virtually all 
major development works except the Centra! 
projects are stopped. Everything stood still 
except corruption, inefficicncy and nepotism 
which increased hundredfold. Thousands of 
employees were retrenched. Students were 
beaten and shot dead. Hundreds of cases 
have been instituted against students. 1 
would request the hon. Minister that during 
President’s rule as an act of mercy they 
should at least undo all the wrong that the 
Swatantra Ministry had wrought upon the 
millions of poor people.

SHRI P. K. Deo : Dr. Mahatab is the
leader of the Congtess Party He is your 
leader now.

SHRI CHINTAMANI PANIGRAHI : 
I can understand this becau&c the only 
persons he is afraid of arc Dr. Mahatab 
and Shrimati Nandini Satpathy as he knows 
that they know their game. Whatever 
attempt you make and whatcvar blackmailing 
you can do against the Governor, I think, 
the Governor is doing the right thing. If 
anybody has the power to form the ministry 
in Orissa, it is the single largest party which 
has the support of all progressive sections in 
the Assembly. I hope, I can say from this 
platform that the Governor will be right and 
justified in calling the Congress Party leader 
to form the ministry.

SHRI P. K. DEO : Asking for the
moon!

SHRI CHINTAMANI PANIGRAHI : 
I am Asking for the moon which wc can 
reach but you are asking for the Sun which 
will never come. You are most mortally 
afraid of the Privy Purses Bill which is 
coming very soon, nothing else.

Therefore what I urge upon the hon. 
Minister is that some useful beginning should 
be made immediately during this short span 
of President’s rule &o far as the implemen
tation of major development schemes is 
concerned.

In this connection, 1 would like to draw 
the attention of the hon. Minister to the 
necessity for rapid expansion of rural 
electrification programmes. The rural works 
programme should be undertaken in a 
manner that it provides more and more 
employment in the rural sector of Orissa's 
economy. It would be too mu.h to hope 
that immediately Orissa can show sufficient 
capacity to raise adequate resources. 1 hope, 
Orissa's share of Central taxes will increase 
very soon. Even during the short President’s 
Rule, let N w Delhi get itself committed to 
certain vital objectives so far as the 
rapid onward march of Orissa's economy is 
concerned.

1 would like to draw the attention of the 
hon. Minister to the speech of Shri B. R. 
Bhagat when the question of the second steel 
plant in Orissa was taken up. On 6.8.70, 
Shri B. R. Bhagat had assured the House 
—I quote ;

•‘For Orissa, site selection will certainly 
be considered and that process we will 
start in the Fourth Plan. This assurance 
1 can give. Therefore, what is relevant 
in the context of this strong feeling in 
Orissa is that some more machinery and 
processing for site selection should be 
started.”

I hope, the hon. Minister will closely watch 
and follow the assurance that has been given 
to the House. I know the Prime Minister is 
very sympathetic so far as the aspirations and 
the feelings of the people of Orissa for the 
second steel plant are concerned.

Now, 1 would like to draw the attention 
of the hon. Minister to the Budgets and the 
plan outlays of various States. He will find 
that during the Third Plan, Andhra Pradesh 
had a plan outlay of Rs. 344,78 crores and hi 
the Fourth Plan, it was increased to Rs. 360.55 
crores The Central Assistance ha the Third 
Plan for Andhra Pradesh was R$. 220 crores 
and in the Fourth Plan, it went upto Its. 240



u s unssa twagei ana LHAIIKA 8, IWK&AAA) uemanas 140

crores. As regard* Tamil Nadu, m the Third 
plan, the outlay was Ka 342 33 ciores and it 
increased to Rs 302 crores in the Fouith plan 
The Central Assistance for Tamil Nadu in the 
Third Plan was to the tune of Rs 186 80 
crores which increased to Rs 202 ciores in the 
Fourth Plan Coming to West Bengal, the 
Third Plan outlay was Rn 100 48 crores an6 
it inticased to Rs 120 57 crores in the Fourth 
plan 1 he Central Assistance al«o lor West 
Bengal duung the Thitd Plan wait Rs 155 10 
crons and it incicased to Rs 221 crores But 
in the case of Onssa, it has gone upto only 
Rs. 160 crores This is a very small amount 
Therefore, 1 plead before the hon Minister 
that the ( cntral assistance and the Central 
responsibility so fai as Orissa is concerned 
has to be recast as the situation has 
completely chuigtd The Government of 
India is thinking of recasting the Tourth Plan 
1 he Government should rccast the Plan outlay 
and the Central assistance to Orisvi in a way 
to give fesponsc to the rising aspirations of 
the people of Orissa The Government 
should respond 10 the mandate given by the 
people recently The people of Orissa have 
also given their mandate I hope, Orissa’s 
case will be stiongly considered bv the 
Government

Then, I come to rural electrification 
Orissa has about 46,000 villages You will be 
surprised to know that so far only 1100 
villages have been electrified At this rate, I 
have calculated that il will take 200 years to 
get all the villages electrified Therefore, I 
urge upon the hon Minister to do 
something in this regard In the Fourth 
plan, you have decided to electrify abut 4000 
villages, by 1971-74 But I am sorry to say that 
those who are manning the electricity affairs 
in the Boards-I am not using any names— 
have perhaps little imagination How can 
you electrify 4000 ullages by 1971-74 unless 
you electrify 1200 villages per year from now 
onwards So far, perhaps about 30 to 40 
villages per year are being electrified At this 
snail’s pace, this cannot be done Therefore, 
the State Flectricuy Boards should be asked 
here and now to gear up the machinery and 
administration and to create more employment 
opportunities to the people so that they can 
take up the vast programme of rural 
electrification At least 1200 villages per 
year should be electrified so that we can 
cover 4000 villages by 1973-74 and another 
5000 to 6000 villages in the Fifth Plan which

will comc to at least two-thirds of the villages 
of Orisba that will get clectncity

1 had lequcsted the South-Eastern Railway 
authorities to come to the help ot the On&sa 
State Flcctncity Board 1 was surprised to 
know that the Railway authorities pursued the 
State Flectncity Board and told them to 
atteast give electricity to 20 stations by which 
at least ^0 villages will be benefited But 
they wanted them to charge so heavily that 
they said “ Wc cannot purchase electricity 
from you ’

I hope the Government would consider 
this point and the Railways would come 
forward to help them and the State Flectncity 
Board should also come forward to help a 
little so that at least we could give a little 
concession so that this process can be worked 
m a spcedv manner

Then I wish to say a word about lift 
irrigation Onssa has immense potential of 
water directly from the rivers and also the 
potential of utilisation of groundwater 
resources is excellent and I find near Gama 
in the Puri District the Mahanadi is flowing 
and the uvers are full of water but there is 
drought eveiy year This is the tragedy 
which has not been remedied by the Swatan
tra Government and which at least should 
now be remedied during the short spell of 
President’s rule and when the popular govern
ment comes, it should take it up in right 
earnest and remedy the situation

Sir, some special provision has been 
made for some areas 1 think some discri
mination has been don*. If you lead the 
budget speech of Mr Shukla, this will be 
evident Perhaps, Mr Shukla has not been 
briefed well This should be looked into 
All the 13 districts of Onssa need special 
attention, it is not only these six districts 
that need special attention where some pro
grammes arc undei taken It is n$t only in 
this region but in other regions as well there 
is discrimination between distnct and district 
Therefore, this wrong should be rectified

I suggest also that it is time that we 
should have a programme for energising at 
least 20,000 pumping sets and if we could 
do that, it will require another additional 
Rs 30 crores Orissa has been provided Rs.
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160 crores of Centra! assistance during the 
Fourth Plan period. If you could increase 
it to Rs. 300 crores and out of that, if you 
could earmark Rs. 30 crores for rural elec
trification and for energising pumping sets, 
you will get wonderful results and it will 
provide employment to thousands of rural 
people in our State and the farmers will get 
benefit out of it.

Sir, I do not wish to take much of 
your time. One thing I wish to say ..

SHRI P. K. DEO : Speak something 
on Mudholkar.

SHRI CHINTAMAIN PANIGRAHl : 
You won't get credit for Mudholkar. Mudhol
kar credit is ours. Another Commission 
needs be set up and all those who have been 
exonerated by Mudholkar will also come in 
and I hope your man will also comc m. 1 
know you are against him. So he will also 
come, that is, the Swatantra leader whom 
you have chosen.

A word about electricity because I attach 
more importance to rural elect ijficat ion and 
lift irrigation system. I hope during this 
short span of the President’s rule, this will 
get priority from the Government. The 
present spending of the State Electricity 
Board is Rs. 1 crore and to make up the 
leeway, they have to spend at least Rs. 10 
ciorcs in the coming years. 1 hope this 
direction will be given during the short span 
of Presidential rule so that something is done 
to Orissa and the injustice done to that 
State removed. Sir, Orissa has been 
ncglected long. It has got the lowest per 
capita income. Its per capita con sump! ion 
of cemcnt, iron, etc, is very low. But. we 
have a tremendous surplus of electricity — 
560 megawatts, j hope the Government of 
India will give sympathetic consideration to 
all our demands and the new rising aspira
tions of the people of Orissa arc going to be 
fulfilled very soon. Ori&sa sky is going to 
be cleared very soon and we will get the 
benefit of a popular government very soon 
and the Congress will lead the people of 
Orissa from victory to victory.

SHRI JAGAD1SH BHATTACHARYYA 
(Crhatal): Sir, It is very unfortunate and

extremely regrettable that we have to con
sider the budget proposal of Orissa for 
1971.72 in this House when the Assembly 
election in that S ate has already taken place 
along with the Lok Sabha election. It would 
have been p*oper if the people of Orissa bad 
the opportunity to have their budget passed 
by the representatives clcctcd by them,

When we came to attend this session of 
the Lok Sabha we were given lo undei stand 
that we would have to pass only the Manipur 
budget as the assembly election was not held 
there.

But, in a very quick procession came 
the cases of West Bengal, Orissa and 
Mysore.

Wo do not know how many more are 
in the waiting list Thanks to the political 
monooevmg and hoiselrading of the ruling 
party it has already succeeded »n bringing 3 
States undei President's rule and wc have 
reasons to beliese that some more will very 
soon follow suit.

According to press repoits the fate of 
Bihar and Uttai Pradesh and perhaps Gujatat 
is hanging m the balance and the ruling 
party is at the root of all this political 
instability.

The budget for Orissa as presented in 
this House is not a departure from those of 
preceding years. It is only the old wine in 
new bottle and with perhaps a fresh 
label.

I would only point out a Tew major 
heads in this budget.

The budgeted amount for education is 
highly deplorable and it is less than 10% of 
the total budget. India has one world record 
to be proud of and that is her illiteracy. Of 
the 70 crores of illiterate people in the whole 
world India has the proud privilege of owning 
50% of them. Orissa being a part of India, 
it has got its ptopet share.

For the expansion of education, the 
Teachers* Associations all over the country 
had made a very modest demand and it was 
10% of the Central Budget and 20% of the 
Stftle budget.
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Even this modest demand couid not 
find a place in the budget.

Similarly very disappointing is the 
allocation of money for public health conside
ring the fact that Orissa is known to be a 
happy home for smallpox, leprosy and filaria. 
Orissa is rich in natural resources. But the 
budget does not clearly show how (he natural 
resource!; like minerals and wood arc going 
to be used for the benefit of the State.

Nothing has been said in the Budget 
about the various demands that were loudly 
voiced in that State very recently.

In the Held of agrarian reform a lot has 
yet to be done. A backward State like Orissa 
requires much more attention but I am sorry 
to say that it has not been reflected in the 
budget. A greater attention and a much 
larger amount in the budget arc required 
for the welfare of the tiibal people of Orissa. 
These people are proverbially poor and live 
in conditions which any civilized person 
ought to be ashamed of.

So, the budget contains no ‘newness*, no 
sincere attempt for betteiing the conditions 
of the toiling poor masses.

It is futile to expect it not to be so, for, 
the same old cooks arc running the kitchen 
and we cannot expect a different dish.

SHRI J. B. PATNATK (Cuttack) : I 
thank you very much, Mr. Deputy-Speaker, 
for giving me this opportunity to speak on 
the Budget of Orissa. The ciicumstances 
leading to the imposition of President’s rule 
in Orissa are quite well known. After the 
elections the mandate for the Lok Sabha 
was quite clear : 15 out of 20 seats were 
won by the Congress party. But so far as 
the mandate for the State Legislature was 
concerned, it was more clearly in favour of 
the Congress Party, though it was not so 
clear as in the case of the Lok Sabha. Yet 
the Congress Party tried to form the Govern
ment because it had won 51 seats, and it 
was the single largest party in the Assembly, 
The other parties in the Assembly were the 
Swatantra which commanded a strength of 
36 and not 37 as mentioned by my hon. 
frietiti from the Swatantra Party......

SHRI P. JC DEO : 37.

SHRI J. B. PATNAIK : ...and then the 
other principal party was the Utkal Congress 
with a strength of 32. So, it was the moral 
responsibility of the Congress Party which 
won 51 seats to form the Government.

SHRI P. K. DEO : Dr. Mahatab had 
been elected from two seats, and so the 
strength was only 50.

SHRI J. B. PATNAIK : Then, the 
Swatantra Party had only 35 and not 37 
seats, becausc he has reduced the strength 
of the Congrc* s Party by one and added 
it to his own party’s strength. Probably, 
he wanted to reduce the strength of the 
Congress Paity by the requisite number to 
make his party the majority parly in the 
Assembly, but that addition would not hold 
good.

As a result of this, there was no alterna
tive left but to impose President’s rule. At 
present, the Utkal Congress and the Swa
tantra Party have combined together and 
they claim to command a majority in the 
Legislature. In the beginning, the Utkal 
Congress considered the Swatantra Party 
to be an untouchable party, but in course 
of time, they discovered some socialist 
qualities in the Swatantra Party, and now 
they have combined and they claim the 
support of the Jharkhand party also, but 
except the leader of the Jharkhand party, 
the other members of that party have not 
subscribed to this claim. So, the claim of 
this so-called United Legislative Party in the 
Orissa Legislature still requires to be sup
ported by facts. I would submit that this 
United Legislative Parly which does not have 
a common programme and which is more 
or less an opportunist combination for 
remaining in power should not be allowed 
to form the Government there, because such 
combinations elsewhere have Sailed, where 
the minority party combinations have formed 
the government for a short while and have 
just combined with the sole object of making 
money. So, that would not be a good 
precedent for the successful functioning of 
democracy.

SHRI P. K. DEO : Like the Congress- 
CPI-Muslim League combination.
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SHRI J. B. PATNAIK : So, I submit 
that in Orissa, President’s rule should con
tinue and there should be another mid-term 
election for securing a clear verdict of the 
people of the State.

Regarding the Vote on Account, as my 
hon. friend Shri Chintarnonr Panigrahi has 
submitted, Orissa is one of the backward 
regions or the country. If socialism has 
any true meaning, it should not only mean 
the elimination of inequalities among indi
viduals, but it should also mean elimination 
of inequalities due to regional imbalances. 
Orissa is one of the regions which arc extre
mely backward...

SHRI P. K. DEO : It is the legacy of 
the Congress Government.

SHRI J. B. PATNAIK : In order to 
remove this imbalance, there should be an 
ambitious plan prepared by the Centre for 
the elimination of poverty and for bringing 
Orissa on a par with the rest of India.

Reports are not lacking, and there have 
been various economic surveys by expert 
bodies, and economists had been at work 
who have submitted reports and who 
have pointed out that certain steps 
bad to be taken for bringing Orissa on a 
par with the rest of the country. According 
to this report, which has been thoroughly 
studied by all the former Governments in 
that State, and which is already there in 
the archives of the State Government, a 
plan of Rs. 1200 crores is necessary within 
five years, if Orissa is to be brought on a 
par with the rest of the country. Whereas 
this ambitious plan is considered necessary 
by the economic experts of the country and 
of Orissa, we find that the Fourth Five 
Year Plan for Orissa provides for Rs. 222 
crores only which means just one-fifth of 
the plan required to bring Orissa on a par 
with the rest of the country.

I submit the Centre should take due note 
of this fact that unless Orissa is brought on 
par with the rest of the country, there is 
no meaning in the slogan of socialism. 
Socialism should medn removal of regional 
imbalances and bringing all parts of the

country on the same level of economic 
development.

Going back to the point of rural electri
fication referred to by my hon. friend, 
Orissa is probably on the lowest rung of 
the ladder in this matter in the country. 
States like Haryana have electrified all their 
villages. Other States like Madras and 
Kerala have achieved a very high degree of 
progress in this direction. But of its 47,000 
villages, Orissa has been able to electrify 
only 1,100 so far. The target for the Fourth 
Plan is absolutely on the low side, and at 
the rate on progress envisaged, Orissa’s 
economic progress will be much less than 
what is anticipated.

I would remind the hon. Minister that 
modernisation of a country on socialistic 
basis depends on electrification. Here 1 
would quote a well known saying of Lenin 
‘Socialism is electricity plus soviet power’. 
To build up socialism in this counlry, we 
require electrification at the maximum speed. 
But so far as my State is concerned, the 
pace at which is proceeding is a snail’s 
pace, which cannot be called any speed at 
all. Therefore, a truly ambitious plan for 
electrification should be drawn up for Orissa 
in the Fourth Plan and implemented so 
that at least 50 per cent, or 25,000 villages, 
in the State are electrified.

There are many other projects requir
ing attention. There are vast drought-affected 
areas in the State. Irrigation is the prime 
need there. Multi-purpose projects take 
their own time to yield results ; small scale 
irrigation projects, particularly lift irrigation 
projects, have to be taken up, and those 
areas which are unirrigated now brought 
under this scheme, particularly of lift 
irrigation.

My constituency is Cuttack which means 
‘city’. It is the only city in Orissa. It is 
one of the ancient cities of India. But 
unfortunately, the city has got its own 
problems which have remained unattended. 
The sewerage and drainage systems are mot 
worth their name. Besides these, the city 
is full of mosquitoes ; it is now one o f the 
unhealthily sports in the State. This requires 
application of redical remedies. The city 
has got an improvement trust which has
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been functioning for many years. It 
has also go ambitious plans But there is 
no money to execute them in the State, nor 
is money or sympathy forthcoming from the 
Centre to help execute these plans There
fore, I request the hon. Minister to allot 
some funds for paying special attention to 
Cuttack, as is being done for Calcutta

1 considei Orissa the sick child of 
Mother India All her children requite the 
love of mother India So Orissa, requires 
the special attention of the Cential Govern* 
mcnt At present they have allotted ceitam 
special funds for the development of certain 
areas, and in Orissa only eight distiicts have 
been taken into consideration on what 
basis I do not know All the 13 districts 
of Omsa should have been taken into con
sideration for 100 per cent aid for their 
ah round development Thereloie, I submit 
that more ambitiou* plan should be taken 
up for Orissa, and the Central Government 
should come forward with at least Rs 500 
crores aid to the State, d the meaning of 
the word socialism is to be realistic and 
fruitful for that State

In countries like the United States which 
have developed on capitalist lines, ceitain 
regions are more developed than otheis 
The western areas of Amcrica, for example, 
were fast developed as a result of which 
there are many poverty-stricken aieas in 
the State But in the case of a socialist 
State like the U S S R  all the regions are 
given special attention and all the regions are 
developed on an equal basis Similarly, if 
this country’s development is to be on socia
list lines, these areas that have been neglected 
by reason of history should be given special 
attention They do not lack natural re
sources. Orissa has got a lot of natural 
lesources If special attention is given, 
Orissa will be like the Ukraine of the Soviet 
Union It will be an asset to this country 
And not a liability For that purpose, I 
appeal to the Government that special atten
tion should be given to the State of Orissa 
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îi'û Lrjt>tf>\/i-cr\‘'ii'J% 

o/.̂ if/M.£iU'3̂  ̂ olt\

a M fJj-of#}* 'k.urfjji& 'r 

I .cr\jft(M<il&./$(‘s-,s-j)*J

i_V i, *

Jjji {JSc. <Sji 2- £•  <£>&i'£



139 Orissa Budget and MARCH 29. 1971 Demands 140

(Shri Surendra MohantyJ
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SHRI SURENDRA MOHANTY 
(Kendrapara): On a point of order. Are

we going to allow Members to make 
accusations against persons who are not in 
the House ? Whatever ruling is given should 
be binding on all persons. If you hold that 
wild accusations or facts which had not been 
verified can be bandied before the House, 
it should apply for all and I am game for it. 
But it will be derogatory to the House. 
Is he prepared to substantiate what he says ? 
1 challenge. Otherwise, he must with
draw it.

MR. DEPUTY-SPEAKLR : In this
particular debate, references had been made 
to many other persons who arc not 
Members of this House.

SHRI P. K. DEO : But that has been
substantiated by records. I have referred 
to Mr. Mahatab on the basis of Mudholkar 
Commission report.

MR. DEPUTY-SPEAKER : At this
stage it is not possible to say that you 
cannot make any reference to anybody 
else.
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SHRI JAGANATH RAO (Chatrapur) : 
Mr. Deputy-Speaker, Sir, the brief statement 
on the budget of the State of Orissa for the 
year 1971-72 does not give a very happy 
reading The budget that is presented is 
pedestrian in outlook. A ray of hope, 
however, is created by a sentence in the 
statement which says :

“In view of the trends in resource 
mobilisation by the State, the State may 
well exceed the target set in this regard.”

I want to know what arc the new sources 
of revenue that the State Government has 
in mind by which they can augment the 
resources, so that the development work in 
the State should go at a greater speed.

I am sorry to say that the former 
government of the State of Orissa abolished 
land revenue on all lands. I would have 
well appreciated if the State Government had

abolished the land revenue from uneconomic 
holdings as is done in other States, but land 
revenue on large sections of land owned by 
rjch people, the privileged classes, to which 
my friend Shn Deo belongs, has been 
abolished. The result is we have lost 
Rs. 5 crores to Rs. 6 crores a year. If that 
land revenue is available to us, that would 
have gone into the resouttes for the Plan, 
and the Centre would have given an equal 
extent as a matching grant. That wiong 
has to be righted. Having abolished the 
land revenue, the State Government has 
tried to increase the land cess ; by another 
subterfuge, they wanted to increase the 
revenue which they los* by the abolition ot' 
land revenue But we are not able to 
succeed to any extent.

15 hrs.

Orissa is a land of rivers wiih vast 
potentialities of irrigation But I am very 
sorry to find fiom the statement that onl> 
a small portion has been brought under 
irrigation It is a well-known fact that the 
benefits of all majoi irrigation schemes go 
to the people in the plains, in the delta areas 
But what about the people who reside in the 
hmleiland ? Unless a storage reservoir is 
constructed at the source of the water, or at 
some intermediate course of the river, they 
cannot get the benefits of the scheme. Now 
the Adibasis, the Harijans and the poor 
people who reside in the hinterland do not 
get the benefit of these schemes , the benefits 
go to the people in the plains. So, 
whenever any new irrigation project is 
thought of, it should be the duty of the State 
Government to see that the people who 
reside in the hinterland also simultaneously 
get some irrigation facilities either by lift 
irrigation oi excavation of tanks.

In Ganjam disLuct, which was formerly 
in Madras State, an irrigation system was 
devised about eighty years ago. The 
reservoir that has been constructed eighty 
years ago has been silted up and the watei 
storage now is very small, not even one TMC. 
In another ten years it will fall into disuse. 
Now more than half of that district ii being 
irrigated by that system which will come 
into disuse very soon. As an alternative, 
Jorbarbangi scheme was thought of some
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years ago by the State Government and the 
CWPC wanted some points to be investi
gated. I am sorry to find that no provision 
has been made in the budget for the investi
gation of this project, as required by the 
CWPC. It is absolutely necessaiy to 
implement that scheme. Unless that scheme 
is taken care of, the existing irrigation 
system which irrigates about four lakhs 
acres of land in that district will go out 
of use.

We are all speaking of the green re
volution. I am happy that as a result of the 
green revolution oui food production has 
gone up to 100 million tonnes. Bui this 
green revolution is, confined to delta areas 
and areas covered by nutjoi irrigation 
piojects What about the marginal and 
small fa inters whose lands are situated in the 
intenor and hinterland where no litigation 
facilities are available at all ? So, simul
taneously with the major iingatton projects, 
the interests of the people in the intei lor 
have also to be looked into.

Orissa is a land of minerals. It is 
called the Ruhr land of India. Wc have got 
plenty of deposits Only toda' morning 
there was a question about our deposit ol 
ores. We have got deposits of IcaJ, nickel 
and high grade iron ore. It is the duty 
of the State Government to exploit all the 
resources. By exploiting all the mineral 
resoutces they should develop the State. 
But the former State Government leased out 
these areas to private entrepreneurs from 
other States, which is a wrong policy. The 
basic minerals, the basic tools of production, 
instruments of production should he exploited 
by the State, either Central or Slate. Either 
the Stale Government should themselves do 
it or they should ask the Orissa Mining 
Corporation to develop these minerals so 
that the revenue thereby obtained could be 
utilized for the development of the 
State.

My hon. friends who preceded me have 
inailted on an ambitious plan for the deve
lopment of Orissa. How can we have an 
ambitious plan unless we have the resources ? 
It is only when the State itself is in a 
position to raise its resources that it can 
J<-'qucst the Centra! Government for

assistance. Our resources are meagre. We 
cannot expect much from the Central 
Government. Therefore, it is the duty of 
the State Government to see that the mineral 
resources are developed to the tallest extent 
by the State Mining Corporation or by the 
State Government itself. If it is not com
petent to do it by itself, it may m joint 
collaboration with the Central Government 
to do it. It should never think of leasing it 
out to private individuals.

About one-fifth of the population of 
Orissa consists of Adivasis and Harijans Of 
the 140 Assembly scafs of the Orissa 
Assemblv, M or 55 arc reserved seats. That 
shows, the population being backward 
comprising of Adivasis and Harijans, then 
lot has to be taken caie of. We had the 
rehabilitation schemes, the Dandakaianya 
Scheme in Koraput Distnct and in other 
districts. Also, we have got the Tibetan 
refugee- settled in Ganjam District at a 
place called Chandragiri. I am happy that 
these displaced persons have been rehabili
tated in Orissa. But while rehabilitating 
these people we have displaced the Adivasis 
who were cultivating these lands. They were 
not given alteinative land They were evicted 
and no compensation was paid to them. 
They were told that because they did not 
have the title deed to these lands, they were 
not entitled to compensation. The entire 
area is an unsurveyed area. For generations 
they have been cultivating these lands. 
Literally and truly perhaps they had no 
title to it but they had the possession of the 
land m the lulls and the jungles. Should 
they not be given alternative land ? You 
crcat a heaven for the displaced persons but 
these people are lotting in hell. You arc 
ctealing discrimination. It is the duty of the 
State to see that the Adivasis who are 
displaced are given altei native land and are 
also given equal facilities to enable them to 
cultivate the land and to put up small huts. 
They should be provided wifh minor 
irrigation facilities. Small tanks should be 
cxcavated; some rivers may be bunded at 
low cost. The unfortunate part of the thing 
is that the State Government did not pay 
any attention in spite of my repeated 
requests to the former Chief Minister of 
Oris6a.

SHRI P. K. DEO : He should go to
the Assembly. He can implement it there.
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SHRI JAGANATH RAO : We arc 
talking of socialism and of banishing poverty 
from the country. It is a necessity ; we have 
to do it. But the Central Government should 
see that the State Governments follow a 
policy in keeping with the policy of the 
Central Government. They should be made 
to see that land is given to the landless, 
that the children of poor people, up to the 
age of 14, are given free and compulsory 
education. Other facilities have to he given 
to the poor. Unless State Governments also 
cooperate with the Central Government, we 
cannot expect any progress at all from the 
State Governments, because all these fields 
of activity come within the State List. 
Unless the State Governments take it to 
their heart and with sincerity implement 
the policies of the Central Government, 1 
would go to the extent of saying, the Centre 
should not give any assistance to the State 
Governments.

About rural electrification something has 
been done in Orissa. 1 know, the State 
Electricity Board last year borrowed a loan 
of Rs. 10 crores or Rs. 12 crores from the 
Rural Electricity Corporation, They have got 
big schemes but one snag about it is that if 
a farmer wants a lift irrigation point to be 
located at a particular place, he is asked to 
deposit Rs. 4,000. If the exploitation is 
successful and water could be struck, he 
will be refunded Rs. 2,000 and Rs. 2,000 
will be appropriated by the State Govern
ment. Ho«v could a poor farmer pay Rs.
4,000 ? My suggestion to the Government 
is : Let the Government do it themselves. 
If it is successful, the farmer woufd gladly 
pay Rs. 2,000. This has to be looked into.

Another unfortunate thing in Orissa is 
that the water rate that is being collected is 
very low, whereas in other States the water 
rate is very high. With this low water rate 
how is it possible for the State Government 
to take up any irrigation scheme ? The State 
Government should boldly increase the wuter 
rate. The farmers are willing lo pay the 
water rate provided they are provided with 
WJtfer. 1 know, farmers in the Ganjam 
District ape anxious to pay any amount 
that is demanded of them provided they are 
given water. Therefore, this should be 
a good source of revenue for the State
Government.

Then, there is the BaJimeia electricity
project, a joint venture between Andhra
Pradesh and Orissa Government. This 
has been coming in for the lost six or eight 
years, 1 am told, it will take another 
half a dozen years to complete. When the 
gestation period of these major projects is
long, we cannot get the results. It will be
a loss to the exchequer. Therefore, that 
project should be expedited. 1 am told, 
work is being staggered for want of 
resources. If that is so, it is a matter to be 
looked into and both (he State Governments 
and the Planning Commission should revise 
the plan and see that this work is expedited,

One thing more and 1 have done. 
There is a minor port sanctioned at 
Gopalpur-on-sea. It was sanctioned bv 
the Central Government and the Planning 
Commission. It was told two months ago 
that a slim of Rs. 40 lakhs has been 
sanctioned and clcarcd by the Planning 
Commission to be spent during the Fourth 
Plan for preliminary works. I do not find 
any specific provision of that made in the 
Budget. I do not know if undei any other 
item this woik will be taken up. This is a 
matter which the Government should take 
up expeditiously.

SHRI SURfcNDRA MOHANTY 
(Kendrapara) : Mr. Deputy-Speaker, Sir,
peisonally, I feel that this Vote on Account 
Budget should have been placed before the 
Orissa Assembly without being discussed 
here to which we cannot even do &ca$t 
justicc.

Speaking on the General Budget of 
1971-72, 1 cannot help referring to the 
clumsy political background obtaining at 
the moment in Orissa which 1 am afraid is 
becoming daily clumsier. By keeping the 
Assemb'y under animated suspension for an 
indefinite period, I am afraid the Govern
ment is doing something which it ought not 
to and to which the Government of India 
should not give its seal of approval.

Much has been said about the massive 
majority which I am glad the ruling party 
has obtained from the electorate in the 
country. But I woald only submit that there 
should be nobility in victory and higher 
values of politics should not be sacrificed 
for partisan ends.
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Coming to the political background
obtaining in the State, I do not wish to 
repeat all that has been said in this House 
regarding “constitutional vacuum** that had 
been inflictcd On the State of Orissa in a 
fit of unmindfulness on the part of the 
Government of India.

It may be recalled that the Chief
Minister of Orissa had resigned from his 
office on 9th January, 1*>7I. When the
Governor asked him to continue in office 
till alternative arrangements had been made, 
the Chief Minister had laid down certain 
conditions which were not possible on the 
part of the Governor to accept. In that 
event, the President’s Rule should have 
been imposed foithwith on the 9th January 
itvclf without waiting for the 11th January 
when the President’s Rule came into
being.

I would like to make a reference to the 
Governor's witcless message which had been 
laid on the Table of this House only the 
other day. In this context, I would make a 
submission through you, Sir to the Govern
ment that such wireless messages should not 
be laid on the Table of the House as 
these have no constitulional sanctions nor 
have any sanction of the procedures of the 
House. A wireless message has no place in 
our Constitution. Article 356 says that the 
President has to receive a report from the 
Governor regarding break-down of consti
tutional machinery in the State. Here, what 
we have got is a wireless message. As a 
ma ter of fact, it may be a telephonic 
message. It may be just a scrap of paper. 
I am surprised how the Government of 
India in their wisdom arc taking note of 
such wireless messages, even telephonic 
messages, in matters which are as important 
as breaking down of the constitutional 
machinery in the State.

This is what the Governor writes in 
that wireless message :

“However, the Chief Minister insisted 
on certain conditions being made before 
he could agree to continue, t.uch as. 
dissolution of the Assembly, commit
ment to mid-term poll and non-imposi
tion of President's Rule, etc. which 
could not be accepted by me.

However, since the usual constitutional 
request of the Chief Minister to 
continue in office was duly met, no 
constitutional vacuum has been created! 
in the matter.”

I am sure the Governor of Orissa knows 
the language which he uses, well. Merely 
because an offer was made to the Chief 
Minister which he had declined to accept, he 
concluded that no constitutional vacuum 
had been created. In all humility, 1 harve 
to ask the Government to reply whether it 
is a part of our Constitution and whether 
there is a provision anywhere in our Consti
tution where the Governor has to lay down 
certain conditions for a chief Minister. I am 
sure from the little that 1 know of the 
Constitution, that nowhere it has been 
stipulated that the Governor will ask the 
Chief Minister to fulfil ccrtain conditions. 
His invitation to a person who commands 
majority is unconditional and is based on 
the strength he commands in the legislature 
and it is not hedged by any condition and 
assuming that certain conditions have been 
laid down, I would only like to submit that 
every ofFer is contractual in nature. Merely 
offering a person to accept Chief Minister
ship, unless it is accepted by the person 
concerned, is no offer, t am sure the 
House will agree with me that a consti
tutional vacuum had been inflicted on the 
S'ate of orissa. This is how the Government 
of India with its steamroller majority are 
trying to trifle with the provisions of the 
Constitution and, Sir, it will be an evil day 
unless this House cries a halt to it.

The Presidential rule in Orissa had been 
imposed in three instalments. In the first 
instalment, the Presidents rule which was 
imposed on 11-1-71 was revoked on 23-1-7.. 
In this first instalment, the President’s rule 
continued for 13 days. In the second 
instalment, the President’s rule was imposed 
on 23-1-71 and in continued till 23-3-71 and 
existed for two months. In the third 
instalment, the President's rule was imposed 
on 23-3-71 and God knows when it will be 
revoked. In this context, I would beg of this 
House to consider that in this way the 
President's rule has been in vogue in Orissa 
for more than 2 months. Cl. 3 of Art 356 
of our Constitution says that the President’s 
rule, if it is imposed in a State, has to b$
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approved and ratifiod by the Parliament 
within two months of its imposition. In this 
particular instance, the President’s rule has 
been in force in that State for moic than 
two months without its being approsed by 
the House. It can be said, technically that 
the first instalment of President’s rule was 
only for 33 days* and in the sccond instal
ment it was just for two months and that 
the third instalment will end soon While 
apparently it may be correct—which I 
dispute—such picas can be taken by tl c 
Government of India to inflict Piesident 
rule in any part of the country without its 
approval by the Parliament. 1 his would be 
a very sad day indeed for democracy and 
for the constitutional norms which we arc 
so eager to uphold if by such kind ot 
insidious backdoor methods, we arc going 
to negative the will of the people established 
through elections.

After the elections a new situation had 
arisen. 1 would like to know why the 
Government of India have taken unusually 
long time in instructing the Governor to 
summon the Orissa Assembly and ask the 
leader of the majority Party to form a 
government. In this context I would recall 
that the telephonic message,- again another 
telephonic message,- which had been laid 
on the Table of the House only the other 
day, gives the chronology of e\ents

As has been said by the previous speaker 
earlier, the ruling Congress in the State had 
a strength of M Dr. Mahatab is a personal 
friend of mine and I have very high regard
for him But I feel, he should have been 
kept in the reserve for leadership of the
ruling Congress till he had been cleared
from charges of corruption. A Commission 
of Enquiry was appointed against him to 
go into certain very serious charges levelled 
against him and this was done in pursuance 
of the findings of the Mudholkar Commission 
presided over by a retired Judge of the
Supreme Court. As will be found from the 
Governor’s report, Di. Mahatab claimed the 
support of 70 Members in the House of 140 
When the Governor had asked him to 
fifrnish the list of names of the Members 
who supported him, in spite of waiting for 
24 hours, the Governor could not be furnished

with this list. This is in spite of repeated 
requests from the Governor to the leader of 
the ruling Congress parly. They could not 
furnish the list.

But then a threat was given out that 
unless the members of the opposition joined 
with Dr. Mahatab in forming a Ministry, 
there would be a mid-term poll and a similar 
threat has also been repeated on the floor of 
the House. In the meantime three parties 
have coalesed together on a common pro
gramme and the leader of that party wiote 
to the Governor on the ?4th ol this month 
and is waiting to be called upon to form 
the Ministry.

In all hunnhty I would like to know and 
the House would like to know why the 
Governor is» engaging himself in this kind ol 
political hoi--e-trading, why he is dragging 
his oflice into partisan politics and why he 
is not calling upon the United Fiont leader 
to form the Ministry, and whv he is not 
summoning the Assembly, where 'his Vote- 
on Account Budget could ha\e been 
discussed, where piopcr attention could 
have bt’en bestowed to the various aspects 
of the problem of this State

1 would like to spend some time to 
invite your attention to the important aspects 
of the Budget which has been presented to 
us

Sir, much has been said about removal 
of icgional disparities

I he other day, the hon Finance 
Minister, while replying to the General 
Discussion on the Budget waxed eloquent 
about the Government’s decision and he 
said it is Government's desire to remove 
regional disparities.

The real test of the genuineness of the 
Government's intention to remove regional 
disparities was the Oi issa budget.

In 1971-72, Centre’s contribution to the 
Orissa Annual Plan was of the order of 
Rs. 32*36 crores. Orissa’s population is 2 
crores, with a large chunk of what others 
call, backward classes and backward people. 
I would request the hon. Minister And
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Members of this House not to call Orissa a 
backward State or its people backward. 
Backwardness is a relative term. The whole 
of India is a backward country and the 
whole people of India are backward in a 
particular context. Orissa is not backward 
but it is only the powers that be that wanted 
to keep it backward, under-developed. 
The Central contribution to this backward— 
allegedly backward—State in 1971-72 was of 
the order of Rs. 32'36 crores.

Orissa has a population of two crores. 
But do you know what the contribution of 
the Government of India for its annual plan 
is in relation to the Union territory of Delhi 
which has a population of about 50 lakhs ? 
The Government of India’s contribution to 
the Union territory of Delhi is Rs. 32 crores, 
and Rs. 5 more crores more ha.s been 
promised by the Planning Commission for 
the annual plan of 1971*72 for the Union 
territory of Delhi. The Central contribution 
to West Bengal with a population of about 
seven crorcs is Rs. 40 crores for 1971-72, 
whereas the Government of India’s contri
bution t o  the Union territory of Delhi for 
1971-72 ib of the order of Rs. 32 crorcs in 
addition of Rs. 5 crores which have been 
further promised by the Planning 
Commission.

1 comc from a constituency where there 
are no irrigation facilities where the lands 
are parched and people are thirsty and 
where drought is almost an annual feature. 
Coming to Delhi, I find more money is being 
spent on water-fountains in Delhi than is 
required for the parched fields of Orissa 
from which I comc. I find also that more 
electricity is being consumed in Delhi in 
lighting the makbaras or graveyards than 
what is being spent on rural electrifi
cation programmes for lighting the houses 
in the villages where the people live.

If therefore, any test was required to 
pfovc the hollowness of the Govcrnmen’s 
claim for removal of regional disparity* wc 
have it here in this Orissa budget. I take 
very strong exception to the fan that under
developed Slates are going to be given 
such raw deals. If this continues, 1 am 
afraid a time may come when perhaps the 
discontent will transcend all barriers and

that will be a very bad day for the whole 
country.

SHRI BANAMAU PATNAIK (Puri) : 
I would not have participated in the debate 
but for the fact that my hon. friend Shri 
Surendra Mohanty had made certain 
references to the action of the Governor. 
Perhaps, my hon. friend is not aware of the 
fact that the Governor could not have acted 
otherwise. The Governor was justified in 
imposing President’s rule in the first 
instalment for 13 days and then in the 
next instalment for two months, because 
Parliament had been dissolved. It is a well 
known fact that any action of the Governor 
in promulgating the Presidents’ rule has to 
be approved by Parliament when in session 
but Parliament could not have been in 
session, as we were going to the polls.

After the elections, no party has come 
in with an absolute majority, and it is the 
Congress Parly which ha.s a relatively large 
majority. That is the present position.

Regarding the Governor’s action, my 
hon. friend knows that Parliament had been 
dissolved, and, therefore, the action of the 
President could not have been ratified by 
Parliament......

SHRI SURliNDRA MOHANTY 
But the Rajya Sabha was in existence.

SHRI BANAMAU PATNAIK : But
Rajya Sabha is not Parliament. Parliament 
means both Houses of Parliament.

SHRI SURENDRA MOHANTY : It
should have been ratified by Rajya Sabha. 
Let him read article 356 of the Constitution.

SHRI BANAMAL! PATNAIK : There
arc two opinions. Some say that it should 
be ratified by both the Houses, while some 
say that it should be ratified by ‘one House 
and therefore the doubt.

Then, my hon. friend has said that the 
then Chief Minister did not cairy on the 
responsibility of running the Government 
because the Governor had imposed certain 
conditions. It is not a fact that the Governor 
imposed certain conditions.
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The then Chief Minister insisted on certain 

conditions to carry on the government, which 
was impossible for the Governor to acccpt. 
Therefore, there was a vacumrf created. The 
vacuum cannot remain for lbitg. Therefore, 
President's rule was imposed.

After the recent election, no single party 
emerged as absolute majority party. The 
Congress Party emerging as the largest party 
has a relative majority. The Utkal Congress 
which Shri Mohanty represents had never 
thought of coalesing with the Swatantra  
Party. They fought the election against the 
Swatantra Party. They said they would oust 
the Maharaj as and would have no truck 
with the Swatantra Party. They were waiting 
for a clearance from the Congress High 
Commission withdrawing the disciplinary 
action taken against their leaders. It was not 
possible for the Congress High Command to 
rescind the disciplinary action The Utkal 
Congress which was negotiating for merger 
or coalition with the Congress had gone back 
on their decision. Coalition was never 
possible with that party because it was not 
pledged to the Congress election manifesto. 
They did not agree to merger on the condi- 
ticms set by the Congress High Command. 
So in order to maintain their identity, their 
next step of joining with the Swatantra 
party was natural.

It is true the Governor took time to 
recommend President’s rule. If is a fact that 
a large section of the Utkal Congress was in 
favour of joining the Congress. They pledged 
their support to the leader of the Congress 
Legislature party if he formed a government.

SHRI P. K. DEO : By defections*

SHRI BANAMALI PATNAIK : No.
They did not want to side with the Swatantra 
party. They said ‘We are Congressmen. We 
do not like this leadership'. Some of them 
were confined in houses and they have been 
forced to ally themselves with the Swatantra 
Party.

SHRI SURENDRA MOHANTY ;
Question. Nobody has been foiccd.

SHRI BANAMALI PATNAIK : Them 
is no point in questioning it.

I was there. Negotiations were going <m 
with me. I had a discussion with Shri 
NJtamony Rowtrce, leader ol the Utkal 
Congress, They o»fy wanted that the 
disciplinary action should be rescinded. That 
was the only condition insisted up on. I 
knew Shri Mohanty veiy wdt because he 
was in the erstwhile Ganatantra Parfehad 
in the Lok Sabha. He and the Maharaja 
of Kalahandi arc good friends. He is a ftnk 
between the Utkal Congress and the 
Swatantra Party.

SHRI SURFNDRA MOHANTY : Their 
leader is a good friend of all loirupt men in 
the State.

SHRI BANAMAII PATNA IK : Now 
they have formed a United Legislature Part}. 
Nobody questions it. If the> have got a 
majority, they will form the Government. 
Who prevented them from electing a leader 
from amongst themsehes ? But they have 
had to find somebody who is not even 
elected. He is bcins found a berth in the 
area of Kalahandi where Maharaja's brother, 
who is elected to the Legislature as well as 
to the Rajya Sabha, has resigned the Assembly 
scat to make way foi Shii Biswanath I)as.

THRI P. K DEO : He was your
leader.

SHRI BANAMALI PATNAIK : Will
Shu Deo refute it ? Why has this been 
done ? Have they accepted any programme ?

SHRI SURLNDRA MOHANTY : Yes.

SHRI BANAMALI PATNAIK : Have 
they agreed to nationalisation of banks ? Has 
the Swatantra party agreed to the abolition 
of privy purses ? Has that party agreed to 
land reforms and various other programmes 
to which the Utkal Congress is committed ? 
Perhaps not. It is just a marriage of con
venience. I do not know how long this 
marriage will last.

Currently, the Governor is considering 
whether to allow this party to form the 
government. They may. The Congicss has 
never said that it will always form the 
Government ; it has already said that it is 
prepared to sit in the Opposition. I know 
for certain that the Government whkfh is 
proposed to be formed cannot last for long
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Tbeiefore, a clear mandate from the people 
as necessary as to which party should rule.

Much has been said about the Budget. 
1 do not like to go into the details But one 
thing is clear to me, that regional imbalance 
has to be iemo\cd The Centre has the 
authority and responsibility of planning The 
Centre must take necessary steps to remove 
icgional imbalance

My hon friend, Min Jaganatha Ran, 
said that large chunks of Orissa's population 
die tribals and scheduled castc Of the 140 
seats in the Assembly, they constitute 58.
45 lakh population ha\e no capacity to pay 
rent oi (ax They have not even a minimum 
wage or living wage. They lead a sub-human 
existence So, the Planning Commission and 
the Centr.il Government should come forward 
to help this backward Slate to lift it from 
the moiass

Rural communications, turai electrification 
and ungation facilities should be provided 
fust hoi 15 >ears the Delta Irrigation 
Project has been going on. It started with 
Rs 9 ciores Now it is going to end with 
68 ciores Wuhin 15 years it could not be 
completed If it takes another 10 years, 
perhaps the cost will be moie. Therefore, 
fcahsm lies in the acceleration ol the plan 
and implementation within the time limit 
If it is not implemented, whatever good 
money has been invested will go to waste 
We have already invested Rs. 10 to Rs 15 
crores or even more, and we are unable to 
realise even the interest on what has been 
invested. If we spend moie money, it must 
be so used that particular areas which arc 
half-linked must be completed and irrigation 
facilities should be provided to them, so that 
we get some return at least in the form of 
Irrigation and other facilities

My hon. friend Shn P. K. Deo referred 
quite frequently to the Mudholkar Commis
sion’s Report Perhaps he forgets that Dr. 
Mabatab himself welcomed the report. Did 
he shitk facing the Commission ?

SHRI P. K. DEO : He filed a writ 
petition m the High Court.

SHRI BANAMALI PATNAIK: What
for ? Tlie purpose was different, I served 
m the Orissa Cabinet then I was a member 
of the Jana Congress then. We requested the

then Chief Minister to constitute a Commis
sion immediately Why did he not do it 
then ?

SHRI P K. DEO : You backed out.

SHRI BANAMALI PATNAIK * No. 
He wanted to have this as a political weapon. 
When they saw that the Jana Congress was 
going to withdraw its support and a section 
of it wanted to meige with the Congress, 
they wanted U> use this as a political weapon 
against Dr Mahatab. Just after the with
drawal of the support they instituted a 
Commission of Inquiry. There is nothing 
wiong in it. He is facing the Commission. 
He will face it Has he not filed his affidavit, 
his contention before the court ? Mr. 
Mudholkat could have gone into the records 
of the Government. Theie was nothing 
personal. Everything is contained in the 
papers of the Government. He could have 
verified, but he was not given the oppor
tunity. I do not like to go into the merits of 
the case. After all, even if he is a corrupt 
man, he has been elected from two consti
tuencies defeating Bjju Patnaik, even though 
he did not visit the constituencies. Can Mr. 
Deo refute it ? People have given a verdict, 
and the party has given a verdict, and if he 
is corrupt, he will be removed from the 
party Why hurt him like this, why say 
things in a back door manner ?

Shri Deo tb forgetting that his Ministry 
led by Sbri R. N. Singhdeo came to a fall 
because of the shady kendu leaf deal. For 
that another Commission of Inquiry is to be 
appointed by the next Government, Perhaps 
they are afrafd of it.

SHRI P. K. DEO : Did you not appoint 
Pabjtra Pradhan as Chairman ?

SHRI BANAMALI PATNAIK : There 
is no question of chairmanship.

I would request the hon. Minister to 
request the Governor to see that this shady 
transaction which has brought a loss of Rs. 
18 lakhs to the revenue of the State is 
refunded and that the kendu leaf deal is 
nullified. Perhaps my hon. friend Shri Deo 
is anxious to rectify the wrong they have 
done and that is why they are very anxjpus 
for the coalition. Is u not a fact that Shri
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R. N. Singhdeo, leader of the Swat antra 
Party, when elected said that they were not 
going to form a Government, that they 
would sit in the opposition, that the verdict 
of the country was in favour of the ruling 
party ? £>i4 he not say it ?

SHRl P. K. DEO : Never. You are
wrong.

SHRI BANAMALI PATNAIK : Yes, 
it has been published in the papers, I can 
show you. So, what was wrong in the 
Governor not inviting them ? Therefore, the 
verdict is not in favour of any coalition 
Government in Orissa. The verdict is again 
for a mid-term poll.

MR. DEPUTY-SPF-AKER : Shri Onkar 
Lai Berwa.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE : (SHRI VIDYA 
CHARAN SHUKLA) : Before you call upon 
the next Member, I would 1ike to remind you 
that there are three urgent matters to be 
disposed of. So, kindly indicate the time 
that every Member has to take, so that we 
can finish the financial business in time and 
it can go to the Rajya Sabha and be disposed 
of before the end of the financial year.

MR. DEPU TY-SPEAKER : This is
what 1 was going lo say. After Mr. Berwa 
I wiH call the Minister and then we will 
dispose of the Orissa Budget. Then we have 
got the Budgets of Mysore and West Bengal. 
All of them have got to be finished today. 
Therefore, I would request the Members to 
be brief in their observations.

t f im x  m m  t o t  ( f t e r )  : 

srftaT % s r o  spt W *
% *TFgR' ffr STOTT
% Tjrtsff fauraft % vfrz sft Trftr 
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VPW K  I

THE MINISTER OF STATfc IN THE 
MINISTRY OF FINANCT (SHRI VIDYA 
CHARAN SHUKLA) : Mr. Dcputy-Spcakcr, 
Sir, I want to remind the hon. Membeis that 
this is not the regular budget of the S'atc 
Government of Orissa. It is only a vote on 
account which is being taken for the coming 
four months to tide over the necessary 
constitutional requirements so that the 
expenditure of the Government of Orissa can 
be defrayed out of the consolidated fund of 
that State, and therefore, to read too many 
things out of this vote on account provision 
that has been presented before this House 
will be not only misguiding themselves but 
also misguiding the House.

Here, only general trends of the economy 
of the State of Orissa have been indicated 
and I have in the statement that I have put 
before the House indicated those trends. 
Several things have been brought out by the 
hon. Members who participated in this 
debate, and I do not wish to go into the 
political matteis, because they have been 
adequately replied to by the other Members. 
Here, I would only indicate the points 
regarding some financial And developmental 
matters which certain hon. Members have 
raised.

1 am thankful to Shri Jag&nath Rao for 
having pointed out the kind of financial 
responsibility that we see often in various
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States. As you might remember, sometime
back the entire land revenue of the State
of Orissa was abolished. Now, we have
known that m serveral States, land revenue 
on uneconomic holdings has been abolished, 
but I do not know whether it is in the
public interest, or it has shown any financial 
responsibility on the part of any State 
Government, to abolish the land revenue 
from economic holdings also, that is to say.
100 or 500 acies, whatever the extent of 
land thiU a family is allowed to possess 
atcoidmg to the land laws of the State The 
abolition of land revenue on ail lands means 
aLo loss of matching grant fiom the Planning 
Commission So, thev cannot blame anybody 
else for the lack of ie>ouices m then own 
State

I would like to point out that many 
figures have been supplied which show that 
Orissa has been given special treatment but 
they close their eves to such figuies because 
they ne not convenient to them As far as 
per capita plan assistance is concerned, 
Orissa stands first No othei State in the 
country has received so much of per capita 
assistance as the State of Orissa In spite 
of this, if the government led b> the party to 
which Shri P K Deo belongs has not been 
able to utilize and mobilise then own lesour- 
ces, they cannot lay the blame on the doors 
of the Government ol India They have to 
search within themselves and find out why 
Onssa has not been able to make any tangible 
progress so far

Shri P K. Deo has again tried to twist 
facts and present a distorted picture regarding 
the appointment of the Saijoo Prasad Com
mission As the House knows, the 
Commission was appointed a day before the 
R N  Singh Deo Ministry resigned (Inter
ruptions) Shri P.K Deo is a senior member 
and I do not expect him to make a running 
commentary. No responsible member will 
interrupt other members when they are 
speaking 1 did not interrupt him while he 
was speaking even though I knew that what 
he was saying was not correct. Wc have to 
maintain decorum in this House Even 
though truth might be a little bit bitter to 
him he should be a little toleiant If my 
facts are wrong, he can say so when he gets 
an opportunity.

He went on to say that under President^ 
Rule this Commission has not been allowed 
to function I want to say that Shri P K. 
Deo is completely untrue and he has not 
presented his facts propeily before the House 
The Commission was appointed a day before 
the Ministry resigned After tha*> the State 
Government under President’s lule issued a 
notification and Mr Justice. Sarjoo Prasad 
took charge within fifteen days On the 
14th January he indicated that he would 
requite some staff and that was sanctioned 
on the 13th February He assumed his 
olhce on 17-2-71 Alter that he has asked
loi the supply of some iccords* They are 
being supplied to him Some records have 
aheady been supplied and others arc being 
supplied These are the facts In spite of 
this if a member like Shri P K  Deo comes 
before the House and makes an allegation, 
which is patently untiue, that the State under 
President’s Rule has not allowed Justice 
Sarjoo Prasad to function, I say that is the 
height of irresponsibility on the part ol a 
senior member like him I do not expea 
that members like him should treat the Lok 
Sabha in this manner

Coming to the development ol Orissa, a 
large patt ol the development that has taken 
placc is due to Central assistance It is our 
declared policy to remove regional imbalances 
m development and, therefore, not only the 
highest pei capita assistance has been given 
to the State of Orissa but in the other 
schemes that 1 have mentioned m my 
statement—theie are seven of them—hundred 
per cent aid has been given by the Central 
Government and not a single paisa has been 
spent by the State Government If the State 
Government do not utilize pioperly the 
assistance gixen by the Centre and allow 
grass to grow under their feet, then they 
cannot blame the Government of India for 
then lepses They have to find out whether 
some moic financial lesponsibihty is needed 
before the State can be developed

Shri Chintamam Panigrahi rightly pointed 
out regarding the gieat need for rural 
electrification Rural electrification is not 
needed only for lighting houses in villages but 
it has great use for inci casing agricultural 
production, for diversifying Industry and for 
allowing the rural population to set up small*
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[Shri Vidya Charon ShuklaJ 
scale industries and to improve their 
economic lot. He will be glad to know that 
up to last year 1,150 villages were electrified. 
We have now set up a target of electrifying
1.000 villages in the next one year. Looking 
to the background of development so far, 
this is a very ambitious target that has been 
fixed and I hope that it wilt be possible for 
the Government that will be established 
there to fulfil this target with the help of the 
Central Government.

Very undignified and unnecessary and 
wrong charges were levelled against Dr, 
Ansari who is trying to manage a very 
difficult political situation in the Stale of 
Orissa. The normal convention of the House 
is that the heads of State, that is, the Presi
dent of India or the Governor of any State, 
are not brought into any political controversy 
and no allegations arc made against them. 
Here, motives have been attributed and all 
kinds of things have been said against the 
Governor who is trying to handle a very 
difficult task. If any party had got a clear 
majority, the Governor's job would have been 
very easy. That party and the leader 
elected by the majority party could have 
formed the government and taken over the 
reins of administration. But when no party 
gains absolute majority, the task of the 
Governor becomes very difficult. He has to 
see that not only a stable government is 
formed but he has also to see that the stabb 
government that is formed is durable. When 
there is a marriage of convenience between 
people who are diametrically opposed to each 
other in programmes, policies and election 
manifestoes, when there is nothing common 
either in policy or in programme or in 
economic thinking or in political functoning 
between those who are just trying to come 
together to form the government, the entire 
picture becomes completely blurred.

SHRI SAMAR MUKHERJEE (Howrah): 
What about West Bengal ?

SHRI VIDYA CHARAN SHUKLA : 
Even in West Bengal the time that is being 
taken by the Governor in forming the 
ministry is because of this reason. If cither 
the Congress or the CPM or any other party 
or front had attained absolute majority, 
there would have been no difficulty for the 
Governor to call uppon the leader of the

majority party to form the government. But 
when we have got the background of horse- 
trading for the last four years in the country, 
when we had the era of defection that created 
all kinds of political difficulties in the country 
the Governors have to be very careful before 
they call upon any pai ty or leader to form 
the government there. Therefore, if Dr. 
Ansari is taking time to call upon any leader 
of the Orissa Legislature to form the govern
ment, I think, he is being absolutely right 
and he must err on the side of caution 
rather than on the side of hurry. Therefore, 
I do not think any of the charges or criticism 
levelled against the Governor of Orissa is 
justified and I do not think any responsible 
Member could fling himself against the 
Governor in this manner in this honourable 
House.

Things have been said about the second 
.steel plant in Orissa. l jrom time to lime, 
as you may remember, in the Fourth Lok 
Sabha several statements were made by the 
Government in rcgaid to this matter. I am 
glad to say that with the assistance of the 
Central Government very large iron ore 
deposits have been located which can sustain 
a second steel plant in Orissa. But I would 
say that the second stee! plant in Orissa is 
not the concern of the people of Orissa 
alone but it is the concern of the entire 
country because steel, which is produced 
cither in Madhya Pradesh or in Orissa or 
West Bengal or Bihar, would be utilised for 
developmental purposes all ovei the country. 
It is a vital and basic raw material for 
all development purposes. Therefore, which
ever place is found to be the most suitable 
economically and from the feasibility point 
of view would be selected. I do not think 
claims of Orissa would be overlooked and
1 would say, in addition to that, Orissa has 
a claim because of regional imbalance and 
because it is an area which is largely inhabi
ted by Scheduled Caste and Scheduled Tribe 
population. This is another factor that is in 
its favour. All the factors will be taken into 
consideration before the location of the 
second steel plant is decided.

16 hrs.

Mr. Jugannath Rao also mentioned about 
the development of the port at Gopalpur*on- 
sea. He will be glad to know that a token 
allotment of money has been made for
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I think, I have coseted most of the 
important points raised by the bon Members 
The last point that I want to mention here 
is the point that Mr Surendra Mohaniy 
made when he compared the assistance of the 
Union Government to Union lerritoues 
with that to the State of Orissa A senior 
person in public life like Mr Surendra 
Mohanty—1 think, we both entered the 
House m 1957- should know that the Central 
Government has direct lesponsibility for noi 
only administration of Union Tciritones but 
also for their finances All the Union Tcr- 
ntoncs depend on the Cential Government 
for their finances It certain territories are 
kept as Union lerritories, it is mainly 
because of the financial reasons If financially 
they aie not > lablc, they arc not kept as 
States There are seveial leasons That is 
also one of the reasons Therefore, it is 
absolutely unrealistic to compare the Union 
Government's aid to Union Territories with 
that given to States which are supposed to 
look after their own finances and resources 
Every State Government is supposed to 
mobilise their own resources, raise their own 
rcsoutces and sec to it that their resources 
grow in such a manner that the State develops 
m a proper and regulated manner They 
cannot depend or thev cannot complain that 
the Central Government has not been indul
gent to them

As I stated earlier, the Central Govern
ment has been particularly indulgent to the 
State of Orissa, not because Onssa has any 
special features but because Orissa requires 
that kind of indulgence and that kind of 
assistance Therefore, that kind of assistance 
has been given But it is absolutely unrealistic 
and wrong to compare the Central assistance 
to Union Territories with that given to 
various States of the countiy

Having said this and having drawn the 
attention of the hon Members to the fact 
that this is only a Vote on Account Budget 
and not a regular Budget, 1 would request the 
hon. Members to give their sanction to the 
Vote on Account

“That the respective sums not exceeding 
the amounts shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated Fund 
of the State of Orissa, on account, for 
or towards decaying the charges during 
the year ending on the 31 st day of 
March, 1972, in respecr of the heads of 
demands entered in the second column 
thereof against Demands Nos 1 to 11,
11 A, 12 to 17, 17A, 18 to 39, 41 to 58 
and 60 to 62 ”

The motion was adopted

MR DEPUTY SPEAKER . Again, the 
question is

“That the respective Supplementary sums 
not exceeding the amounts shown in the 
third column of the Order Pap-r be 
gianted to the President out of the 
Consolidated Fund of Jhe State of Orissa 
to defray the charges which will come
in course of payment during the yeai
ending the 31st day of March, 1971 m 
respect of the following demands entered 
in the second column thereof—

Demands Nos 1, 1 4, 5, 7, 10, 11,
11 A, 13, 14, 16, 17, 17A, 19, 
21 to 32, 34, 35, 37, 40 to 44,
46 to 49 53 to 55, 58 to 60
and 62 ”

The motion was adopted

16.03 hrs.
ORISSA APPROPRIATION (VOTE 

ON ACCOUNT) BILL*, 1971

THE MINISTER OF STATfe IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) I beg to move for 
leave to introduce a Bill to piovide for the 
withdrawal of certain sums from and out of the 
Consolidated ^und of the State of Orrisa 
for the services of a part of the financial 
year 1971-72.

♦Published In Gazette of India Extraordinry, Part II, section 2, dated 29-3-71.
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{Vote on Acct>) Bill

MR. DEPUTY SPEAKER . The MR. DEPUTY SPEAKER : The qucs* 
question is : (ion is :

“That leave be granted to introduce a 
Bill to provide for the withdiawal ol 
certain sums from and out of the Con
solidated Fund of the State of Orissa for 
the services of a part of the financial 
year, 1971-72.”

The motion iw? adopted

SHRI VIDYA CHARAN SHUKLA . I 
introduce* the Bill.

I beg to movcf :

“That the Bill to provide to the with
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
Orissa for the set vices of a part of the 
financial year, 1971-72, be taken into 
consideration."

MR. DEPUTY SPLAKLR . The ques
tion is :

“That the Bill to provide foi the with
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
Orissa for the services of a part of the 
financial year, 1971-72, be taken into 
Consideration "

The motion was adopted

MR. DEPUTY SPEAKER : The ques
tion is :

“That clauses 2,3, clauses 1, The Schedule, 
the Enacting Formula and the Title stand 
part of the Bill ”

The motion was adopted 

Clauses 2, 3, the Schedule, clause / ,  the 
Enacting Formula and me Title 

were added to the Bill

SHRI VIDYA CHARAN SlIUKLA . t 
beg to move :

“That the Bill be passed,'*

The motion was adopted.

16 05 tirs.
ORISSA APPROPRIATION BILL,** 1971

THF MlNfSTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) I beg to move foi 
lea\c to introduce a Bill O authorise payment 
and appiopriation of certain further sums 
from and out of the Consolidated Fund of 
the State of Onssa for the services of the 
financial year 1970-71.

MR. DEPUTY SPFAKER : The ques
tion is •

“That leave be granted to introduce a 
Bill to authorise pavment and appropria
tio n  ol certain fuithci sums from and 
out of the Consolidated Fund of the 
State of Orissa for the services of the 
financial >eai 1970 71.’*

The motion was adopted

SHRI VIDYA CHARAN SHUKLA : I 
introduce! the Bill.

1 beg to move}. :

“That the Bill to authorise payment and 
appropnation of certain further sums 
from and out of the Consolidated Fund 
of the State of Orissa for the services of 
the financial year 1970-71, be taken into 
Consideration ”

MR. DEPUTY SPEAKER : The ques
tion is .

“That the Bill to authorise payment and 
appropriation of ecrtain further sums 
from and out of the Consolidated Fund 
of the State of Orissa for the services of 
the financial year 1970-71, be taken into 
Consideration."

“That the Bill be passed.” The motion was adopted
^Introduced with the recommendation of the President 
tMoved with the recommendation of the President.
♦•Published in Gazette of India Extraordinary, Past II, section 2, dated 29.3.71. 
t  Introduced proved with the recommendation of the President.
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MR. DEPUTY SPEAKLR The ques
tion is *

“That clauses 2, \  the Schedule, clause 1, 
the Enacting frormula and the Title stand 
part of the Bill '

The motion y adopted

C!ous( s 2 3, tht sc!cduU ,(h  vse 1,
\ht rna iting  Itinm ila  and ibt 

I ale w tri cddfd  to the BtH

SHRI V ID \ A CHAR AN SH U K l A I 
move

“ That the Bill be passed

MR n r P U l  Y SPI AKLR The question
is

‘ 1 hat the Bill be passed

7he motion w adopted

16 08 hrs
RI BALLOT PAPLRS

w n m x  ^  ^
w) fcsrr «?r i ## vz ^  m fr
2<> <TKte f t sn*r % ^rc ?r% ?i t
T5r TOT 3RT 3TTJTr <T> 3ft 

qgr 5t to r  «rr, grff fr^f^r qr 
t  Tgm* I t#  JTR ft 
^  % «Tf cT S^t ^  m
TOt *r «prot vzwit f t  »rf srr*
ft sirqw §t?t ^r%r i sft *r**r
* m m  fasft f t W  fa® ft
^  ^  t  I TO W  % 3Tr3TT J®  rT«̂ fr
^  srs^T  f t  fe*r?>T «rr i 

Vfi $*T STSPTT % sr%<=r t  f f  «fst»re 

*T3Tt #»T3r 13 3ft? 21 cTTfter f t  ToTFIT 
f t  «rt s r c f t  t i #  it t o  fo q r  stt ^
% I % ap r̂ t

r f t  58 w s? fs^m TRngr % q% 
^  *  i srgtr o t t  $

|tT  2r i ^  t o  f w  T^r 1 1  

*rr*r f t  err %  t o  o t f s t  sr ^  

sftt5  sit*  afft t o  % 3r?3rr 
m ft % *fm sft, ^ r%  srferfMar 

A —

MR DFPUTY SPEAKER You have 
wntten to the Speaker and the Speaker has 
replied to \ou on March 26 I think you 
are in possession of that reply in which he 
has stated vciy clearly that it is not 
permissible for any one to resort to Dharna 
or hunger strike oi any demonstration in the 
precincts of the Parliament House or the 
Pailiamenl House Estate I would request 
you, as a semei member and an hon Member 
who wants to uphold the dignity of this House, 
to kindly co operate with the Speaker by not 
resorting to such things

*rt j f t H  *ar??r TOsnra : n f t a r ,
^  3TC *r srre^TSH fOT 3rr^ i 3rr^r 
SST ir rrjp TT *T?fTgR0T SRT p f r  |  I

I tp ft 37 ^  t  fvrrr rrap
s f k  ??  ^  ?tt^ ^ p t-

^  t *  i «r*refY n *nft 5̂ r> %
ft i *rrm ? f% fazfK ^ ^arq^t %
58 t% | t r  f t f^^ rrr w r t

irnT̂ Tr i *r?mt f t  ^t *t»ft |  i
•s^Tt «rt ^  frcrr 3rr T ft 1 1  *nft 
aft % forr rrsfT q r r f w ^  f t
w r tit *?TTf 3rrtT i i m

strYt t  q r  ^ > r «r  a m r
3T# f t  2fJT% 3ftg- TT 3Tm

I  I TO i |  WH T̂paf
f e l t  srrrr I

MR DEPUTY SPirAKrR I would 
only make this request to Mr Kachwai ji 
You have made concictc and perhaps 
constructive suggestions I am happy that 
you are desisting from what you intended to 
do Kindly meet the Speaker and discus* 
this matter calmly with him in his Chamber. 
I am sure he will be receptive to you

«ft $ 1 *  w n  ?ft $  tse rr g  i
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16. 12|  h rs .

MYSORE BUDGET, 1971-72-GENERAL 
DISCUSSION, DEMANDS FOR GRANTS 
ON ACCOUNT (MYSORE 1971*72 AND 

DEMANDS* FOR SUPPLEMENTARY 
GRANTS, (MYSORE), 1970-71.

MR. DEPUTY SPEAKER : We will try 
to finish the/Mysore Budget discussion in one 
hour. After that wc will take up the West 
Bengal budget. I request the hon. Members 
to be very brief in their observations.

D emand N o . 1—4— TAxrs on 
Income o t w r  than  C orporation  

T ax

MR. DEPUTY-SPEAKFR : Motion
moved :

“That a sum not exceeding Rs. 3,46,00) 
be granted to the President out or the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Taxes on Income other 
than Corporation Tax.' ”

D e m a n d  N o. 2 - 9 - L a n d  R e v e n u e

MR. DEPUTY-SPEAKER : Motion
moved :

"That a sum not exceeding Rs. 
1,73,70,00> be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the charges during the 
year ending on the ?lst day of Maich, 
1972, in respect of ‘Land Revenue.’ ”

D e m a n d  N o, 3— 10—S t a t e  Hkhsb 
D u t i l s

MR. DEPUTY-SPEAKER : Motion
moved :

175
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Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘State Excise Duties* ”

D emand N o . 4 - 1 1  —T axes on  
V rm cxF S

MR. DEPUTY-SPEAKER : Motion
moved *

“That a sum not exceeding Rs. 9,9 <,500 
be granted to the President ou of th? 
Consolidated Hind of the State of 
Mysore, on account, jo r  or towards 
defraying the charges during Ihc year 
ending on the 31st day of Maich, 1972, 
in respect ol ‘Taxes on Vehicles,’ ”

D fm a n d  N o  5 - 12-  ~Saj f s  T a x

MR. DEPUTY-SPLAKER ; Motion 
moved :

"That a sum not exceeding Rs. 42,16,500 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the chargcs during the year 
ending on the 31st day of March, 1972, 
m respect of ‘Sales Tax.’ *'

D lm and  N o . 6—13—O th e r  Taxcs a n d  
D uties

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 6,77,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, for or towards 
defiaying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Other Taxes and 
Duties/ ”

D emand No. 7—14— S tam ps

“That a sum not exceeding Rs. 51,99,500 MR. DEPUTY-SPEAKFR : Motion
be granted to the President out of the moved :

*Moved with the recommendation of the President.
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“That a sum not exceeding Rs 7,18,500 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
tn respect of ‘Stamps.’ *’

D lm and  N o . 8 -  15—R ig ist r a t io n  
F e ls

MR DL PUIY-SPL AKER Motion
moved :

D em and  N o  11—2 1 - A d m in isi r a tio n  
o f  J ustice

MR DEPUTY-SPLAKER • Motion 
moved

“That a sum not exceeding Rs 69,56,500 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the chaiges during the year 
ending on the 3lst day of March, 1972, 
in icspect of ‘Administration of 
Justice * ”

‘That a sum not exceeding Rs 12,38,500 
be gianted to the President out of the 
Consolidated I und of the State o* 
Mysore, on account, fo r  or towards 
defraying the charges during the yeai 
ending on the 31st day of Mdich, 1972, 
in rcspect of ‘Registration Fees ’ ”

D e m a n d  N o . 9 - 1 8  - P a r l i a m i n t ,  
SlA lfc/U NION  TlRRlTORY 

L e g i s l a t u r e

MR DEPUl > -SPEAKER Motion
moved

D t M A N D  N o . 12 -2 2 —J a i l s

MR DEPUTY-SPEAKER Motion 
moved

“That a sum not exceeding Rs 36,22,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraytng the charges during the year 
ending on the 31st day of March, 1972, 
in rcspcct of ‘Jails ’ ”

DrMAND N o  13 - 2 3  —P oi ic r

‘That a sum not exceeding Rs 37,07,500 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of Match, 1972, 
in respect of ‘Parliament, State/Union 
Territory Legislature * ”

D em a n d  N o . 10— 19—G in ir a l  
A d m in istr a tio n

MR. DEPUTY-SPEAKFR • Motion 
moved :

“That a sum not exceeding Rs
1,80,45,000 be granted to the President 
out of the Consolidated Fund of the 
State of Mysoie, on account, f i r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March. X91X m respect ot 'General 
Administration' ”

MR DEPU1Y-SPFAKER Motion 
moved

“That a sum not exceeding Rs
3,31,93,500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysoie, on account, fo r  or 
towards defraying the charges during the 
year ending on the 31st day of Maich, 
1972, m lespcct of 'Police ’ ”

D fm and  N o  14 2 5 - S u ppl ies  
a n d  D isposals

MR DEPUTY SPEAKER Motion 
moved

“That a sum not exceeding Rs 1,16,500 
be granted to the President out of the 
Consolidated Fund of the State of 
M>sorc, on account, fo r  or towards 
detraying the chaiges duung the year 
eliding on the 31st day of March, 1972, 
In respcct of ‘Supplies and Disposals'  ”
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D emand N o. 1 5 -2 6 —Miscellaneous 
D epartments

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not excecdmg Rs. 82,86,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or to m id s  
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Miscellaneous Depart
ments.’ ’*

D e m a n d  N o 16—27—S en  N T in c  
D e p a r tm e n ts

MR. DEPUTY-SPEAKFR : Motion
moved ;

“That a sum not exceeding Rs. 18,55,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the chargcs during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Scientific Departments.’ ”

D emand  N o . 17—2 8 - E d u c a t i o n

MR. DEPUTY-SPEAKER : Motion
moved :

*‘That a sum not exceeding Rs.
18,94,34,500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the chargcs during the 
year ending on the 31st day of March, 
1972, in respect of ‘Education.’ ”

D em and  N o . 18 - 2 9 -  M edicai ,
30—P ublic H falth and 30 A— 

F amily P lanning

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
6,50,76,000 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore* on account, fo r  or 
towards defraying the charges during the

year ending on the 31st day of March, 
1972, tn respect of ‘Medical, 30 Public 
Health and 20A Family Planning/ ”

D emand N o 20—31—Agriculture

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
4,16,32,500 be granted to the President 
out of the Consolidated fund of the 
State ol Mysore, on account, fo r  or 
towards defraying the charges duting the 
year ending on the 31M day of Maich,
1972, in respect of ‘Agriculture * ”

D fm and  N o  21 -  3 2 -  R ural 
DEVfeLOPMFM

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a sum not exceeding Rs. 87,08,(XX) 
be granted to the President out of the 
Consolidated 1 und of the State ol 
Mysore, on account, fu r  or towards 
defraying the chargcs during the year 
ending on the 31st day of March, 1972, 
in tespect of ‘Rural Development.’ ”

D im a n d No 22 -33—Animal 
H usbandry

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a uim not exceeding Rs. 90,65,500 
be granted to the President out of the 
Consolidated Fund of the State of Mysore, 
on account, for or towards defraying 
the charges during the year ending on 
the 31st day of March, 1972, in respect of 
‘Animal Husbandly.’ ”

D emand No . 23—34—Co- 
O peration

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a sum not exceeding Rs. 1,2KM>7,C00 
be granted to the President out of the 
Consolidated Fund of the State of Mysore, 
on account, fo r or towards defraying
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the charges during the year ending on 
the 31st day of March, 1972, in respect 
of ‘Co-operation.’ ”

D e m a n d  N o . 24—35 
I n d u s t r i e s

MR. DEPUTY-SPEAKER : Motion
moved :

‘‘That a sum not exceeding Rs. 5,30,07,500 
be granted to the President out of the 
Consolidated Fund of the Slate of Mysore, 
on account, fo r  or towards defraying 
the chargcs during the year ending on 
the 31st day of March, 1972, in respect 
of ‘Industries’.”

D em and No. 25—V  Com m unity 
Devi'Lopm! n r P r o j k t s . N a h o n m  

E x ihnsion  S i r v k l  a n d  Loc a l  
D iv ilo p m in i W o rk s

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 1,88,09,500 
be granted to the President out of the 
Consolidated Fund of the State of Mysore, 
on account, fo r  or towards defraying 
the chargcs during the year ending on 
the 31st day of March, 1972, in rcspcct 
of ‘Community Development Projects, 
National Extension Service and Local 
Development Works'. ”

D e m a n d  N o . 26—38 L a b o u r  a n d  
E m p lo y m e n t

MR. DEPUTY-SPEAKER : Motion
moved :

“‘That a sum not exceeding Rs.
47,74,500 be granted to the President out 
of the Consolidated Fund of the Stare 
of Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31 day of March, 1972, in 
respect of ‘Labour and Employment’.”

D em an d  No  27—39 M is c e l l a n e o u s ,  
S o c i a l  a n d  D e v e lo p m e n ta l  

O r g a n i s a t i o n s

MR. DEPUTY-SPEAKER : Motion
moved ;

"That a sum not exceeding Rs.
3,24,36,500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous, 
Social and Developmental Organi
sations’.”

D e m a n d  N o . 29—43 I r r i g a t i o n ,  
N a v i g a t i o n ,  E m b a n k m e n t a n d  

D r a i n a g e  W o r k s  
(C o m m e rc ia l )

MR. D1 PUTY-SPPAKhR : Motion
moved ;

“That a sum not exceeding Rs. 
4.73/2,000 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towa'ds defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Irrigation, 
Navigation, Embankment and Drainage 
Works (Commercial)'.”

D e m a n d  N o . 30—44 I r r i g a t i o n ,  
N a v i g a t i o n ,  E m b a n k m e n t a n d  

D k a in a g u  w o r k s  (N o n -  
C o m m lrc i  \L)

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
1,37,95,000 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Irrigation, 
Navigation Embankment and Drainage 
Works (Non-Commercial)’.”

D lm a n d  N o . 30—48 C a p i t a l  o u t 
l a y  o n  I r r i g a t i o n ,  N a v i g a t i o n ,  

E m b a n k m e n t a n d  D r a in *  
a g e  W o r k s

MR. DEPUTY-SPEAKER : Motion 
moved :
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[Mr. Deputy Speaker]
“That a sum not exceeding Rs,
87,00,000 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account fo r  or 
towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1V72, in respect of ‘Capital out
lay on Irrigation, Navigation, Embank
ment and Drainage Woiks* ”

D em and  No 31--50 P u b ik  W o rk s

MR. DfPUTY-SPFAKER Motion 
moved :

“That a sum not exceeding Rs. 
1 \40 ,54,500 be granted to the President 
out of the Consolidated Fund ol the 
State of Mysore, on accout t, fo r  or 
towards defraying the charges during 
the year ending the year ending on the 
31st day of March, 1972, in lespect ol 
‘Public Works’.”

dem and  No. 31 A—52 C ap ita ! o u t-  
i ay on  P u b lic  W orks

MR. DFPUTY-SPLAKFR : Motion
moved :

“That a sum not exceeding Rs.
1.70.83.500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day ot 
March, 1972, in respect of ‘Capital out
lay on Public Works’.”

D lm a n d  No. 32—53 P o r t s  a n d  
P il o t \ c#b

MR. DEPUTY-SPEAKFR . Motion 
moved :

“That a sum not exceeding Rs.
4.30.500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Ports and 
Pilotage’/ ’

D emand N a  3 ’- 6 4  F amine R elief

MR. DEPUTY-SPEAKER : Motion
moved :

“ That a sum not exceeding Rs.
1,19,69,000 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  ot 
towards defraying the chargcs during 
the >eat ending on the 31st day of 
March, W72, in respcct of ‘Famine 
Rehel1 "

DfcMAND No. 34—65 P ln s io n s  a n d
OTHIR RlTIRFM rNT Bl NI f ITS

MR. DL'PUTY-SPl AKIR : Motion
moved .

“That a sum not exceeding R* 
1,77 34,000 be granted to the President 
out of the Consolidated I und of the 
State of Mysore, on account, fo r  or 
towards defraying the chargcs during 
the year ending on the 31st day of 
Match, 1972, m icspect of Tensions 
and Other Retirement Benefits'.”

D im a n d  N o . 35—66 T e r r i t o r i a i  
a n d  P o l i t i c a i  P f n s io n s

MR. DEPUTY-SPEAKER : Motion
moved *

‘That a sum not exceeding Rs. 48,500 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of Match, 1972, 
m respect of ‘Territorial and Political 
Pensions’,”

D fm a n d  N o  36—67 P r i v y  P u r s f s  
a n d  A l l o w a n c e s  o f  I n d i a n  

R u l e r s

MR. DEPUT Y-SPFAKF.R : Motion
moved :

“That a sum not exceeding Rs. 5,000 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or toward*
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defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respcct of ‘Privy Purses and
Allowances of Indian Rulers’.”

D e m a n d  N o  3 7 -  68 St a t io n e r y  
a n d  P r in t in g

MR* DEPUTY-SPEAKER : Motion
moved :

“ That a sum not exceeding Rs 56,35,000 
be grantei to the President out of the 
Consolidated I und of the State of 
Mysoie, on account, fo r or towards 
delitiving the charges the duung the year 
ending on the list day of March, 1972, 
in respcct of ‘Stationer} and Printing* ”

O i m a n d  N o . 38 - 7 0  F o r i st

MR DF PlJTY-SPLAKl R : Motion
moved

“That a sum not exceeding Rs
2.84.86.500 be granted to the Pi evident 
out of the Consolidated Fund of the 
State of Mysore, on account, fo t  or 
toward? dcfiaying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘FoiestY'

Dl MAND No 39-71 M i s c m i a n i o u s

MR. DEPUTY-SPIAKER : Motion
moved :

"That a sum not exceeding Rs
4.08.91.500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Mis
cellaneous’.”

D e m a n d  N o . 4 0 - 7 2  C o m m u t a t io n  
o f  P tn s  ion s

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 
9,64*500 be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or

towards defraying the charges during 
the yeai ending on the 31st day of 
March, 1972, in respect of ‘Commutation 
of Pensions'.”

Dr m a n d  No. 41—76 O ther Mis
e r  i LANrotJS COMPfcNSATIONS 

a n d  A s s ig n m in t s

MR. DfrPUTY-SPEAKER : Motion 
moved.

* That a sum not exceeding Rs. 
59,33,500/- be granted to the President 
out of ihe Consolidated Fund of the 
State of Mysoie, on account, fo r  or 
towa'ds defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Other Mis
cellaneous Compensations and 
Assignments’.”

Dr mand No. 42—92 Payment o f  
Com pi nsaiion to  Landholders, 

i t c  on t h l  abolition  of  
Zamindari system

MR DEPUTY -SPE AKrR • Motion
moved

“That a sum not exceeding Rs. 
8,08,500/- be granted to the President 
out of the Consolidated Fund of the 
Stale of Mysore, on account» fo r  or 
towards defraying the charges during 
the yeat ending on the 31st day of 
March, 1972, in respect of 'payment of 
Compensation to Landholders, etc. on 
the Abolition of Zamindari System’.”

Dlmand No 43—94 C apital Out
lay  on Improvement o f  Public

HrAi TH

MR. DEPU1 Y-SPrAKER : Motion 
moved :

“That a sum not exceeding Rs. 
39,47,000/- be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the charges during the 
year ending on the 31st day of March,
1972, in respcct of ‘Capital Outlay on 
Improvement of Public Health*.”
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D em and N o . 44—96 C a p i ta l  O u t la y  
o n  I n d u s t r i a l  a n d  Econom ic

DbVtLOPMEN r

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a sum not exceeding Rs. 
3,40,80,500/- be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the chaiges during 
the year ending on the 31st day of 
March, 1972, in respect of 'Capital Out
lay on Industrial and Economic Deve
lopment’.”

D emand  N o . 4 5 --99  C a pita l  O utlay 
on  I r r ig a t io n , N a v ig a tio n , E m

bankm ent  AND DKAINAGr 
W orks (Com m ercial)

MR. DEPUTY-SPEAKER : Motion
moved :

"That a sum not exceeding Rs. 
9,79,50,000/- be granted to the President 
out of the Consolidated Fund of the 
State of Mysore, on account, fo r  or 
towards defraying the charges duung 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Irrigation, Navigation, Em
bankment and Drainage Works 
(Commercial)’.”

D em a n d  No. 46-100 C a p i t a l  Out
l a y  o n  I r r i g a t i o n ,  N a v ig a t io n ,  

E m b a n k m en t a n d  D r a in  ac.h 
W o rk s  (N o n -C o m m erc ia l)

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 
31,33,500/- be granted to the President 
out of the Consolidated Fund of the State 
of Mysore, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Irrigation, Navigation, Em
bankment and Drainage Works (Non- 
Commercial)’/ ’

D em and N o .  4 7 — 101 C a p i ta l  O u t
la y  os E le c t r i c i t y  Schemes

MR. DEPUTY-SPEAKER : Motion
moved :

“Tliat a sum not exceeding Rs. 8,33,500/- 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 3kt day of March, 1972, 
in respect of Capital ‘Outlay on Mectri- 
city Schemes’.”

D em an d  N o. 4 F — 103 C a p i t a l  Our- 
l w  o n  Pubi ic  W o rk s

MR. Dl PUTY-SPf AKER : Motion
moved :

“That a sunt not exceeding Rs. 
1,^8,95,500- be granted to the President 
out of the Consolidated 1 und of the 
Sta e of Mysore, on account, fo r  or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Public Works’.”

Di m and No. 5 0 - 1 J 0  C a p ita l  
O u tla y  o n  P o r i s

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding Rs. 16,65,500/- 
be granted to the President out of the 
Consolidated Fund of the State of Mysore, 
on account, fo r  or towards defraying 
the charges during the year ending ion 
the 31st day of March, 1972, in respect 
of ‘Capital Outlay on Ports’.”

D lm a n d  N o. 50 A — 114 C a p i t a l  
O u t l a y  o n  R o a d  a n d  W a te r  

T r a n ,s p o r t  S chfm es

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs. 1,67,000/- 
be granted to the President out of the 
Consolidated Fund of the Slate of
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Mysore, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ’Capital Outlay on Road 
and Water Transport Scheme*’ *’

D e m a n d  N o . 5 4 —Q  L o a n s  a n d  
A d v a n c i  b by Sta te /U n io n  

T l r r it o r y  G o v e r n m e n t s

MR DEPUTY-SPEAKER : Motion
moved

Demands 190

D em a n d  N o . 51— 119 C a p i t a l  
O u t ia y  o n  F o r i  s i s

MR DEPUTY SPEAKER Motion 
moved

“1 hat a sum not exceeding Rs 14,00 000/- 
be gi anted to the President out of the 
C onsolidated 1 und of the State of Mysore, 
on account fo r  or towards defraying 
the chaiges dunng the yeat ending on 
the 31st day of March, 1972, in respect 
of ‘Capital Outlay on Forests ’

“1 hat a sum not exceeding Rs 8,11,87,000/ 
be granted to the President out of the 
Consolidated Fund of the State of 
Mysore, on account, fo r  or towards 
defraying ihc charges during the year 
ending on the 31st day of March, 1972, 
m respect of 'Loans and Advances 
by State/Union Territory Governments’ ”

D em a n d  N o  5 - S ales T ax  
A d m in is t r a t io n

MR DEPUTY-SPEAKER Motion 
moved

D im a n d N o  52— 120 P a \ m in t  
o fC o m m u ih )  V ai ui o i 

P ln s io n

MR DLPUTY SPEAK r R Motion 
moved

"That a sum not exceeding Rs 8,96,000 - 
be granted to the Prtsident out oi the 
Consolidated I und of the Slate of 
Mysore, on account, fo r  or towardv 
defraying the chaiges duung the year 
ending on the 31st day of March, 1972, 
m respect of ‘Payment of Commuted 
Value of Pension ”

D im aw  No 53 124 C aw iai 
O i m  a y  o n  S c hi mi s o i G o v t  r n -  

m ln t  T r a d in g

MR, DEPU TY-SPEAKER Motion 
moved •

“That a sum not exceeding Rs 6,94 99,000/- 
be granted to the President out of the 
Consolidated fund of the State of 
Mysoie, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Cap'tal Outlay on Schemes 
of Government Trading’/ ’

“That a Supplementary sum not exceeding 
Rs 100 - be granted to the President 
out of the Consolidated Fund of the 
State of Mysore to defray the charges 
which will comc in coursc of payment 
dunng the year ending the 3ist day of 
March, 1971, in respect of ‘Sales Ta* 
Administration ”

D i m a n d  N o  6 - O i w r  T a x fs  a n d  
D i n i r s

MR DEPUTY-SPL AKLR Motion 
moved

"That a Supplementary sum not excee
ding Rs 2 16.000 be granted to the 
President out of the Consolidated 1: und 
of the State of Mysore to defray the 
charges which will come m course of 
piyment duung the year ending the 31st 
day of March, 1971 in respect ol ‘Other 
Taxes and ‘Duties* ”

D em a n d  N o . 7—Sta m ps

MR D t PUTY-SPt AKER : Motion
moved *

“That a Supplementaly sum not exceeding 
Rs 6,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of Mysore to defray the 
charges which will come in course of
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payment during the year ending the list 
day of March, 1971, in respcct of 
‘Stamps’.”

D em and  N o 9 - L eg isla ture  a n d  
E lection s

MR. DEPUTY-SPEAKER : Motion
moved :

"That a Supplementary sum not exceeding 
Rs. 54,00,000 be granted to the President 
out of the Consolidated Fund of the State 
of Mysore to defray the chaigcs which will 
come in course of payment during the 
year ending the 31st day of March. 1971, 
in respect of ‘Legislature and Elections’.”

D em and  N o . 13 - P o lk t

MR. DEPUTY-SPEAKER : Motion
moved :

"That a Supplementary sum not exceed
ing Rs. 200/- be granted to the 
President out of the Consolidated Fund 
of the State of M>sore to defray the 
charges which will come in course of 
payment during the >ear ending the 31st 
day of March, 1971, in icspect of 
‘Police’.”

D em and  N o  17 -E d ijc a  h o n

MR. DEPUTY-SPEAKFR * Motion 
moved :

“That a Supplementary sum not exceeding 
Rs. 100/- be granted to the President out 
of the Consolidated Fund of State of the 
Mysore to defray the charges which will 
come in course of Payment during the 
year ending the 31st day of March,
1971, in respect of ‘Education’.''’

D em and  N o . 18- M ed ica l  a n d  
P ublic  H ealth

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not exceeding 
Rs. 200/- be granted to the President out

of the Consolidated Fund of the State of 
Mysore to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March,
1971, in respect of ‘Mcdical and Public 
Health’.”

DimandNo 2 0 — Agriculture

MR DLPUTY-SPLAKER : Motion
moved :

‘T lu t a Supplementary sum not exceeding 
Rs 700 - be gianted to ihc President 
out of the Consolidated Fund ol the 
Stale of Mvso/e, to defra> the charges 
which vull come m course of pd\mcnt 
dining the jeai ending the ^Ist da\ of 
March, 1971, m respect of ‘Agriculture’.”

Dfmand No. 24—Indusirhs

MR Ol PUT Y-SPEAKF.R Motion 
moved

“ Fh.it a Supplementary sum not exceeding 
Rs 60,00,000 be granted to the President 
out of the Consolidated F und of the State 
of Mysoie to defray the charges whiih will 
come in couise of payment during the 
year ending on the 31 si day of 
Match, 1971, m respect o f ‘Industries’.”

D r mand No 27— M isc 1 i 1 amous 
Social and D e v e lo p m e n ta l  

Organisations

MR DfcPUTY-SPF AKER : Motion
moved

“That a Supplementary sum not 
exceeding Rs 22,00,000 be gianted to the 
President out of the Consolidated Fund 
of the State of Mysore to defray the 
charges which will come m course of 
payment duung the year ending the 31st 
day of Maich, 1971, in respcct of 
‘Miscctlanous Social and Developmental 
Organisation’/ ’

D em and No. 2 9 " - I r r i g a t io n
(COMMLRCIAL)

MR. DEPUTY-S P I / K E R  : Motion
moved :
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“That a Supplementary sum not 
exceeding Rs. 3*37,06,100 be granted to 
the President out of the Consolidated Fund 
of the State of Mysore to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Irrigation (Commercial)'.”

D emand  N o  3 0 - A - F x F C i R i a r Y  
Sc h i mi s

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceeding 
Rs. 74,S<),000 be granted to the Piesident 
out of the Consolidated Fund of the 
State of Mysore to defray the charges 
which will comc in course of payment 
during the year ending the 3ht day of 
March, 1971, in respect of ‘hicctncily 
Schemes',”

Di mand  N o  30-B—I rrig a tio n  
—C apita l  O utlay on  Irrigatk^ j

MR. DFPUTY-SPFAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs>. 25,00,000 be granted to the 
President out of the Consolidated 
Fund of the Slate of Mysore to 
defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1971, 
in respect of 'Irrigation-Capital Outlay 
on Irrigation’.”

D em and  N o . 31—P u b iic  W orks

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs. 3,83,79,400 be granted to the 
President out of the Consolidated 
Fund of the State of Mysore to defray 
the charges which will come in course 
payment during the year ending 
the 31st day of March, 1971, in respcct 
of ‘Public Works’.”

D em a n d  N o* 31-A—C a pita l  
O utlay  o n  P ublic  W orks

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a Supplementary sum not exceed
ing Rs. 11,50,000 be granted to the 
President out of the Consolidated 
Fund of the State of Mysore to defray 
the charges which will come in course of 
payment during the year ending the 
31st day of March, 1971, in respcct 
of ‘Capital Outlay on Public Works*. ”

DfMAND N o  33-FAMINF

MR. DfcPU l’Y-SPrAKER : Motion
moved :

“That a Supplementary sum not exceed
ing Rs. l,12,57,00f be granted to the 
President out of th Consolidated 
Fund of the State of Mysore to defray 
the charges which will come in course of 
payment during the year ending 
the 31st day of March, 1971, in respect 
of ‘Famine’. ”

D im a n d  N o 3 4 -  P ensions and  
OTHER RtTIRFMENT BtNEFMS

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a Supplementary sum not excee
ding Rs. 1,16,50,900 be granted to the 
President out of the Consolidated Fund 
of the State of Mysore to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Pensions and other retirement 
benefits*.'”

D em and  N o . 37—Stationery  
a n d  P r in t in g

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not 
exceeding Rs. 20,00,000 be granted to 
the President out of the Consolidated 
Fund of the State of Mysore to defray
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the charges which will come in 
course of payment during the year 
ending the 3lst day of March, 1971, in 
respect of ‘Stationery and Printing’.”

D em and  N o  39—M iscellanfous

MR. nrPUTY-SPEAKER : Motion 
moved :

“That a Supplementary sum not exceeding 
Rs. 1,38,84,371 be granted to the Piesident 
out of the Consolidated Fund of the State 
of Mysore to defray the chargcs which 
will comc in course ot payment during 
the year ending the 31st day of March,
1971, in respect oi ‘Miscellaneous’.”

DrMANn N o  40 C o m m u ta tio n  
o\ P en s io n

MR DL-PUTY-SPF AKER : Motion
moved :

“That a Supplementary sum not 
exceeding Rs. 4,28,300 be granted to 
the President out of the Consolidated 
Fund of the State of M>s»ore to defray 
the charges which will comc in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Commutation of Pension’.”

DtMANL) NO 41 -M lS C U  LANR)US 
C o m pensation s a n d  A ssignm ents

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplemental y sum not 
exceeding Rs 15,30,000 be granted to the 
President out of the Consolidated Fund 
of the State of Mysore to dcftay the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of ‘Mis
cellaneous Compensations and Assign
ments*.”

D emand  N o . 44—C apita l  O u r i  ay 
o n  I n du stria l  a n d  E co n o m ic  

D evflopm ent

MR. DEPUTY-SPFAKHR : Motion
moved:

‘That a Supplementary sum not 
exceeding Rs. 3,30,68,800 be granted to the 
President out of the Consolidated Fund 
of the State of Mysore to defray the 
charge^ which wilt come in course of 
payment during the year ending the 3Jst 
day of March, 1971, in respect of 
‘Capital Outlay on Industrial and 
Economic Development.”

D fm a n d  N o  4 5 —C a p i ta i  O u t l a y  
o n  I r r i g a t io n '

MR. DFPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceeding 
Rs. 1I,98,‘>0,500 be granted to the Pie'.i- 
dent out of the Consolidated Fund of the 
State of Mysore to defray the chargcs 
which will comc in course of pa>ment 
during the year ending the 31st dav oi 
Match, ll>71, in rcspcct ot ‘Capital 
Outlay on Irrigation’.”

D r m a n d  N o  4 6 —C a pi t a l  O u t l a y  
o n  I r r i g a t i o n —N o n -C o m m erc ia t

MR DLPUT Y-SPEAKER : Motion
moved :

“That a Supplementary sum not 
exceeding Rs. 47,19,000 be granted to the 
President out of the Consolidated Fund 
of the State of Mysore to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of ‘Capital 
Outlay on Irrigation—Non-Commer-
ciaP.”

D fm a n d  N o . 47—C a p i t a l  O u t l a y  
o n  L l f c t r i c i t y  Schfm i.s

MR. DEPUTY-SPE KER : Motion
moved :

“That a Supplementary sum not 
exceeding Rs. 1,19,60,000 be granted to 
the President out of the Consolidated 
Fund of the State of Mysore to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March, 197J, in respect of 
‘Capital Outlay on Electricity 
Schemes’.*’
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D lm an d  N o. 48—C a p i ta l  O u t la y  
o n  P u b lic  W o rk s

MR. DEPUTY-SPEAKER : Motion 
moved :

“That a Supplementary sum not exceeding 
Rs, 500/- be granted to the President out 
of the Consolidated Fund of the State of 
Mysore to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March, 1971, 
in respect of ‘Capital Outlay on Public 
Works’.”

D em and  N o . 5 2 - C om m uted  
V alue o r  P ensions

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not cxcccding 
Rs. 3,76,300 be granted to the President 
out of the Consolidated Fund of the State 
of Mysore to defray the chargcs which 
will comc in course of payment duiing 
the year ending the 31st day of March,
1971, in respect of ‘Commuted Value of 
Pensions’.'1

D lm a n d  N o . 5 3 - C a p i t a l  O u t l a y  
o n  Schem es o f  G o v e rn m e n t  

T r a d in g

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not 
exceeding Rs. 200/- be granted to the 
President out of the Consolidated Fund 
of the State of Mysore to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Capital Outlay on Schemes of Govern
ment Trading*.”

D em and  N o . 54 - A dvances and  
Loans

MR. DEPUTY-SPEAKER : Motion
moved :

“Thai a Supplementary sum not exceeding 
Rs. 87,00,600 be granted to the President

out of the Consolidated Fund of the State 
of Mysore to defray the charges which will 
come in course of payment during the 
year ending the 3Jst day of March, 1971, 
in respect of ‘Advances and Loans'. ”

16.13 hrs.
[S h ri K  N . T iw a ry  in the Chair]

SHRI M. V. KRISHNAPPA (Hoskote) : 
The Minister while introducing the budget 
said that it is a budget prepared by the 
Mysore Government which is no more in 
existence. It was a Government which could 
not stand on its legs ; it has fallen. It was 
prepared by a Government which has lost 
its majority there. I want to support th:s 
Budget since it has been brought by this 
Government here and I have just to vote for 
it, because, otherwise, the Government will 
stop functioning.

Before coming to the financial side of 
it, I honestly feel, the people have given a 
verdict that this Congress led by Shrimati 
Indira Gandhi is the real congress and they 
have set high hopes that this Government 
would be able to tackle the very important 
problems that are facing this country, namely, 
the problems of unemployment, poverty etc.

I feel, the Budgets hereafter should 
follow a new pattern. They should not be 
of usual conventional, traditional types. We 
should bring in a leap forward in our 
economy. I had the opportunity to go to 
China to study the leap-forward which they 
achieved in 1956. There were certain exag
gerations, in their claim of jumping forward 
in their economy. Still there were earnest 
attempts made to depart from the traditional 
ways in various fields of economy and they 
had really made a sincere beginning.

So, I would make an appeal to the 
Minister. As we arc thinking of re-casting 
the entire Fourth Plan, we should see that 
proper adjustments are made to see that we 
make a good beginning in many • fields of 
our economy, to provide employment to 
the poor. Once we provide employment, 
provcrty will naturally dtsappear.

In respect of providing employment in 
this country, even today, the rutal sector is 
the one sector that has to provide employ
ment to a greater population. In the rural
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sector, as Stalin has said, electricity and 
steel constitute Russian socialism. But here 
in this country, electricity and irrigation 
would constitute Indira socialism in the 
rural areas. We must see that electricity is 
taken in a bigger way to the rural areas ; 
especially in the State of Mysore.

Mysore was one of the earliest States in 
India which had taken a lead in producing 
electricity. As early as 1902. we had the 
Sivanasamudram hydro-electric project. But 
even after 24 years of Independence, we arc 
still living on past glory only, whereas the 
neighbouring States like Madras and 
Maharashtra have made tremendous progress 
in electrifying their villages. W'e have ample 
power in Mysore. We are producing much 
more power than any other State, and wc 
have surplus power. But we are not using 
it for the benefit of our rural population. 
A big attempt has to be made to see that 
every village in Mysore gets power as early 
as possible.

As the hon. Minister has pointed out 
already, power is needed in the rural areas 
not merely to light the houses but for irriga
tion purposes, for small-scale industries which 
alone can .solve the problem of rural unemp
loyment, and the various agricultural proces
sing factories that are to be started in this 
country on a large scale. So, in Mysore, 
there is a great need to have a big plan 
for electrifying the rural areas.

Now, I come to the problems of the 
Bangalore area. T have the honour to repre
sent in this House a portion of the Bangalore 
city and the belt area around the Bangalore 
city. Compared to other cities, this belt area 
round about Bangalore is like a hell. It has 
neither the advantages of the villages nor 
the benefits of th» cities. Neaily three to 
four lakhs of people arc living in this belt 
area. But they do not get amenities like 
water supply, drainage, electricity, power, 
etc. They happen to be the real sufferers. 
The city corporation does not spend a single 
pie for them. The Government of India 
industries which are situated round about 
Bangalore like the HAL, ITI, HMT, BEL 
etc. which employ more than three to four 
lakhs of people only pollute the sanitary 
conditions in that area but do not contribute

a single pie to the coffers of the local muni
cipalities or the panchayats to attend to the 
needs of the people in the belt area. Out of 
Rs. 250 crores which the Mysore Govern
ment gets, nearly Rs. 80 crores arc derived 
from the Bangalore city alone. I learn that 
more than Rs. 30 crores is paid by Banga
lore in the form of sales tax and about Rs. 
25 to 30 crores in the form of income-tax, 
and other taxes like betting tax, vehicles tax 
are also derived from the Bangalore city. 
Because of the industrial complex round 
about Bangalore, the sanitary conditions are 
deteriorating. But the State Government 
is not giving any grant to this belt area 
except that they are supplying some drinking 
water from the Cauvery water supply scheme, 
which has also not yet materialised. So, 
in order to meet the urgent needs of the 
people living around Bangalore, the Centre 
as well as the State Governments should 
come forward to make a bigger contribution 
every year to provide proper sanitation, 
proper water supply and for the eradication 
of the mosquito nuisance that exists in the 
belt area. I would appeal to the Central 
Government that this is the time for them 
to help the Government of Mysore and the 
city of Bangalore, because they are having 
their industries round about Bangalore.

This House has always felt that we 
shouid not have President’s rule in any 
State and we should as early as possible 
have popular governments established in 
the States. 1 am sorry that in Mysore a 
situation has arisen where the Governor’s 
rule has had to be imposed. Mysore is 
one of the States which had democratic 
institutions even as early as 85 year ago. 
Mysore has had its Assembly and Council 
since then, and the rulers there were ruling 
with the consent of the people. So, I would 
appeal to the Government and to the Prime 
Minister through the Finance Minister that 
they should establish as early as possible a 
popular government there. The ruling Con
gress is capable of forming a Ministry there 
and they have enough strength to form a 
Ministry. 90 per cent of the Mysore MPs 
have pleaded for the immediate establish
ment of a popular Government there. Out 
of 27 Members, excepting three or four who 
for honest reasons differ, the others want 
immediate formation of a popular government 
there and then going to the polls after some 
time. So, I would appeal to the Prime
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Minister to see that a popular government is 
established immediately m Mysore

I would also urge that two commissions 
should be set up in Mysore One com
mission should be set up to inquire into the 
irregularities in appointments and promo
tions in government service since the last 
thirteen or fourteen years There had been 
so much of irregular promotions and appoint
ments in Mysore Government , a lot of 
nepotism was rampant , castc-ism was
prevalent almost everywhere, and people got 
disappointed so much , there was so much 
of heart burning m the services, that when 
tlk.se elections camc, this was the time for 
them to show to the people how much 
discontent they had If there was the 
Indna wave m other States it was not a 
wave in Mysoic but it w as a c> clone It was* 
a cyclone which swept 27 membtrs l \c n  
it some of us had resisted, the c> clone 
would have brought us here That was 
the strength of the cyclone, that was the 
extent of the discontent prevailing

1 feel a Coinmisson should be constitu
ted to go into irregularities m appointments, 
nepotism and promotions There should be 
constituted another Commission to go into 
the Cauvery dunking water supply scheme 
loi Bangalore city The sthenic was started 
5-6 years ago At that time, it was estima
ted to cost Rs 10 15 crores Then it was 
ievised to Rs 20 crores Again it was
icvised to Rs 10 clores Today it has risen 
upto Rs 50 crores One ot the senior 
engineer members of the Commission who 
icsigncd from that body has come out with 
a statement alleging frauds, that they have 
accepted a tcndci costing Rs 8 crores which 
would have cost only Rs 3 4 crorcs if the 
fender of an Indian firm was accepted, 
rejecting the tender of the Trench firm I 
would request the Finance Minister to take 
immediate steps to constitute these two 
C ommissions

*SHR1 M K KRISHNAN (Ponnam) 
Mr Chairman, Sir, with your pei mission,
I would tike to speak in Mala>a!am which 

my mother tongue

Sir, before I start speaking about the 
Budget which is before the House I would 
like to say that as the Mysore Budget has 
been brought here for discussion, budgets 
of many other States have also been dis
cussed in this House Only an hour before 
the Orissa Budget was discussed and passed 
by this House Two days earlier the Budget 
of Manipur was considered by this House. 
It is likely that we may have to consider 
the budgets of Bihai and U.P also I doubt 
verv much whether in the next two days, 
before ve adjourn, the Government will 
piesent those budgets also—Bihar and U P.— 
to this House

Why is this happening9 It is because 
of the policy pursued by the ruling Party 
What arc they doing 7 They are not allowing 
tlected popular Ministries to function in 
those States where the Ministries belong 
to any other partv Members elected to 
the Assemblies, it thev belong to any opposi
tion party, are encouiaged to defect and 
comc o\ei to the ruling Part* The 
sntonomy of the State is completely ignored 
Also, the offices of the Governor have been 
used to further the interest of the lulmg 
part> Corruption and utter opportunism 
have become a general feature in this country 
If this policy is allowed to continue, where 
the ruling pirty topples popular Ministries 
in the States, we will have to go on discussing 
and passing budgets of difierent States here 
in this Parliament

With a view to stopping this our party 
put forward a proposal before this Govern
ment The suggestion was to make defec
tions legalh difficult This can be done 
only if the defectors automatically lose their 
seats m the Assemblies of Parliament and 
have to face the electorate again If such 
a fear is instilled in the minds of the 
Members they will not think oi defecting 
and the ruling party will not be able to topple 
popular Ministries I am sorry to mention 
that the ruling party did not agree to the 
proposal put forward by us

What happened in Mysore 9 Compared 
(o other States Mysoie is placed m a 
pccuhat position Members and Ministers

* The original speech was delivered in Maiayalam
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who till yesterday stood by parties other 
than the ruling Congress and were vehemently 
opposing it both inside the Assembly and 
outside changed their loyalty overnight and 
crossed over to the ruling Congress. It is 
strange that the ruling Party is so anxious 
to welcome these erstwhile rivals into its 
bosom. Until yesterday they were reaction
aries and they were blocking progress. But 
today suddenly they bccamc progressives 
overnight. I am unable to understand ‘his
When there are people in the ruling P«ut> to 
welcome them such defections will continue.

It was in this way that the Mysore 
Government was thrown out and Piesident’s 
rule imposed there. For imposing Presi
dent's rule the proclamation has to be 
adopted by both the Houses of Parliament 
within two months. This is the provision 
in the Constitution. If at the time of the 
proclamation the Lok Sabha is not in session 
and the Rajya Sabha adopts it, it will have 
to be passed in Lok Sabha within one month. 
When we discussed the Orissa Budget, it 
was pointed out here that the proclamation 
imposing President’s rule was not passed bv 
either Lok Sabha 01 Rajya Sabha. That 
means the Government at present 111 Oiissa 
is not according to the constitutional provi
sions. Why should such a Government be 
there in Orissa and why should ibe ruling 
party agree to that 9

In Mysore the State Government has 
been removed and the President’s rule 
imposed. I am not entering into the details 
of the Budget. I only want to say on this 
occasion that if the policy of toppling populai 
Ministries in Slates and imposing President's 
rule is continued we will have to discuss 
here many more State Budgets and that will 
lead to authoritarianism,

With these remarks, Sir, 1 conclude.

DR. V. K. R. VARADARAJA RAO 
(Bellary) : There are two or three points I 
want to make.

SHRI M. V. KRiSHNAPPA : The time 
is very short. The previous speaker made 
some general observations on this Budget.

SHRI C. CHtrTIBABU (Chinglcput): 
The previous speaker said that somebody 
from Madras defected from one party to 
ar.other party.

SHRI M. K. KRISHNAN : II is Mysore

DR. V. K. R. VARADARAJA RAO :
I have carefully gone through the President’s 
notification under which the hon. Minister 
has now introduced this Budget. From the 
Governor’s letter it appears that he found 
that it was not possible to form a stable 
ministry ; at the same time he has kept the 
legislature in suspension. The position is 
not clear to me. The Govcrnoi says ‘it 
seems a controversy has arisen regarding 
the admission of the members of the legis
lature wishing to join the Congrcs> Paity 
and also regarding the question of thi 
formation of an alternate e ministry, I do 
not know how far the Goveinoi, or for thai 
matter the President should take notia 
officially of things that happen outside the 
legislature or pailiament In any case, I 
should like to point out that after the wonder
ful victory which mv partv had at the
elections, cvclonc as Mi. Krishnappa called 
it, in several Slates people who belonged to 
the ruling parties in those States started,
defecting from those parties and want to 
cross over This has been happening rrt
U.P , I think this is going to happen in 
Bihar. It has happened in Mysore. I believe 
that efforts arc being made to form a ministry 
in U.P. with members who, before the elec
tions, belonged to the opposition parties, 
who fought against us in the cleclions, who 
after the election and Indira cyclon have 
now joined the ruling party, I believe 
very shortly a ministry will be announced 
in U P. A similar situation arises in Mysore 
also. I should like the Government to 
explain to this House whether there is any 
intention on the part of the Government 
to have a discrimonatory treatment between 
the formation of popular Government* in 
one State and another. This is a question to 
which I should like to have a ca egorical 
answer.

I am not in favour of the formation of 
a ministry with defectors. I do not think 
that any person, who after the election 
crosses the floor of the House with the hope 
of becoming a Minister or a Deputy Minister 
or something else should be given that
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reward But (here should be no bai on a 
person joining a party without any benefits 
on loining a party The suggestion I want 
to make is this. The Mysore Governor 
should be requested to find out from Mr 
Siddavecrappa, the leader of the Congress 
ruling party whether he has a numerical 
majonty without the defectois being rewarded 
with Ministership In othci words he may 
<>cnd for him and find out from him 
whether he .s in a position to have a numen- 
11! majotity, and whether he will confine his 
ministiy making only to those persons 
who weic in the Conqtcss party before the 
election took place If so I suggest tint 
the Governor should j»o ahead and lnue the 
h c ’.ident s ordti icvokcd and enable the 
‘onnation ol a ministiv If that dot-, not 
luppen it would be futile waste of time to 
u> to foim a miscellaneous conglomerations 
ot p it tics, and call th it a ministry Wc 
hive had enough experience of SVD Minis
tries in (Iic countiv Jn that case the 
President s rule should continue I would 
uegcst further that this particular clause 

keeping Assembly in suspension should be 
revoked and the Assemblv should be dis
solved , the ckction> should be held m 
197? I know some friends have made the 
suggestion that there should be an immediate 
election As one who Jaughl the election* 
recently I should point out that the electoral 
rolls arc defective fn the house where I 
stayed my brother in law’s name was not in 
the list , for thirt> years he has been in 
Bellary The names of his wife and doughtcr 
weie m the electoral rolls (Interruptions) 
1 am giving you only one example , I can 
give you a number of other examples where 
the name of whole families were not found 
in the list With full confidence in the 
strength and the ideology of my party I 
iay that we should not go m for an 
immediate poll The President s rule should 
he continued and thcie should be regular 
elections m 1972 unless Mi Siddavecrappa 
•s able to form a Ministry fiom among 
those who wete in the Congress (R) before 
the election with the support of those who 
have not joined his part> without seeking 
oil ce That is my first and m<i]or political 
point

I shall now come to some
economic aspects of the Bedget The specch
of the Finance Minister of Mysore says that

the report on Kudaramukh iron ore project 
has been sent to the Government I should 
like the hon Minister to give us some idea 
as to how soon the Government expects to 
deal with that report There is the 
Mangalore harbour project with which I 
had to do something before Originally tt 
was intended that it would receive ships 
upto 60 thousand tonnes draft It was 
revised upwards to ICO thousand tonnes 
draft, with a view to cater to the export of 
Kudaramukh iron ore Prom reliable, or 
unreliable sources 1 understand that an 
attempt is being made to stop the progress 
of the port and keep it at 60 thousand 
tonnes It appears that thev will think of 
some method by which ore will be trans- 
po ted to ships which will be anchored five 
ot six milts away fiom the port I should 
like to know the intention of the Government 
in iccud to the further development of 
Mangalore harbour, and also what thev 
pioposc to do in regard to Kudaramukh 
iron oie piojcct

Wc were all very happy in this House 
when our leader announced m the last 
Parliament the establishment of three steel 
plants One was to be in Vizag, the other 
was to be in Salem and the third in Hospet 
I find that the foundation-stone for the 
Salem project was laid I also find that 
the foundation-stone foi the Vizag project 
has been laid second But nothing has been 
done so far icgarding the steel plant m 
Hospet which concerns me because the si*e 
chosen is Tornagallu, which is about 20 
miles from Bell try city and about 20 miles 
from Hospet (Interruptions) Mr
Gupta can look after West Bengal , I am 
talking about my State and of something 
which is of importance to the nation as a 
whole I should like to know from the 
Minister when they propose to lay the 
foundation stone for this project, because 
there is great deal of anxiety among people 
there and throughout the election compaign 
I was bombarded with questions from my 
constituents when this foundation stone was 
going to be hid They say Is it because 
there is the DMK rule in Madras that the 
foundation stone had been laid at Salem f  
Is it because there is Congress Government 
in Andhra that the foundation stone at 
Vi/ag has been laid ? Is it because there 
is the Congress (O) government in Mysore
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that there is no foundation-stone in Hospet ? 
1 had to answer those questions, as I am 
the elected representative of my people. 
So, I want to ask the Government, and I 
want them to let us know when they propose 
to lay the foundation-stone for the ateel plant 
in Hospet, and what action they propose 
to take to expediate the construction of that 
plant.

MR. CHAIRMAN : The time is very
short.

DR. V. K. R. VARADARAJA RAO : 
1 shall finish in another three or four 
minutes. I will not take more time Only 
one or two things more. I would like to 
draw your attention to the fact that in the 
speech made by the Finance Minister, Shri 
Ramakrishna Hcgde -I think it was a care
taker government—not now under President’s 
ru le-he said he would abolish octroi. I am 
much interested in it because in another 
capacity I made a very strong plea before 
the country for the abolition of octroi. The 
Finance Minister said that he was abolishing 
octroi and then he had an alternative 
proposal to make up for the revenues. I 
would like to know from my hon. friend the 
Finance Minister here whether the octroi is 
going t.» stand abolished, and whether any 
alternative proposals are under consideration 
for augmenting the revenues which would 
be lost by the abolition of octroi which 
amounts to something like Rs. 6 crores.

I would now like to say one or two 
things about my own district. I shall then 
finish my speech. I would like the Presi
dent's government, since we are now in 
power, to see that instructions arc issued 
to the State Government and their officers 
that no harassment is given to the poor 
voters. I and my party have been returned 
to power by the votes of the poorest of the 
poor in the land ; at least that is so as far 
as my S ate is concerned and my district is 
concerned. They are all terrified and afraid 
of all sorts of oppression and all sorts of 
harassment. X would like to have a cate
gorical assurance, now that my State is under 
President’s rule. I had mentioned this to 
the Home Minister a few days ago, and he 
said, “firing me specific cases because it is 
the State Government/’ Now it is under

President's rule. I would like to have a 
categorical assurance which will then give a 
sense of security and safety to the people of 
Mysore State who, by an overwhelming 
majority, have voted us to power here in 
this House. I would like to have a cate
gorical assurance from the Minister that 
every attempt will be made by the Central 
Government to see that no harassment is 
made on the poor, innocent, helpless, back
ward sections of the community especially 
in rural areas and in urban slums who have 
voted for the Congress (R).

Now, I shall mention a few things more. 
There is the need for a Government College 
in Bellary. I would not expatiate on it. 
Then there is the need for dry-farming 
programmes in the western part of Bellary 
district. 1 would not expand on it. There 
is also the need for taking into account the 
desirability of a pellotisation plant for Bellary 
district, because the Donimalai iron ore 
project is going to be mechanically operated 
so that it will produce wastes and fines and 
they cannot be used unless there is a 
pelletisation plant, and I believe it is under 
the consideration of the Government. 1 
would like to know ftom the Government 
whether any decision has been taken and 
when they propose to take action on this 
particular matter.

There are many other things which I 
would like to touch upon, but I shall not 
do so now. AH that I would like to say 
is that on the whole I am satisfied with the 
budget that has been presented by the 
Mysore Government and 1 have gone through 
it. (Interruption) I am not concerned 
with political factions. I am concerned, 
as a developmental economist, with the 
economic aspects of the budget by pointing 
out that the budget presented by the Mysore 
Government is a good budget, and I would 
like to thank the Central Government on 
behalf of the people of Mysore for the special 
assistance that they have given to the Mysore 
State, the special accommodation that they 
have given both for non-PIan and Plan 
expenditure, and thereby enabling the State 
Government to fulfil their schemes on Plan 
development.

SHRI KALYANASUNDARAM (Tiru- 
chirapalli) : Sir, although I come from 
Tamilnadu, and not strictly connected with
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Mysore State, and so not competent to 
express strong views on what is happening 
in Mysore, there are some problems which 
arc the common concern of both Tamilnadu 
and Mysoie and J would like to bring them 
to the notice of tln» government Up nil 
now the Mysore administration was under 
the control of Congress (O) and that of 
Tamilnadu under DMK and there was some 
misunderstanding developing between these 
two States on the question of sharing the 
Cauvcri wateis Tamilnadu is one of the 
States which has fully used the ovei-giound 
waters and Cauvcri is the nuun souice of 
irrigation for Tamilnadu The people of 
Tamilnadu especially of the distncts of 
lunjorc and Tiruchirapalh feci vciy anxious 
when thev leain tint sunc of the tributines 
ol Camcri in Mysore aica arc sought to be 
diverted to Mysoie in spite ol the piotests 
mide by the lainilnadu government 1 he 
Mysore Government did not pay heed to 
the advut of the Union Government cithci 
and I am told the) arc busy constructing, or 
starting work of construction, acioss these 
tributaries Now that Mysore has come 
under President s Rule it gives an opportunity 
to the Union Government to initiate ta lk s  
between Tamilnadu and Mysore to settle the 
dispute about the shanng ol wateis between 
these two States

I do not want to press my claims in a 
partisan way I am anxious that Mjsore 
also must get its due share 1 am not against 
it When we are pait of the same country 
should there be so much of quanel between 
these two States 9 Can we not solve this 
dispute In an amicable way through dircet 
negotiations ? Fven when the Bntish wcic 
ruling us they were able to reach some 
settlement That bisis is still there So, it 
should be cas> for the two Stales to readi 
an agreement to the mutual advantage of 
both the States

Cauven is irrigating the plains of 
Tamilnadu Without this water it is impos
sible lor Tamilnadu to grow paddv and we 
will be forced to come to the Centie foi 
nee So, I would request the government to 
intervene in this matter and to see that the 
dispute is settled in an amicable way. TamiJ- 
nadu government is piessing for thi reference

of the dispute to the tribunal. If that becomes 
inevitable, 1 would support the demand of 
the Tamilnadu government so that we can 
find a solution as early as possible because 
to allow this dispute to drift will further 
worsen the situation Therefore, immediate 
oction is called foi to stop further construc
tion of the proposed dams m Mysore area, 
as a first step for making amicable solution.

The hon Member who preceded me was 
jealous of the foundation stone laid for the 
steel plant

DR V K R VARADARAJA RAO * 
Not jealous don’t talk of jealousy , ulk of 
snppoit

SI IRI JvAf > ANASUNDARAM Suffi
cient funds must be illocated for the speedy 
execution of tliQ plant 1 want not only the 
Salem plant but 1 would suppoit the demand 
for a plant at Hospet also

*SIIRr T V ClfANDRASHLKHARAPPA 
(Shimoga) Mr Chau man, Sir, the Budget 
for the State of Mysore for 197i-72 has been 
placed txfoie us While commanding the 
Budget I have to give a few suggestions for 
the consideiation of the Government

I would like to draw the attention of the 
Government to the utter ncglect of the hilly 
regions in Shimoga district of Mysore State 
During the last 15 vcar*, man> schemes have 
been diawn and the Maicnad Board was set 
up foi the development of these legions But, 
unfortunately the Boaid is inactive and no 
tangible <teps have so far been taken by the 
Board for de” eloping these ireas This needs 
special attention

The second important thing is the 
setting up a medical college in Shimoga I 
was all the while hopeful that the demand 
of the people of this aica would be met and 
that adequate provision would be made in 
Budget for setting up a college Unfortunately 
my hopes huve been belied

The construction woik of Bhadra Projcct 
is not pioccedmg accoiding to schedule This 
Projcct is not given as much importance as 
thi fungabadra projcct As a result the farmers 
are not enjoying any benefit and vast culti-

*The original speech was delivered m Kannada.
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vable areas remain un-irrigated. This should 
be given top priority so that farmers are able 
to reap full benefit from this project.

There has b.*en a considerable depletion 
of forest wealth in the State and no propei 
afforestation schemes have been drawn up 
to augment the forest wealth. I urge the 
State Government through the centre to taKc 
timely action in the matter for conserving 
and increasing the natural resources of the 
State

In regard to industries, I have to state 
that during the late Sir Vishweshwarajva’s time 
Mysore State had made good progress. 
Unfortunately during the last 15 years, due 
to some impediments the progress has slacke
ned. This year’s Budget does not include 
adequate provision for setting up more 
industries. We have a feeling that the centre 
is not giving adequate attention m this 
direction. This fear lurking in our mind 
should, therefore, be dispelled and the Centre 
should come forward with adequate 
assistance.

Lastly, wc have seen that in spite of the 
President’s rule in West Bengal, law and 
order situation there has not improved. But 
the recent elections in the State went off 
peacefully due to the inspiration and able 
guidance of Smt. Indira Gandhi and the 
Congress (R) party came out in a large 
majority. I am sure that under her able 
stewardship, the State of Mysore will also 
have a stable Government. This is all the 
more necessary as the State has to 
give top priority to land reform measures and 
development schcmes. The continuation of 
President’s rule is not therefore desirable and 
the popular Government should be set up 
expeditiously.

«ft (*TcTCT) : *r*TTTf<T
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SHRI B. V. NAIFC (Kanara) : In the
course of today’s debate, we saw that there 
were a couple of points that weie thrown 
out. They concern me all the more bccause 
1 am a new Member in this Parliament. All 
of you are aware I was sworn in only 3 days 
back.

The first issue is something to which I 
will make a passing reference. There has 
been considerable amount of controversy 
about it in the morning. It keeps on raising 
its head from time to time, for the purpose 
of asserting itself; the assertion is totally 
wrong and I will now state what it is. This 
is a budget that has been piepaied by the 
Government of Mysoie that was in power, 
prior to the elections. Let us remember, the 
elections have been held right under the 
nose of the Government which was totally 
and completely opposed to the ruling 
Congress, which was contesting at that time, 
and fighting with its back to the wall.

Under these circumstances, when we 
have been told that the Members who have 
been sitting here in this Parliament today 
have got questionable antecedents, I don't 
want to dwell at length. I know, I will be 
stopped immediately. Today in the morning 
1 saw some of my colleagues have been 
stopped. But I think, the Speaker, the 
Deputy Speaker, every Member of this 
Parliament, cannot allow this question to be 
answered by a Member of the Cabinet or a 
Minister. We should go to the genesis of 
each one of us, whether he belongs to the 
opposition party or the ruling party.

I only wish my colleague Mr. Krishnan 
was not stopped so abruptly i n the morning ; 
1 don’t think it is correct to question our 
vciy existence in this august House. It is an 
insult not only to the Indian people but to 
this House. Whether it is the ruling party 
or the opposition party, every one who is 
sifting here, has raison dv'tre seats in this 
House. I don’t want to go further into this 
question.

I would like to dwell upon (he measures 
in this Budget. Ask our fellow Members 
fiom Mysore. Mi. M. V. Krishnappa told 
that he supports it. Everyone of us know 
the hardship of getting popularly elected 
and the responsibility involved, (interrup
tions). 1 am speaking for the first time 
after 23 years. We have waited far too long. 
Let me dwell upon it at a later stage. 
{Interruption)

Sir, I would suggest that the populai 
Government to run the State of Mysore 
bears the full sympathy of all of us duly 
elected. I would take a moral responsibility. 
We have to go stage by stage, Somebody 
said, Mysore has creditable record of 
performance. But with what are we 
comparing ? We can’t compare it with other 
States with ideal conditions for running on 
good lines.

The only thing is that if the ideals of the 
people who run the State are much better, I 
think it will be run on a still better basis. 
But this much is true that the weaker sections 
in the State of Mysoie, the economically 
handicapped and the socially handicapped 
did not have, and let me repeat, did not
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(Shri B. V. NaikJ
have, a fair deal at the hands* of the 
Government of Mysore.

As far as the Mysore bloc is concerned, 
there is virtually no oppo>ition, and, theie- 
fore, I would say this in regard to the 
Governor’s rule. After all, politics is the 
art of the  possible and it is not the art of 
the desirable It is true that we wat.t to 
have representative governments eveiywhere, 
every time and every day. But then when 
these repiescntauvc govei nments, had lost 
their representative character, w hat was lo 
be done ? If there was such a benign and 
good government ruling in Mjsore, what is 
the reason why the people had voted the 
whole of the i uhng Congress so totally back 
to power at the Centre 7

MR. CHAIRMAN : Now, the hon.
Minister.

SHRI B. SHANKARANAND 
(ChikodO : May 1 have just one oi two
minutes ?...

MR. CHAIRMAN I am sorry Now, 
there is no time left.

SHRI M. V KRISHNAPPA : The
Mysore budget is bigger than that of 
Orissa. Orissa was given 1‘ hours, Why 
should Mysoie be given less time 7

THE MINISTI R OF STATL IN 7 HE 
MINISTRY OF HNANCF (SHRI VID^ A 
CHARAN SHUKLA) . Shri Shankaia- 
nanad had given his viewpoint to me when 
he was sitting with ine lieie a little while 
ago, and, therefore, I shall take that into 
account.

I would like to answer a tew majoi 
Questions on'y that have been raised m this 
debate. For, it is only a vote on account 
which is being taken lor the next tour 
monthr, and it is not the rcgulai budget of 
the Sta e Government that is being passed 
by the Lok Sabha, We are only having a 
vote on account for the next four months, 
and we hope that m the meantime, there 
would be a popular government in Mysore 
which will bring foiward a pioper budget 
and have it passed by the elected represen
tatives in the Mysoie Legislative Assembly.

Dr. V. K. R V. Rao had raised certain 
important points regarding certain political 
matters and some matters regarding his own 
constituency. First of all, he mentioned 
about the need for the formation of a 
popular government in Mysore lfe has been 
a member oi the Central Cabinet and he is a 
senior and experienced politician. He knows 
that the Central Government’s decision 
rests mostly on the leport of the Governor, 
which we receive from him If from a 
particulai Sutc, a report n> leccivcd fiom the 
Governor that popular government can be 
formed and it will be stable, then the Central 
Cabinet sits down and takes a decision 
ba^ed on the report of the Governor

The report ol the Governor i*» the basis 
on which the Union Government takes a 
decision So it is not proper to say that 
there could be any discrimination as between 
UP, Mysore, Orissa or West Bengal I would 
assme the House that as fai as the Central 
Government aie toiKeintd, we will take due 
note ol whatever the Govei nor has to say 
in his repoit It the Governoi of Mysore 
says that a populai government can be 
formed in the State, wc will take a decision 
to instal one m the State Dr Rao would 
know that the Central Govei nmenl have 
always been anxious not to carry on 
President's rule even foi a day more than 
necessary Theie is no question of continu
ing Picsident’s i u Ic  lor a day longer than 
nccessar>

Then he mentioned about the btccl plant. 
He will have noticcd in the budget papers 
that a provision has been made in the 
budget 1 can assure him that theie will be 
no delay in proceeding with it, even though 
the foundation stone might not have been 
laid The construction of the three steel 
plants wifi be proceeded with according to the 
local needs by the management and imple
mentation will be taken up

As regards dry fanning, a projcct has 
been taken up in Hadadali taluk in Bcllnry 
Distnct, with the assistance of the Ministry 
of Food and Agr culture

DR. V K R. VARADARAJA RAO : 
Only one aluk.

SHRI VIDYA CHARAN SHUKLA : 
The Ministry of Food and Agriculture are
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taking Up selected districts from each state 
for this project, depending upon the recom
mendations of the local governments, these 
districts are selected carefully m con
sultation with the Planning Commission 
and other bodies The Finance Ministry 
also comes into the piclutc 1 am glad to say 
that his district has been included in this 
pioject

Shri Kalyanasundaram mentioned about 
the Cauvery waters dispute The position ot 
the Central Government is that such matters 
should be settled by the concerned States 
by bilateral negotiations in which wc would 
assist them as far as possible so as to enable 
them to come to a speedy settlement of such 
questions which are of great importance

Another question raised concerned
opening more mcdical colleges We know
that the Stale of M>sorc has already 8 
medical colleges The pioblem of unemploy 
ment among the mcdica1 fiaduates is aho 
raising its head in Mysore I do not know 
whether it would be useful to divert the 
limited funds available for developmental
purposes to opening medical colleges
especially when there are moie useful 
projects to be taken up It would naturally 
depend on consultations between the State 
and Central Governments, as to how these 
lesourees can be best utilised

Another hon member complained of 
slow industrialisation in the State 1 do not 
think such a complaint is tenable It cannot 
be forgotten that theie are a number of 
central undertakings like H A I, HM1, 1TI 
and BEL and seveial others established in 
the State after independence

During 1970, 30 new industrial licences 
were issued foi the State The provision foi 
industries has been increased from Rs 180 
lakhs in 1970-71 to Rs 350 lakhs m 1971-72, 
out of which Rs 50 lakhs are foi industrial 
estates So as far as industrial growth goes, 
there is no slackening

Shri Krishnappa mentioned about 
elect! ificatton He was a Minister in Mysore 
for some time and made valuable contribu
tions to the development in the State He 
knows that almost 80 per cent of the

population has been covered by electrification 
in Mysore Theie aie many more villages 
which will be covered, 30,000 pumps are 
going to be eneigised during the current 
financial year A water supply scheme for 
Bangalore city has been diawn up costing 
Rs 30—32 crores An outlay of Rs 7 crores 
has already been made and I think Rs 1 crore 
has aheady been sent on this scheme Shri 
Krishnappa made a demand

SHRI M V KRISHNAPPA I wanted 
a Commission of inquiry to go into the fraud 
of Rs 4 crorcs committed m that

SHRI VIDYA CHARAN SHUKLA 
Such things should wait for the installation 
of a popular Govei nment in the State when 
they can look into it

Dr Rao mentioned about octroi I 
looked into the spccch of the State Finance 
Mmistei when he made this announcement 
He said therein

‘ I am happy to announce that we have 
decided to abolish octroi It will, however, 
be necessary to piotecf the revenue 
realised from it now by the local bodies 
I shall, thcreloie, bring proposals before 
the House loi an alternative measure to 
be introduced simultaneously with it*> 
abolition’

This is the decision that the State 
Government has taken As is well known, 
during President s rule which is a temporary 
phase in any state s administration, we do 
not normally take decisions which concern 
matters of poncy As a matter of fact, a 
decision has been taken by the Government 
of Mysore and we have nothing against that 
decision Wc only want that the popular 
Government in Mysoie, when formed, should 
woik out the details of the decision and 
implement it m a propei mannei

Another specific assuiance that Dr Rao 
wanted was regarding the hatassmcnt oi 
voteis, particularly the weaker sections of 
voters in his constituency I think it is the 
sacred and boundcn duty of every civilised 
Government to see that when the citizens of 
the country cxcercise their franchise in Ihe 
light of then decision and discretion, theie 
should be no haiassment of any kind, and I 
can assure him that as long as the Central
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[Shri Vidya Charan Shukla] CHARAN SHUKLA): 1 beg to move for
Government is in charge of the admmistra- ,eavc lo introduce a Bill to provide for the
tion of the State of Mysore, wc shall not withdrawal of certain sums from and out of
allow any harassment to take place, and I tl,c Consolidated Fund of the State of Mysore
am sure that even after the popular Govern- for the services of a part of the financial
ment is formed in Mysore, there will also year 1971-72.
not be any kind of harassment of any
MCtion of the population MR. CHAIRMAN : The question is :

1 think I ha,e covered most of the 
important points that were raised by hon. 
Members and I request the House to vote 
the demands and vote on account for the 
State of Mysore.

MR. CHAIRMAN . The question is :
“That the respective sums not exceeding 
the amounts shown in the third column 
of the Order Paper be granted to the 
President out of the Consolidated Fund 
of the State of Mysore, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
of March, 1972, in respect of the heads 
of demands entered in the second column 
thereof against demands Nos. 1 to 18, 
20 to 27, 29, 30, 30B, 31, 31 A, 32 to 48, 
50, 50A, and 51 to 54.”

The motion w as adopted.
MR. CHAIRMAN : The question is .
“That the respective Supplemental y sums 
not exceeding the amount? shown in the 
third column of the Order Pap^r bi 
granted to the President out of the 
Consolidated Fund ot the State of 
Mysore to defray the charges which will 
come in course of pdyment during the 
year ending the 31st day of Maich, 1971 
in respect of the following demands 
entered in the second column thereof :

Demands Nos. 5 to 7, 9, H, 17, 18, 20, 
24, 27, 29, 30-A, 30-B, 31, 31~A, 33, 34, 
37, 39, 40, 41, 44 to 48 and 52 to 54/’

The motion was adopted

MYSORE APPROPRIATION (VOTE 
ON ACCOUNT) BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA

“That leave be granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the 
Consolidated Fund of the State of Mysore 
for the scrviccs of a part of the financial 
year 1971-72. ’

The motion was adopted

SHRI VIDYA CHARAN SHUKLA : 
I in roduLcr the Bill

I beg to mo/cl1

“That the Bill to provide for the with- 
dtawal of certain sums from and out of 
the Consolidated Fund of the State of 
Mysoie for the services of a part of the 
financial year 1971-72, be taken into 
consideration ”

MR CHAIRMAN : The question is :

“That the Bill to provide for withdrawal 
of ccrtdin sums from and out of the 
Consolidated Fund of the State of 
Mysore for that services of a part of 
the financial yeai D71-72, be taken into 
consideration.”

The mo ion was adopted.

MR. CHAIRMAN: 1 shall now take
up the clauses.

The question is :

“That clauses 2, 3, the Schedule, clause 1 
the Enacting Formula and the Title stand 
part of the Bill.”

The motion was adopted.
♦Published in Gazette of India, Extraordinary Part II, section 2, Dated 29-3-71. 
tIntroduced with the lecommendation of the President.
$Moved with the recommendation of the President
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Clauses 2, 5, /Ae Schedule, 7
the Enccting Formula and the 

Title were addt d to the Bill

SHRI VIDYA CHARAN SHUKLA , 
I move

“ That the Bill be passed.’"

MR CHAIRMAN The question is : 

“That the Bill be passed "

The motion was adopted

MYSORE: APPROPRIATION BILL*, 1971.

n iL  MINISTER OF STATF IN THE 
MINISTRY OI FINANCE (SHRI VIDYA 
CHARAN SHUKLA) I beg to move foi 
leave to intioducc a Bill to nuthouse pay
ment and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the State of Mysore for the services 
o( the financial year 1970-71.

MR. CHAIRMAN . The question is

“That leave be granted to introduce a 
Bill to authorise payment and appropria- 
tionof certain further sums from and out 
of the Consolidated Fund of the State 
of Mysoie lor the services of the 
financial year 1970-71,”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA :
I introduce! the Bill.

I beg to movett •

“That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of Mysore for the services 
of the financial year 1970-71, be taken 
into consideration.*'

MR. CHAIRMAN : The question is :

“That the Bill to authorise payment and 
appropnation of certain further sums 
from and out of the Consolidated Fund 
of the State of Mysoie for the services 
of the financial year 1970-71, be taken 
into consideration ”

The motion \\ as adopted.

MR. CHAIRMAN • The question i$

“That clauses 2, 3, the Schedule, clause 
l.theFnactm g Formula and the Title 
stand part of the Bill.”

The motion was adopted. 

Clause*; 2, 3, the Schedule, clause 1, 
the Lnacting Formula and the 

Title wete addtd to the Bill.

SHRI VIDYA CHARAN SHUKLA : 
I move :

“That the Bill be passed.”

MR CHAIRMAN The question is ;
‘That the Bill be passed.’*

The motion was adopted.

SHRI C. CHITTIBABU (Chingleput): 
Sir, I request the hon Minister to reply to 
the question raised by my fiiend Shri 
Kalyanasundaram in connection with the 
Cuuvcry waters.

SHRI VIDYA CHARAN SHUKLA :
I have replied to that.

SHRIC CHITTIBABU: What is the 
decision of the Government of India ?

SHRI VIDYA CHARAN SHUKLA :
I have replied to that point.

•Published in Ga?ette of India Extraordinary Part II, section 2, Dated 29*3-71. 
tIntroduced with the recommendation of the President. 
tfMoved with the recommendation of the President*
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WEST BENGAL BUDGET, 1971-72 
GENERAL DISCUSSION-DEMANDS* 
FOR GRANTS ON ACCOUNT (WEST 
BENGAL) 1971-72, DEMANDS FOR 
SUPPLEMENTARY GRANTS (WEST 
BENGAL),* 1970-71 AND RESOLUTION 
RE PROCLAMATION IN RESPECT OF 

WEST BENGAL

MR. CHAIRMAN : Wc shall now
take up the West Bengal budget. Item Nos. 
25,26,27 and 28 will be taken togcthei. 
The time allotted is only one houi, So, I 
request hon. Members to co-opcratc with the 
Chair and finish it whhtn one hour.

D lm and  N o . 1—4 T axi s on  I ncomf 
O th er  th a n  C o r po ra tio n  T ax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 3,86,000 be granted to the 
Piesident out of the Consolidated Fund 
of the State of West Bengal, on account, 
fo r  or towards defraying the charges 
during the year ending on the 31st day 
of March 1972, in respect of ‘Taxes on 
Income other than Corporation Tax’.”

223 West Bengal, Budget, 224 
Demands and Res. Re Proclamation 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respcct of 
‘Other Miscellaneous Compensation and 
Assignments’.”

DrMAND N o . 2  '9 2  P \ y m fn t  o f  
COMPHnSA I ION t o  L a n d - u o l d ir s , 

FTC. ON THE A BO! ITION OF THL 
Z*M1NDARI SVSITM.

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding 
Rs 1 25,00,000 be granted to the 
Piesident out of the Consolidated Fund 
of the Slate of West Bengal, on account, 

jo r  or towards defraying the charges 
dunnp, the jeai ending on the 31st 
day of March, 1972, in respect ol 
‘Payment of Compensation to Land
holders, etc. on the abolition of the 
Zamindari System’ ”

D em and  N o  3 — 10 S ia t f  F x c is r  
D in  irs

MR. CHAIRMAN : Motion moved.

MARCH 29, 1971

D fm and  N o . 2— 9 L a n d  R iv l n iii

MR. CHAIRMAN : Motion Moved

"That a sum not exceeding 
Rs. 2,59,77,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
fo r  or lOAards defraying the charges 
during the year ending on the 31st day of 
Mancft, J972, m  revpect o f *Lant) 
Revenue’.”

D emand  N o . 2—-76 O th er  M iscplla- 
m .ous C om pensations  and  

A ssignm ents

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding 
Rs. 11,01,000 be granted to the

“That a sum not exceeding
Rs. 39,46,000 be granted to the
President out of the Consolidated Fund 
of the State of West Bengal, on accountt 
fo r  or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respect of ‘State 
Excise Duties’.”

DrMAND N o . 42-11 T ax es o n  V e h ic l e s

MR. CHAIRMAN : Motion moved :

“ That a sum not exceeding
Rs. 8,17,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Taxes on 
Vehicles’.”

♦Moved with the recommendation of the President.
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Demand No 5—12 Sales Tax

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 28,83,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of Maich, 1972, in respect of ‘Sales 
Tax’.”

D r M A N D  N o  6— 13 O t h e r  T a x e s  
and Dxjtii s

MR. CHAIRMAN : Motion moved

“Thai a sum not exceeding Rs.
37,11,000 be granted to the President out 
of the Consolidated Fund of the State of 
West Bengal, on at count, for or 
towarih defraying the charges during 
the vcar ending on the 31st day of 
March, 1972, in respect of ‘Other Taxes 
and Duties’.”

D e m a n d  N o . 7 - 1 4  S t a m p s

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs. 10, P ,000 
be granted to the President out of the 
Consolidated Fund of the State ot West 
Bengal, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Stamps*/’

D em and  No . 8—15 R egistration  
F ees

MR. CHAIRMAN : Motion moved.

“That a sum not exceeding Rs 28,53,000 
be gianted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on ac'ouni, for or towardt 
defraying the charges duiing the ycai 
ending on the 31st day of March, 1972, 
;n respect of ‘Rrgislra ion Fees’.”

D fm and N o . 9— 16 I n t i  r f s  i o n  D e b  r
A N D  O T H l R OB LIG ATIONS

“That a sura not exceeding Rs. 33,33,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or to words 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Interest on Debt and other 
obligations’ ”

D emand  N o . 11— 18 P a r lia m ln t , 
St a if /U nion  T erritory  

L egislature

MR. CHAIRMAN • Motion moved.

“Thai a sum not exceeding Rs 31,28,000 
be granted to the President out of the 
Consolidated Fund ol the State of West 
Bengal, on account, or for towards 
defraying the charges during the year 
ending on the *lst day of March, 1972, 
in respcct of ‘Parliament, Slate/Union 
remtoiy legislature’.’'

D im  a n d  No 12— 19 G f n e r a l  
A d m in is t r a t io n

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
2,87,44,000 be granted to the President 
out of the Consolidated Fund of the State 
of Wost Bengal, vn account, for or 
towards deftaymg the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘General 
Administration’.”

D im a n d N o  13—21 A d m in is tra 
t i o n  or JUSTICE

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 84,70,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or* towards 
defiayirg the charges during the year 
ending on 31st day of March, 1972, in 
respcct of ‘Administration of Justice’.”

D i viand No 14 -22 J a i l s

MR, CHAIRMAN : Motion moved. MR. CHAIRMAN : Motion moved :
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[Mr. Chairman]
"Thai a sum not exceeding R*. 87,80,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defraying the charges during the year 
ending on 3! st diy of March, 1972, in 
respect of ‘Jails’.”

D fm a n d  N o  15—7 3 P o l ic e

MR CHAIRMAN : Motion moved :

“That a sum not exceeding Rs 
10,86*87,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of March,
1972, in respect of ‘Police’.”

D em and  N o  16— 6 M is r t i  len io u s  
D epartment s— T ire S i rvices

MR. CHAIRMAN : Motion moved ,

"That a sum not exceeding Rs. 29,09,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defraying the chargcs during the year 
ending on the 31st day of March, i972, 
in lespect of ‘Miscellaneous Departments 
—Fire Services’.’'

D em and  N o . 1 7 - 2 6  M isclllancous
DEPARTMENTS—EXC1 UDINO FlRl

Sfrvici s

MR. CHAIRMAN . Motion moved

‘■That a sum not exceeding Rs.
2,24,12,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in rcspcct of ‘Miscellaneous 
Departments * Excluding Fne Services’ ”

D em and  N o . 18—27 Sc ien tific  
D epartm ents

MR. CHAIRMAN : Motion moved :

"That a sum not exceeding Rs. 26,000 
be granted to the President out of the 
Consolidated Fund of the State of West

Bengal, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of "Scientific Departments’.”

D em and N o. 19—28 E d u c a tio n  

MR. CHAIRMAN : Motion moved :

"That a sum not exceeding Rs.
27.12.62.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chaiges during 
the >ear ending on the 31st day ol 
March, 1972, in respect of ‘Education’ ”

D im and  N o 20— 29 M edical

MR. CHAIRMAN . Motion moved .

“That a sum not exceeding 
Rs 8,13,62,000 be granted to the 
President out of the Consolidated Fund 
of the State of ‘West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respect ol 
‘Medical’.”

D lmand N o 21—30 P ublic H r alth 

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
3.92.79.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges 
during the yeat ending on the 31st day 
of March, 1972, in respect of ‘Public 
Health.”

D emand N o . 22—31 A g riojlture- 
Agriculture

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 5,12,00,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on acc< unt, 
jor or towards defraying the charges



during the year ending on the 31st 
day of March, 1972, in respec of ‘Agri
culture—Agriculture*.”

D e m a n d  No. 22—95 C a p i t a l  O u t 
l a y  ON SCHLMtS OF AGRICUL

TURAL Im p ro v e m e n t a n d  
R e s e a r c h

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 89,02,000 be granted to the 
President out of the Consolidated Fund 
of the State of ‘West Bengal, on account, 
for or towards defraying the chargcs 
during the year ending on the 31st 
day of March, 1972, in respcct of 
‘Capital Outlay on Schemes of Agricul
tural Improvement and Reseaich’.”

D lm a n d  N o . 23—31 A g r i c u i t u r i  — 
F is h e r ie s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding 
Rs. 24,63,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st 
day of March, 1972, in respect of
* Agriculture—Fisheries’.”

D em a n d  N o . 24—33 A n im a l 
H u s b a n d r y

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 99,19,000 
be granted to the President out of 
the Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of 'Animal 
Husbandry’.”

Demand No. 24—124 C a p i t a l  O u t 
l a y  o n  Schem es o f  G o v e rn m e n t  

T r a d i n g - G r e a t e r  C a l c u t t a  
M i lk  S u p p ly  S chem e
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MR. CHAIRMAN : Motion moved

1893 (SAKA) Demands and Res. 230 
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“That a sum not exceeding 
Rs. 5,46,29,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account* for 
or towards defraying the charges 
dnring the year ending on the 31st 
day of March, 1972, in respect of 
‘Capital Outlay on Schemes of Govern
ment Trading-Greater Calcutta Milk 
Supply Schemes’.”

D em an d  N o  25—34 C o -o p e ra t io n

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 51,84,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Co-operation’.”

D f m an d  No. 26—35 I n d u s t r ie s  
—I n d u s t r i e s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,02,80,000 be gi anted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Industries 
Industries’.”

D fm a n d  No. 26-96 C a p i t a l  O u t
l a y  o n  I n d u s i r i a l  a n d  

E co n o m ic  Dr v llo p m e n t

MR. CHAIRMAN : Motion moved :

“That a sum not cxcceding Rs. 62,07,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, 
in respect of ‘Capital Outlay on Indus
trial and Economic Development’.”
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D em and  N o . 27—3 5 —I n d u str y  s- 
C otta ge  Indu stries

MR CHAIRMAN : Motion moved :

"That a sum not exceeding Rs. 90,23,000 
be granted to the President out of 
the Consolidated Fund of the State of 
West Bengal, on account. for or 
towards defiaying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Industries— 
Cottage Industries' ”

D em and No. 27-96—Capi i ai O vt-
L A Y  O N  IN D U S T R IA L A N D  ECONOMIC 

D E V LLO P M E N T —C o i IAC.I
I ndustry s

MR. CHAIRMAN Motion moved

"‘That a sum not exceeding Rs 5,67,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Industrial and Economic 
Development- Cottage Industries’ ”

D f m a n d  No. 28—35—I n d u s t r i i s — 
C i n c h o n a

MR. CHAIRMAN : Motion moved .

“That a sum not exceeding Rs
22.28.000 be granted to the President 
out of the Consolidated F und of the 
State of West Bengal, on account, 
for or towarda defraying the charges 
during the year ending on the 31st day of 
March, 1972, m respect of ‘Indu tries — 
Cinchona’.”

D em and  N o . 2 9 - 3 7 - C ommunity  
D evelopment P roji cts N a h o n a l  

E xtension  Service a n d  L ocal 
D evelopm ent  W orks

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.75.01.000 be granted to the President 
out of the Consolidated Fund of the

Re. Proclamation 
State of West Bengal* on account, for 
or towards defraying the charges 
during the year ending on the 31st day 
of March, 1972, in respect of ‘Community 
Development Projects, National Exten
sion Service and Local Development 
Works’.”

Di m and No 29 - 1 0 9  -  C a p i ta l  O u t
la y  on  o th e r  W o rk s -C o m m u n ity  

D iv llo p m ln i P ro je c ts , N a tio 
n a l  E x tin s io n  S erv ice  a n d  
L o c a l  D iv ilo p m e n j W o rk s

MR CHAIRMAN Motion moved .

“That a sum not exceeding Rs. 2,90,000 
be granted to the President out of the 
Consolidated fund of the State of West 
Bengal, on account, fo r  or towards 
defraying the charges during the year 
ending on the 31st day of Maich, 1972, 
in respect of ‘Capital Outla> on othei 
Works— C ommunity Development
Piojects, National LMcnsion Service and 
Local Development Works’ ”

D em and N o 29 -  Loans a n d  A dvan- 
c fs  i jn d f r  Community D evelop-

MfcNT PROJECIS, NaIIONAL 
Exn nsion Si rv ic i  a n d  
L o c a l  D evelopm ent 

W o rk s

MR. CHAIRMAN * Motion moved :

* I hat a sum not exceeding Rs. 2,17,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defiaying the charges during the year 
ending on the 31st day of March, 1972, 
in respcct ol ‘Loans and Advances under 
Community Development Projects, 
National bxterision and Local Develop
ment Works’ ”

D im a n d  No  30—38—L abour 
a n d  L m p io y m in t

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 
1,95,7*,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for
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or towards defraying the charges during 
the year ending on the 31st day of 
March, J 972, in respect of ‘Labour and 
Employment’.”

Demands and Res. 234 
Re. Proclamation 

or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of Multipurpose 
River Schemes’.”

D emand  N o . 31—3 9 - M iscella
neous Social  and  D evelopm ental 

O rganisations—W flfare  of
Scheduled  T ribes a n d  C astes
AND OTHER BACKWARD CLASSES

MR, CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 78,44,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous 
Social and Developmental Organisations 
—Welfare of Scheduled Tribes and 
Castes and other Backward Classes’.”

D emand  N o 32—3 9 - M iscella-
n io u s  Social  and  D evelopmental 

O rganisations- E x clu d in g  
W elfare, of Scheduled  

T r ib is  Backw ard  and  
C astes a nd  O thtr 

C lassf s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 63,86,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous 
Social and Developmental Organisations 
—Excluding Welfare of Scheduled Tribes 
and Castes and Other Backward 
Classes’.”

D em an d  No. 33-42—M u l t i 
p u rp o se  R iv e r  Schem es

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
2,79,62,000 be granted (o the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for

D emand  N o . 33—43—Ir r ig a t io n , 
N a v ig a tio n , E m bankm ent  and  

D raina ge  W orks (C om m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
40.93.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respcct of ‘Irrigation, 
Navigation, Embankment and Drainage 
Works (Commercial)’.”

D emand  N o . 33—4 4 - I r r ig a t io n , 
N a v ig a tio n , E mbankm fnt and  

D r m n a g e  W orks (N o n - 
C om m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.45.92.000 be granted to the President 
out of the Consolidated Fund of the 
Stale of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Irrigation, 
Navigation, Embankment and Drainage 
Works (Non-Commercial)’.”

D emand  N o . 33—9 8 - C a pita l  
O utlay on  M ultipu rpo se  R iver 

Schemes

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 8Sf,34,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Multipurpose River 
Schemes’.”
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D em and  N o . 33—* 9—C apita l  
O utlay o n  Ir r ig a t io n , N a v ig a tio n , 

E m bankm ent  a n d  D r a in a g e  
W or k s  (Com m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs- 46,96,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengp], on a< count, for or 
towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Irrigation, Navigation, 
Embankment and Drainage Works 
(Commercial)’.”

D em and  N o . 3 3 - 1 0 0 - C a pita l  
O utlay o n  I r r ig a t io n , N a v ig a tio n , 

E m bankm ent a n d  D r a in a g e  
W o r k s  (N o n -C om m ercial)

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 43,46,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, Jor or 
towards defraying the chargcs during the 
year ending on the 31st day of March,
1972, in respect of ‘Capital Outlay on 
Irrigation, Navigation, Embankment and 
Drainage Works (Non-Commercial)*.”

D fm a n d  N o . 34— 50—P ublic 
W orks

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
5,32,39,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Public 
Works’.”

D e m a n d  N o . 35—51 A -  G r e a t e r  
C a l c u t t a  D e v e lo p m ln t  Schem e

MR, CHAIRMAN : Motion moved;

“That a sum not exceeding Rs. 55,96,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during the 
year ending on the 31st day of March,
1972. in respect of ‘Greater Calcutta 
Development Scheme’.’*

D em and  N o 35—106A—C apital  
O u t ia y  on  GRrATFR C alcutta  

D iv llo pm fn t  Schem e

MR. CHAIRMAN : Motion mo\cd :

‘That a sum not exceeding Rs
1,11,10,000 be granted to the Picsident 
out of the Consolidated Fund of the 
State of West Bengal, on account* fo r  
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Greater Calcutta Development 
Scheme’.”

D im a n d  N o 3 6 - 5 3 —Ports and  
P ilotage

MR. CHAIRMAN : Mo ion moved :

“1 hat a sum not exceeding Rs. 6,57,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Ports and 
Pilotage’.”

D fm and  N o . 37—57—R o ad  and  
W ater  T ra n spo rt  Schemes

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 28,65,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Road and 
Water Transport Schemes’.”



D em and No. 37—114—C a p i ta l  the year ending on the 31st day of
O utlay ON Road AND W atIR March, 1972, in respect of ‘Payments of

TRANSPORT Schemas Commuted value of Pensions’.”
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MR. CHAIRMAN : Motion moved

“That a sum not exceeding Rs. 3,07,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outlay on Road and Water Transport 
Schemes'.”

D i m\ni> N o  3 8 - 64—Fam inf 
R in er

MR CHAIRMAN • Motion moved :

“That a sum not exceeding Rs.
1.52.48.000 be granted to the President
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chargcs during 
the year ending on the 31st day of
March, 1972, in respect of ‘Famine
Relief’.”

D em and  N o . 39*-65*~P in sio n s
AND OTHER RlTIRf-MfNT BENLFITS 

MR. CHAIRMAN : Motion moved •

“That a sum not exceeding Rs.
1.20.97.000 be granted to the President
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of
March, 1972, m respect of Tensions and 
other retirement benefits’.”

D fm a n d N o . 39—120—P ay m fn ts  
OF COMMUTLD VALUE Of PENSIONS

D em and  N o . 40—67—P rivy  
P urses a n d  A llo w a n c es  of 

I n d ia n  R ulers

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs, 9,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, m respect of ‘Privy Purses 
and Allowances of Indian Rulers’.”

DrM a nd  N o  4 1—68—Stationery  
a n d  P r in t in g

MR CHAIRMAN : Motion moved :

‘ That a sum not exceeding Rs. 39,12,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Stationery 
and Printing’.’*

DrMAND No. 42—70—Forest

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1,08,82,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or tow ards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Forest’.”

D im a n d  N o . 4 3 -7 1 —M iscellaneous 
—C o ntributions

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 3,15,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, for or 
towards defraying the charges during

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
3,74,27,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards, defraying the charges
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during the year ending on the 3)st day 
of March, 1972, in respect of ‘Miscella
neous—Contributions’.”

D em and  N o . 4 4 —71—M iscflla- 
Nr o u s -  P anchayats

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs.
1.07.02.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on Qccout-t, for 
or towardi defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscellaneous 
—Panchayats’/ '

D em a n d  N o. 4 5 - 71—M is c f l i  a- 
n f  o u s —S p o r t s

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs. 13,18,000 
be granted to the President out of the 
Consolidated Fund of the State of 
West Bengal, on account, fur or 
towards defiaying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of 'Miscellaneous 
—Sports’.”

D e m a n d  N o  4 6 — 71 M isc e l l a 
n e o u s — C iv i l  D k h n c e

MR. CHAIRMAN : Motion moved :

“That a sum not exceeding Rs 60,59,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
Defraying the charges during <hc year 
ending on the 31st day of March, 1972, 
in respect of ‘Miscellaneous—Civil 
Defence’.”

D f m a n d N o  47—71 M isc t il a - 
nf.ous—O ther  M is c l h  anlous 

FXPFNDITURT

MR. CHAIRMAN ; Motion moved :

“That a sum not exceeding Rs.
1.45.49.000 be granted to the President 
out of the Consolidated Fund of the

239 West Bengal Budget, MARCH 29, 1971 Demands and JRes, 240
Be. Proclamation 

State of West Bengal, on account, for 
or towards defraying the charges during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Miscella
neous—Other Miscellaneous Expen
diture'.”

D em and  N  >. 4 7 — 109 C apita l  
O utlay on  O th er  W or k s

MR. CHAIRMAN • Motion moved :

“That a sum not exceeding Rs. 
1,72 00,000 be granted to the President out 
of the Consolidated I und of the State 
of West Bengal, on account. for or 
towards defraying the charges during 
the year ending on the 31st day of March,
1972, in ict>pcct of ‘Capital Outlay on 
Other Woiks’ ”

D im a n d  No. 4 8 —71 M i> c i l l \ -  
n f o u s - I r r i c o v i r a r l i  U m n s  io
DISPLACI D PI RSONS W RIT! I N OFF 

MR. CHAIRMAN : Moll >n moved .*

“That a sum not exceeding Rs. 1,67,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on account, for or towards 
defraying the charges during the year 
ending on the 31st day of March, 1972, in 
respect of ‘Miscellaneous-Irrecoverable 
Loans to displaced persons written off*.”

D emand  N o 4 8 — 71 M iscella- 
n f i-us-F x p in d it u r e  on  D isplaced  

P t  rsons

MR. CHAIRMAN : Motion moved :

"That a sum not exceeding Rs.
1,87,39,000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account, for 
or towards defraying the chargcs 
duiing the year ending on the 31st day 
of March, 1972, in respect of ‘Miscella- 
neous-Expenditure on displaced persons’.”

D em an d  N o . 48—109 C a p i t a l  
O u t l a y  o n  O t h e r  W orIcs— E x p en 

d i t u r e  O N  DISPLAC ED  PERSONS

MR. CHAIRMAN : Motion moved :
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“That a sum not exceeding Rs 25,67,000 
be granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on cccount, fo r  or towards 
defraying the charges during the year 
ending on the 31st day ot March, 1972, 
in respect of ‘Capital Outlay on Other 
Works—Expenditure on displaced 
persons’.”

D im a n d  N o  4 8 — Loans a nd
A D V A N C I TO DISPLAC l L> PERSONS 

MR CHAIRMAN Motion moved

“That a sum not exceeding Rs 20,00,000 
be gianted to the Piesident out of the 
Consolidated Fund of the State of West 
Bengal on account Jor oi towards 
defraying the chaiges during the year 
ending on the list d i\ ot March, 1972, 
m icspect o f ‘loans and Advances to 
displaced persons’ ’*

D lm a n d  No 49— 78 P r i - p a  <tition
PAYMENTS 

MR CHAIRMAN Motion moved

“That a sum not exceeding Rs 1,000 be 
granted to the President out of the 
Consolidated Fund of the State of West 
Bengal, on at count, fo r  oi towards 
del raying the charges dunng the year 
ending on the 31st day of March, 1972, 
in respect of ‘Pre-partition Payments' ”

D em an d  N o  50— 98 C a p i t a l  O u t i a y  
o n  M u l t ip u rp o s e  R iv e r  

S c h im e s-D a m o d a r  Vai l i  y 
P r u j l c t s

MR CHAIRMAN • Motion moved

“That a sum not exceeding Rs
1,84,99,000 be granted to the President 
out of the Consolidated Fund of the 
State ot We^t Bengal, on account, Jor  
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in lespcct of ‘Capital Out
lay on Multipurpose River Scheme- 
Damodar Valley Projects’.”

Proclamation
D im a n d  N o . 51— 103 C a p i t a l

outlay  o n  P ublic  W ork s

MR CHAIRMAN • Motion moved

“That a sum not exceeding Rs
2.63.07.000 be granted to the President
out of the Consolidated Fund of the 
State ol West Bengal, on account, for  
ot ton at ds defraying the charges during 
the year ending on the 31st day of 
Match, 1972, in respect of ‘Capital
Outlay on Public Works' ”

Djmand No 52-124 Capita!
OuiIA\ ON Sc HI Ml S OE GOVFRN- 

MtNt Trading

MR CHAIRMAN Motion moved

‘ That a sum not exceeding Rs
1.69.40.000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal, on account fo r  
or towards defraying the charges during 
th* vear ending on the 31st day of 
March, 1972, in respect of ‘Capital 
Outla> on Schemes of Government 
In d in t ”

DrMAND No 54—Loans and
Adyanumiy S ia ie /Union 
T irritory Govirnmfnts

MR CHAIRMAN Motion moved

‘ That a sum not exceeding Rs
7.81.85.000 be granted to the President
out of the Consolidated Fund of the 
State of West Bengal, on account, fo r  
or towards defraying the chargcs during 
the year ending on the 31st day of 
March, 1972, in respect of ‘Loans and 
Advances by State/Union Territory
Governments "

D fmand No 3—10 Staie Excise 
D inrn s

MR CHAIRMAN Motion moved :

“ That a Supplementary sum not exceed
ing Rs 16,60,000 be granted to the 
President out of the Consolidated Fund
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[Nr. Chairman]
of the State of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
‘State Excise Duties*/’

D em and  N o . 6— 1 3 - O ih l r  T a x is  
a n d  D uties

defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1971, in 
respect of ‘Interest on debt and other 
obligations’.”

D emand  N o . 11— 1 8 - P arliam ent , 
S tate/U n io n  T erritory  

L ig islaturl '

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 18,22,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respcct of 
‘Other Taxes and Duties’.”

D emand  N o . 7— 14—Si  amps 

MR. CHAIRMAN : Motion moved •

“That a Supplementary sum not exceed
ing Rs. 1,71,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respcct of 
‘Stamps’.”

D em and  N o . 8— 1 5 - R eg istration  
F e is

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 63,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Registration recs*.*’

D e m a n d  N o. 9 — 16—Tn t f r f s t  o n
DEB T A N D  OTHER OB LIGATIONS

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 20,00,000 be granted to the 
President out of the Consolidated 
Fund of State of West Bengal to

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 46,82,000 be granted to the 
President out of the Consolidated Fund 
of the State ol West Bengal to deftay 
the chargcs which will come in course of 
payment during the ycai ending the 31st 
day of March, 1971, in rcspect of ‘Parlia
ment, Statc/Umon Tcrritoiy I eg«,»laturcs\”

Demand N o . 12— 19 -OiNrRAL 
A dministration

MR. CHAIRMAN : Motion moved ;

“That a Supplemental y sum not exceed
ing Rs. 12,70,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘General Administration’.*’

D im an d  No. 14—22—J a i ls

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 10,76,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the chargcs which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect 
of ‘Jails’.”

D im and  N o . 15—23—Police 

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceeding 
Rs. 6,67,01,000 be granted to the 
President out of the Consolidated Fund



of the State of West Bengal to defray the 
chargcs which will come in course of 
payment during the year ending the 31st 
day ot March, 1971, in respect of 
‘Police*.’’

D em and  N o . 1 7 —26—M is c u i  anlous
DEPARTM J NT S— F x t  LUDING F l R l  

S F R V J c r s

MR CHAIRMAN Motion moved .

“ Ihat a Supplementary sum not exceeding 
Rs 52 64,000 he granted to the President 
out of the Consolidated I und of the 
State of West Bengal to defray the 
charges which will come in course of 
payment during the >ear ending the 31st 
day of Match, 1971, in respect of ‘Mis
cellaneous Departments—Excluding Fire 
Services’ ”

D i m a n d N o  1 8 — 2 7 — S c u n t i h c  
D i  p \ r i  m i n t s

MR CHAIRMAN Motion moved

“ That a Supplementary sum not exceeding 
Rs 4,000 be granted to the Piesidcnt out 
ol the Consolidated Fund of the State of 
West Bengal to defray the chargcs which 
will come in course of payment during 
the year ending the lis t day of March, 
1971, m respect of ‘Scientific 
Departments’ ”

D emand  N o 19- 28 E du( a h o n

MR CHAIRMAN Motion moved .

“That a Supplementary sum not exceeding 
Rs 8,48,67,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray the 
charges which will come m course of 
payment during the year ending the 31st 
day of March, 1971, in respect of 
‘Education’ ”

D l m a n d  N o  2 0 — 2 9  M foicai 

MR. CHAIRMAN Motion moved

“That a Supplementary sum not exceeding 
Rs. 24,54,000 be granted to the President 
out of the Consolidated Fund of the

245 West Bengal Budget, CHAITRA 8. 1893 (SAKA) Demands and Res, Re. 246 
Proclamation 

State of West Bengal to dafray the 
charge* which will come m course of 
payment during the )ear ending the 31st 
day of March, 1971, m respect of 
‘Medical’ ”

DtMAND No 24— 33-A n im a l  
H u sb an d ry

MR CHAIRMAN Motion moved:

“1 hat a Supplementary sum not exceeding 
Rs 45,21 000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to defray the 
charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, m respect of 
‘Animal Husbandry’ ”

D em and N o 24— 124—C a pita l  O ut
lay on Schlmls o i G overn

m ent T r a d in g  - G rfa ter  
C a ic u t ia  M ilk  Su pply  

Schfml

MR CHAIRMAN . Motion moved :

That a Supplemental y sum not exceeding 
Rs 1,60,2 ,̂000 be granted to the 
President out ol the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course of 
payment during the year ending the 31st 
day of March, 1971, in lespect of ‘Capital 
Outlay on Schemes of Government 
I rading ~  Greater Calcutta Milk Supply 
Scheme ”

D i m a n d N o  2 6 —96—C a p i t a l  O u t 
l a y  o n  I n d u s t r i a l  a n d  E c o n o 

m i c  D tV L L O P M L N T

MR CHAIRMAN Motion moved .

“ lhat a Supplementary sum not exceeding 
Rs 2,51 000 be granted to the President 
out of the Consolidated Fund of the 
State of West Bengal to defray the 
charges which will come in course 
of payment during the year ending 
the list day of March, 1971, in 
lespect of ‘Capital Outlay on Industrial 
and Economic Development’, '*
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D em and N o. 26— 35—In d u stiu es- 
C o t ta g e  In d u s tr ie s

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 26,44,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come m course 
of payment during the year ending the 
21st day of March, 1971, in lespect of 
‘Industries-Cottage Jnd ustrics’.' ’

President out of the Consolidated Fund 
of the State of West Bengal to defray 
the chargcs which will come in course 
of payment during the year ending the 
31st day of March, 1971, in respect of 
'Capital Outlay on Irrigation, Navigation, 
Embankment and Drainage Works 
(Commercial)’."

D em and N o 3 4 - 5 0 -  P ub lic ’ W orks 

MR. CHAIRMAN : Motion moved :

D em and  N o  27— 96—C a p iia i O n -  
lay o n  I n d u s t r i a l  a n d  

E conom ic  D i v e l o p m e n  i -
C ottagi I ndustries

MR. CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed
ing Rs. 8,31,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc in 
course of payment during the 
year ending the 31st day of March, 
1971. in respect of ‘Capital Outlay on 
Industrial and Lconomie Development 
Cottage Industries’.”

D e m a n d  N o . 3 — 4 4 - I r r i g a t i o n ,  
N a v i g a t i o n ,  E m b a n k m f n i  a n d  

D r a i n a g e  W o r k s  ( N o n 
c o m m e r c i a l )

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 3,92,29,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc in coujse 
of payment during the year ending the 
31st day of March, 1971, in respect of 
‘Irrigation, Navigation, Lmbankment and 
Drainage Works (Non-Commercial)',”

D e m a n d  No. 33- 99- C a p i t a l  O u t 
l a y  o n  I r r i g a t i o n ,  N a v i g a t i o n ,  

E m b a n k m e n t  a n d  D r a i n a g e  
W o r k s  ( C o m m e r c i a l )

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed
ing Rs. 1,06,54,000 be granted to the

“That a Supplemental} sum not exceed
ing Rs. 3,91,07,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defra> 
the charges which will comc in course 
of payment during the year ending the 
31st day of March, 1971, in respcct of 
‘Public. WoiksV’

D e m a n d  N o .  36- 53 P o r t s  a n d
PlLOTACif 

MR. CHAIRMAN . Motion moved :

“That a Supplemental > sum not exceed
ing Rs. 1,91,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc in course 
of payment during the >eai ending the 
31st day of March, 1971, in respect of 
‘Ports and Pilotage’.”

D e m a n d  N o  38 — 64—F a m i n i  R u i n

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed 
mg Rs. 11.12,71,000 be giantcd to the 
President out o the Consolidated Fund 
of the Slate of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1971, in lespcct of 
‘Famine Relief’.”

D im a n d  N o  3 9 - 6 5 - P in m o n s  a n d  
O lHLR R t 11RFM1N1 B lN IH TS

MR. CHAIRMAN : Motion moved :

“ That a Supplementary sum not exceed
ing Rs. 11,49,000 be granted to the



President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in coursc 
of payment dunng the year ending the 
31st day of Maich, 1971, in respcct ot 
‘Pensions and Other Retirement 
Benefits’.”

D em and  No. 39— 120—P ayment o f  
Com m uted v a lu e  oi P i n i o n s
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MR CHAIRMAN Motion moved

“ That a Supplemental y sum not exceed
ing Rs 1,00,000 be granted to the 
Pjesident out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in couisc 
of payment dunng the yeai ending the 
lis t day of March, 1971, in respcct of 
Payments of Commuted value of 
Pensions’ ”

D i m a n d  N o  47— 71— M lSC PLEA
TS! O U S-lRREt O V rR  \ B 1 h  LOANS

IO D l S P i A U D  P t r s o n s - 
W R i m  N OFF

MR. CHAIRMAN Motion moved

‘That a Suppleimnlaiy sum not txeeed 
mg Rs 99,00,000 be gi anted to the 
President out of the Consolidated 1 und 
of the State ot West Bengal to defray 
the charges which will comc m course 
of payment duung the year ending the 
31s»t day of Maieh, 1971, in respcct ot 
‘Miscellaneous-1 uetoverabie Loans to 
Displaced Persons, written off* ”

D f m a n d  N o  4 7 —71—M i s c l l l a -  
N IO U S F xpr N D H  l»RI ON  D l S P l  AC t D 

P tR S O N S

MR CHAIRMAN Motion moved

“That a Supplementary sum not exceed
ing Rs 1,^6,57,000 be granted to the 
President out ot the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course 
of payment during the year ending the
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31st day of March, 1971, in respect of 
‘MiscePaneous-Fxpcndituie on Displaced 
Persons*.”

Di m and N o  47— 109 - -C a p ita l  O u t
la y  O N  OtHFR WORKS-EXPfcN- 

DJTURr on  D is p ia c ld  
P e rso n s

MR CHAIRMAN Motion moved

“That a Supplementary sum not exceed
ing Rs 4,47,000 be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will come in course 
of payment dunng the year ending the 
11st day of March, 1 71, in respect of 
‘Capital Outlay on Other Works-Exoen- 
diturc on Displaced persons ”

D im an d  N o 5 2 -1 2 4  - C a p i t a l  O u t- 
i ay  o n  Sc m  s o r  G ovi rn m en i 

T r \d in g

MR CHAIRMAN Motion moved

“ I hat a Supplementary sum not exceed
ing Rs 2,65,44,000 be granted to the 
Piesident out of the Consolidated Fund 
of the State of West Bengal to defray 
the charges which will comc m course 
of payment dunng the vear ending the 
31st dav of Match, 1971, m respect of 
‘Capital Outlay on Schemes of Govern
ment Tiading’ ”

D lm an d  N o 54 - L o an s a n d  
A d v a n u s  by Si a te /U n io n  

Ti r r i  toky  G o v irn m fn ts

MR CHAIRMAN Motion moved

“That a Supplementary sum riot cxcecd 
mg Rs 11,30 94,000 be granted to the 
Piesident out of the Consolidated Fund 
of the State of West Bengal to defray 
the chaiges which will come in course 
of payment dunng the year ending the 
31st day of March, 1971, in respcct of 
loans and Advances bv State/Union 
Ten itory Governments’ **
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Item No. 2# will have to be
taken up separately. That is a different 
issue.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : May I point out
that although all these things will be discussed 
together, the voting will take placc separately. 
So, it is not a question of finishing every* 
thing together. While wc are discussing 
matters regarding the West Bengal budget 
and all that—vote on account- we can also 
take into consideration all mattcis relating 
to the Presidential proclamation. The vote 
will be taken scpaiately. This is the 
procedure that has been adopted in the
House earlier also in the past. 1 hese
matters are discussed together but voted 
separately.

MR. CHAIRMAN : In the Order
Paper that is circulated, it is mentioned that 
items 25, 26, 27 and 28 may be discussed 
together.

SHRI JYOTIRMOY BOSU : I am
sorry, it crcates complications for us. Wc 
had detailed two speakers, one for item 
Nos. 25, 26 and 27, and another for item 
No, 2?. It may suit the Minister or the
Chair, but it makes it difficult for us.
(Interruption)

MR. CHAIRMAN : Mr. K C. Pant.

THE MINISThR Ol* STATE IN H IF 
MINISTRY OF HOME AFFAIRS AND 
MINISTER OF STATE, DhPTT Ob 
ELECTRONICS, DEPIT. OF ATOMIC 
ENERGY AND DLPTT. OF SCILNCE 
AND TECHNOLOGY (SHRI K C. 
PANT) : Sir, The Proclamation issued by
the President in respect of West Bengal on 
March 19, 1970, would continue in force till 
the 31st March, 1971 Elections fo the State 
Assembly were held earlier this month and 
the prospects of the formation of a stable 
Ministry in that State are still being explored. 
Since the formation of a Ministry may not 
be possible before the 31st of March, it is 
necessary that this Proclamtion should 
continue in force beyond that date till such 
time that it becomes possible to restore a 
popular Government in that State. 
Although the effect of the approval of this

Re. Proclamation 
Resolution would, as provided in Article 357 
of the Constitution, be that the Proclamation 
may continue in force for a period of six 
months, the Pioclamation can be revoked 
eailier if and when the Governor is satisfied 
that it would be possible to have a stable 
Ministiy in that State.

I would like to take this opportunity to 
mention that during this period of nearly 
one year when the Central Government 
became responsible for the administration of 
that State, a number of developmental 
schemes and schemes for promoting gicater 
social justice weic commenced and the 
geneial programme for development of the 
State was implemented with vigoui Theie 
were difficult and complex problems in that 
State which had been further accentuated by 
difficuh law and order conditions and po
litically instability m the past.

In regard l<> law and ordei, the problem 
was tackled from various angles Thus, 
whilst on the one hand the State Police was 
provided with better equipment, transport 
and communications, they weie also assisted 
in their task by Cential foiccs. More legal 
poweis were given to the State Government 
by two Piesidential enactments, the West 
Bengal Picvcntion of Violent Activities Act 
and the West Bengal Maintenance of Public 
Older Act, for dealing with the situation. 
It was as a result of these various steps taken 
that peaceful polling in that State became 
possible and the percentage of voting reached 
nearly 60 per cent. This compares 
favourably with the all-India average of 
nearly 55 pei cent and that in most other 
States. The people by excicising their basic 
democratic right of franchise have pronoun
ced their verdict against the extremist and 
subversive ideologies of violence.

The House is aware of the priority 
attached by the Government to the problems 
of Calcutta. This task had been taken up 
by the Central Government in all serious
ness immediately after the issue of the 
Proclamation. Additional sources of revenue 
foi financing a larger programme of develop
ment were found. The entry tax imposed 
few months back has proved to be a 
substantial source of revenue. Besides more 
funds have been made available by borrowing 
from the market and loans received from the
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Central Government and other financing 
institutions The Calcutta Metropolitan 
Development Authority, having junsdictiort 
over the entire Metropolitan region, was set 
up rrt order to coordinate and facilitate the 
planning, financing and implementation of 
the programme In regard to the pro
gramme for the curient financial year, it is 
expected that Rs 18 7 crorcs would have 
been utilised ior schemes of development of 
c i v i c  amenities in Calcutta These include 
providing more drinking water, impioving 
the drainage sewerage and garbage disposal 
and othci relumes of development m the 
held of trtfhe and tianspoi tation, mcdical 
and educational facilities (onsrdeiing ail 
the difhcullics and the magnitude of the 
piobkni, 1 would like to thank '’nd con
gratulate all those v\ho ha\e been associated 
with this woik and ha\c made this achic\e 
mcnt possible within such a shoit time of the 
taking up ol this progiamme Btsides, the 
general schemes of development a special 
crash programme for ameliorating the living 
conditions ol about a million people in the 
bustees of Calcutta was launched During 
the euricnt year, about Rs 1̂  croies would 
have been utili/cd and it is hoped that by 
the end of the current woiking session i e by 
about the month of June 1971, about 
5* lakhs bustee dwclltrs would have 
benefited by schemes costing about Rs 5] 
crores

did not own any homestead land benefited 
by the free gift by the Government of small 
homestead plots The revenue organisation 
has also been strengthened and improved 
in otder to secuie faster implementation in 
future

A number of steps have also been taken 
to improve the general industrial and 
economic conditions The Government of 
India have decided to set up the Industrial 
Reconstruction Corpoiation with its head* 
quaiters at Calcutta foi helping the sick and 
closed industries in the eastern region and 
particularly in West Bengal A zonal com
mittee of the 1DBI was set up in Calcutta 
for financing small and medium industries 
A Presidential Act, callcd the West Bengal 
Relief Uudertakmgs (Special Provis*ons, Act, 
1971 has also been enacted recently to enable 
the Government to take over sick or closed 
units in the interests of continuing the level 
of employment All these steps have had a 
beneficial impact but the work requires to 
be continued and intensified

Government has also laid emphasis on 
tackling the problems of employment m the 
mral aicas A number of programmes for 
benefiting the small and the marginal farmers 
and for helping agriculturists by more and 
better inputs and technology have been 
sponsored by the Central Government.

17 32 hrs

|M r . S p p a k f r  in the Chatr.)

In the field of land reforms, two Presi
dential Acts of far-reaching importance 
were passed The lot of the shaie cropper 
has been improved and his share raised to 
75 per cent His right of cultivation has been 
made more secure and hereditary By the 
second legislation, the ceiling on agricultural 
land has been furthei lowered and fixed 
with regard to the family as a unit 
Simultaneously with land reforms, Govern
ment attached importance al&o to ihc 
implementation of the land reform laws 
During the year about 1 13 lakhs acres of 
land was vested m Government after its 
detection as having been held clandestinely 
About 65,000 acre* of land were settled 
vuth the licencees. About 60,000 families who

The good work thus commenced m West 
Bengal during the last one year will require 
to be continued and sustained with as much 
if not greater vigour m the future I would 
earnestly hope that whilst the Central 
Government will continue to give all assis
tance and support it will also receive the 
coopei ation of the people and all the political 
parties and groups in that State as also the 
leadership of the State Government foi 
satisfaetoiy niogress an d  completion of this 
progiammc

Sh , I have already taken a Jorig time 
and before I conclude I would once again 
recommend to this House the adoption of 
this Resolution

Sir, T beg to move

“That this House approves the cortti-
nance in force of the Proclamation
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[Shri K. C. Pant]
dated the 19th March, 1970, in respect 
of West Bengal, issued under article 356 
of the Constitution by the President, for 
a further period of six months with 
effect from the 1st day of Apiil, 1971.”

MR. SPEAKER : The discussion on
items Nos. 25, 26, 27 and 28 will be together. 
We have io finish the financial business 
today. Only fwo days are left fee these Bills 
to be discussed in the Rajya Sabha. 1 hope, 
hon. Members will not mind sitting a little 
longer. The other items, items Nos 29, 30, 
31 and 32, aie quite formal ; most of the 
discussion will follow on items Nos. 25, 26, 
27 and 28.

SHRI JYOTIRMOY BOSI: : I have to
irakc a submission ; 1 have altcady done il 
before the Chairman Wc had treated item 
No. 28 as a separate item and had fixed two 
speakers from my part*. Will >ou be so kind 
as to give them enough time ?

MR. SPEAKER : There is no objection
if you have two speakeis and you want a 
little more time. But wc are just at the end 
of March ; that is why wc ha\e to go a bit 
faster and with certain exception also. 
Shri Hazra.

SHRI MANORANJAN HAZRA 
(Aramhagh) : Mi. Speaker, Sir, in connec
tion with the W est Bengal Budget, at the 
very outset J would like to point out, since 
the election episode is over, more than a 
fortnight has passed but the largest party 
emerged out of the election has not been 
invited or consulted with a view to forming 
a government in the State ; on the contrary, 
the leader of a five-men party, which has been 
rejected by the people of West Bengal, got 
that opportunity from the Governor as well 
as the Prime Minister, of course unofficially. 
The attitude of the ruling party at the Centre 
towards West Bengal has become clear by 
this dirty backdoor policy. Thi*y do not want 
ft popular government in that State and 
what they want is a puppet ministry for 
preserving class interest of their own.

As most of the foreign and monopoly 
capitalists have been working in West Bengal, 
the ruling party as champion of their cause 
could not keep guiet and twice they destroyed 
the United Front Government of West

Bengal and this time, that is, for the third 
time, they played the same game at the very 
beginning.^

What has been happening today in West 
Bengal ? Section 144, the Prevention of 
Violence Act and the imposition of curfew 
have become the order of the day. From 
every corner of the cities to the interior 
villages, the roads are being paraded by the 
CRP and the military. Without any discri
mination they ha\e started mass toituies in 
the name of combing operation.

Sir, heic arc some telegrams from the 
district of Hooghly under Balagarh, Pandua. 
Chmstirah, Uttarpara, Chanditala and 
Scrnmpur police stations that people arc 
being bcatin b> the polite and military, J'ven 
the old and pregnant women hu\e not been 
spared.

The othci day. the Mmisiet concerned 
got irritated while one of the hon. Members 
from this side raised these facts. Every now 
and then, piopaganda goes like this that we 
are responsible for giving indulgence to 
violence. This is absolutely imtiue and 
baseless. 1 can show >ou from facts as to 
who aie engaged m indulging in violence 
throughout the West Bengal. Since 17th 
Match, 1970, 250 of our comrades have been 
killed. Certainly, we did not kill our own 
men. Here arc the pictures of those martyrs. 
Even the bo>s w'ere not spared. They were 
also killed. Sir, you see what a terrible 
matter it is. Not only this There are many 
cases of brutalities which took place in the 
villages too.

Again, here is the photograph of Nedam 
Hansda's wife. She was sleeping with her 
husband at the dead hour of the night. 
The police and the jotedars entered her 
cottage and beat her and then dragged 
Nedam with econtinous beating. Then, they 
killed Nedam and did not give his dead 
body to his wife even. This incident took 
place in Dadpur in the district of Hooghly. 
These photographs show that the Muslim 
ladies were beaten by the CRP and Conresg* 
jotedars in P. S. Haripal. Here, the wife of 
Motiar Rahman named Fazila Bakshi was 
raped by the police. In Kansaripara village, 
in Dhaniakhali P. S., the wife of Rabi Mandi 
was dragged by the police and was raped.
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Then, here is a book written by Shri 
Kuldip Nayar, Once Mr Nayar was m the 
Home Department of the Government of 
India and was an editor in the UNO. Let us 
examine what he says m this book “India— 
the Critical Yean ” I quote

“The intelligence repoits reaching
Centra] Government indicate that the
Congress (R) and the CPI are encourag
ing and hubounng the Naxalitcs’

Congress friends should not be irritated 
This remark of Mr Nayar tan be corrobo
rated bv facts

The Election of Ukhra Assembly 
(onstmiency was not held due to the murder 
of a candidate Shn Dutta Mandal Who 
committed this muidtr > I (ere is a certified 
copy from the Sub divisional Indicia! 
Magistrate of Duigipur One Sanat Kunnr 
Mukhcijce d^po cd before the same Ju d ic n l 
M agistrate under Scction 164 Cr P C that 
he witnessed the murder, having been 
piesent on the spot and named some 
persons who are the associate** of the ruling 
(. ongress

Sir, I want to mention one of the 
Cential Minister is always in touch with 
those persons for political purposes Sir, the 
most interesting side of the matter is that 
those persons named by the eye-witnesses 
have not been ariestcd as yet

J-rom these facts, everybody wifi under
stand who arc indulging m violence and v ho 
are icsponsible for darkening the image of 
West Bengal The ruling Party at the Centre 
and their allies like CPI and other s ' called 
demociatic Parties aie spreiding lies against 
the people of West Bengal I ask them not 
to pour venom »i*iy moic You have to be 
awaie of the fact tint while the ‘Bangla Dcsh’ 
across our border have been fighting gallantly 
to achieve lhcir goal, the people of West 
Bengrt will not remain silent to take lessons 
from this unpiecedented historic stiugqlc, 
and tells us this truth whether you like it 
or not

I would like to mention two moic points 
Hie hon Minister has stated m his statement 
that in August a sum of Rs 18‘4© crores

was released by the Centre to immediately 
undertake rescue and relief operations to 
alleviate the distress caused by the floods. 
In this connection, I would draw the atten
tion of the Minister that Ihe released money 
was not spent just after the flood took place, 
on the contrary, it was spent just one week 
before elections

Another point to be mentioned here is 
that the Minister had boasted of opening of 
two industnal units which had been closed 
for some time Sir, m this connection, I 
would tell this House that 150 units weie 
closed in We t Bengil before the President’s 
lule came info existence Now, it has usen 
upto 400 The figuie of two units which he 
siys were reopened is nothing but very 
insignificant compared to this

Anothci thing is about the setting up of 
the Industnal R econstruction Corpoiation 
W demanded it within and outside the 
legi laituc and ve suggested its formation 
immediately but it is a matter of regret that 
it has not yet been fully «ct up I would 
suggest, theiefore, that this corporation 
should immediately be set up fufl> m order 
to help small and medium factoiy owners 
who suP ti from lack of funds and to build 
new industry Otherwise frustration would be 
prevailing in the industrial centres m West 
Bengal and nobody but the masses of 
woikcrs would have to suffer

SHRI H N MUKTRJfcl (Calcutta— 
N oithfast) Mr Speakei, Sir, it seems a 
pity that we arc discussing so many things 
together because 1 feel, Sir, that if at least 
the resolution which stood m the name of 
mv fitend, Mr Pant, had been moved 
separately and drscusscd, then this House 
would have had a fair opportunity ot making 
a leview, to the extent that we could, from 
different points ol view, of the President’s 
lule m West Bengal

Shi i Pant has given a pat on the back to 
himself He has given a wonderful chit to 
Piesident s Rule I do not understand how
he could do so Though I dissociate myself
entirely from certain very unfortunate seg
ments of the speech made by my inend, Mr. 
Ha7ra just now, because there is hardly any 
time to go into any kind of a acnmoniouB 
debate, I would like to say that the Govern*
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ment of India remains answerable for the 
many acts of omission and commission which 
have taken place during President’s rule, 
that in recent months things have happened 
when no inquiry has taken place and no 
results of the inquiiv have yet been announ 
ced, of the murders of tight young people 
m Barasat, the murder of seven people in 
Diamond Harbour, the minder in broad da>- 
ljght in a Calcutta sticet of Mi Hcmanta 
Kumar Basil, the leader of the loiwaid Bloc 
and so manv other incidents into which 
I cannot go now, but not a word has been 
said by the Government of India t i  the 
public of this country m regaid to what 
happened behind the scenes and wc have had 
the mortification of having to listen to Mr 
Pant congratulating himself on the gieat 
benefits which the Government of India has 
conferred on West Bengal by condescending 
to extend its rule ovei that unhapp) State 
I am glad that Mr Ha/ia has refeircd to 
what is happening in Bangla Dcsh bccausc 
if this Government goes on giving an im
pression to West Bengal that West Bengal 
also is in something like a quasi colonial 
relationship in regard to I>elhi, then,
certainly, the condition of things m this 
country is not going to be happy

You have to conciliate the people of 
West Bengal, and you know how when the 
spirit of a people is roused it can produce 
most wonderful results, sometimes not so 
very much to your liking It reminds me 
of something which the Government ol India 
can do at once not only to satisfy the
people of West Bengal, but also to satisfy the 
conscience of the people of the whole of 
India by taking a step in 1 elation to a
particular person who. m the notorious 
Agartala Conspnacv Case took a step when 
Mujibur Rehman Khan was involved 
There is a man called Brigadiai Ghulam 
Hussain Khan, who is military att*iche m 
the Pakistan High Commission, who was 
responsible for mtcriogating and torturing 
Mujibur Rehman And that is why I want
the Government of India to do something 
and declare this man persona non grata 
as far as this country is concerned He is 
flourishing in the Pakistan High Commission, 
and something should immedta ely be done 
about it That would be doing something 
not only to Bengal, but in the interest of 
the whole country

Re. Proclamation
We are discussing this Budget— not really 

a Budget proper, but a very tentative holding 
opeiation , but what I would object to in it 
is, that the Central Government has been 
responsible for most ol the ills from which 
Bengal is suffering And, I say this because, 
the Centre has been running the State now 
intermittent!) from 1967 to 1969 and from 
the middle of 1970 till todiy and evrn earlier 
it was the ruling party which was in power 
from 1047 right up to 1967

A nd fhere/o ie it is not for the C en tia l 
G overnm ent just so to speak, to  p is s  on the 
buck to  w hatever State G overnm ent m ight 
come in to  the p icture and m ciclv sa> that it 
has done a verv good job  in the m ean
tim e

T he C tn tra l G overnm ent ju s t cannot 
escape rcsponsibihtv lo r the p iescn t distress 
ful condition  o f  a State which was in tin  
vanqu m l o f econom ic p n y re ss  but which is 
now in a process o f  dcclinc

Sir wc are told, lor instance, thit the 
State Government will have to rai e resources 
to cover the overall deficit or Rs 28 60 
crores What is needed however is a leg up 
to the economy ot West Bengal And I find 
no indications anywhere- not m the Central 
Budget, not in the West Bengal Budget, not 
in any of the pronouncements of Government 
so far, -as to how a new direction is to be 
given to the economy and how a stucken 
State like West Bengal can piovide further 
lesources in oider to go ahead.

Sir, you know the paradoxical nature of 
the economy of West Bengal Its per 
capita income was the highest till 1947 and 
then it was bracketed with Bombay Now, 
in 1966-67, in relation to per capita income, 
West Bengal is the sixth, behind Assam, 
Haryana Maharashtra, Punjab and 
Tamil Nadu At one time West Bengal 
was second only to Kerala m point ol 
educational advance, but now the percentage 
ol children m primaiy schools in 1967-68 was 
only 67 and West Bengal's position is 10 m 
the all-India list

The number of tractors, electric pumps 
and oils engines in use m West Fengal is 
now the lowest of all the States m India In 
the number of villages electrified, West



Bengal is among the lowest-placed in the 
whole of India. Something has got to be 
done about it. Wc are told by Shri K. C. 
Pant that rural electrification schcmes arc 
going ahead and rural employment pro
grammes are being undertaken. Sir, West 
Bengal has had more than a ballyful of 
planning and it is about time that something 
is done to show concrete and tangible results. 
Rural electrification is almost a dream and 
an illusion and rural employment pro
grammes, if they aie started at all would 
take* God knows how long, for implemen
tation.
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As far as the .Industrial Reconstruction 
Coiporation is concerned, its function is 
limited, and its resources are even more 
limited, and wc do not know for sure as to 
what it can do about the position.

In regard to the much-trumpeted Calcutta 
Metropolitan Development Authority, we arc 
told that they have spent Rs. 20 crores 
alieady and Rs. 1.5 crores have already been 
spent on baslis. But we live in Calcutta 
and we want to see some tangible results, and 
wc want to find out in how many bastis 
actually water supply and drainage facilities 
and lighting and that kind of thing have been 
provided, and by what particular time we are 
going to have these changes, If it is going 
to be a drop in the ocean, then Rs. 20 
crores is not going to help us a great 
deal.

Therefore, what is wan ed is a coordi
nation of effort, in order to tackle such 
problems as the problem of unemployment. 
Engineers’ unemployment is a problem, but 
we do not know what the Government of 
India is going to do about it.

Farakka is at a standstill. 1 refer to 
J arakka because if the Farakka project goes 
ahead properly, then ancillary things can be 
done on the basis of the resources of West 
Bengal proper and employment of West 
Bengal engineers, technicians and other 
People also can take place on a very large 
scale. But we do not know whai is taking 
Place ; on the contrary, the Farakka barrage 
has been stalled.

8, 1893 (SAKA) Demands and Res. 262 
Re. Proclamation

Shri Nanda, when he was the Railway 
Minister, talked about an underground 
railway in Calcutta. The Soviet expert team 
came and gave a report which Shri Nanda 
accepted. But the present Railway Minister 
said not a word about it, not even about the 
circular or semi-circular railway in 
Calcutta.

The result is that you do not coordinate 
your schemes of reconstruction. You do 
not open out new avenues for the employ
ment of engineers and technical people as 
well as non-technical people who naturally 
would have to come into the picture.

Those of us who know West Bengal, and 
so many of my hon. friends also know West 
Bengal very well, know that West Bengal is 
the one Slate in India where roads are the 
poorest, where for road-huilding purposes, 
you can employ any number of people on a 
really go-ahead basis, but nothing very much 
is being done about it.

In regard to the Calcutta port, in order- 
to save it, so many things have to be done, 
which would mean acecntuation of employ
ment possibilities for the whole State, but 
nothing very much is being done about it.

I do not expect from a Vote on Account 
something of a wonder, but I do expect from 
Government when it comes to Parliament 
after having an election about which it is so 
very exhilarated, an election about which it 
says it has put them on the top of the tree 
or that thev are on top of the world, if it has 
that kind of exhilaration, something more 
concrctc should follow. Why can they not 
go ahead and tell particularly a stricken 
people like the people of West Bengal that 
concrete economic and social measures are 
being taken and implemented, and 
tangible things ate being properly 
produced ?

That is why I am not at all toappy and 
enthusiastic about these things. Whatever 
slogans or shibboleths are pronouced fiom 
time to time, such as Gatibi Hatao  or 
whatever else, I am reminded of the French 
saying :

'Plus ca change, plus c*est la merm 
chose*
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that is, ‘the more it changes, the more 
it is the same thing', and the same thing 
goes on, the same miserable old processes of 
bureaucratic procrastination and proliferation 
of documentation goes on in the Government 
ofBoes, and as far as the life of the people is 
concerned, it is not vitally and tangibly 
affected by the activities of Government. 
That is why a budget of this sort never 
produces the slightest exhilaration, and that 
is why when Shri K. C. Pant gives himself 
and his Government a pat on the back, 1 
can only laugh, and I can only say that you 
can go ahead and have all the temporary 
exhilaration that you feel about your 
performance, but if you put youi hand on 
your heart, you would realise that you have 
done nothing like what should have been 
done for a State like West Bengal, and if you 
go on in this fashion, then one day, sooner 
or later, you may have very well to pay the 
penalty for it.

18 hrs.
SHRI B. K. DASCHOWDHURY 

(Cooch-Behar): The hon. Minister stated
while presenting this intei im budget, the 
demands for vote on account and the 
supplementary demands for grants that the 
final budget will be discusscd by the Slate 
Legislative Assembly very soon. He hoped 
so. Although this statement has given rise 
to some hope, it has at the same time given 
a tone of despair.

In the statement it has been mentioned, 
that to rejuvenate the economic structure of 
West Bengal certain actions have been taken 
This has already been referred to b> hon 
members preceding me. The CMDA has 
been given some more funds to improve 
Calcutta and give a right turn to the socio
economic picture of Calcutta and areas 
around it. An Industrial Reconstruction 
Finance Corporation has been set up with 
headquarters in Calcutta to give some 
assistance and incentives to elosed mil's, and 
factories in and around Calcutta to 
restart.

Whenever the West Bengal budget is 
presented heie, something has been said 
about the city of Calcutta and the South 
Bengal districts. But, unfortunately I have 
to bring to the notice of the House again—

I did so last year also—that no constructive 
programme and no budget allocations for 
schemes concerning North Bengal have found 
a place in the budget. I am sorry I have to 
bring in this House, the North-Bengal— 
South-Bengal issue. As far as Bengal is 
conceined, 1 have already said that it has 
given certain hopes for the rejuvenation of 
West Bengal’s economic structure. But I 
must also say that West Bengal has not 
received its due consideration from the 
Centre for a very long time It I have to speak 
out plainly, in the matter of plan allocations, 
West Bengal has been sanctioned only 
Rs 320 crores in the Fourth Plan wheieas 
Maharashtra lias been given Rs 898 crores, 
Tamil Nadu Rs. 526 crores, U.P. 
Rs %5 croies and so on. At the same 
time, unfortunately, the Central Government 
has not considered what is the contribution 
of the State ot West Bengal to the central 
pool of funds Of all the eaimngj, from 
imports, Calcutta’s conti ibution alone 
comes to 25 per cent ; of the profits earned 
by the Government of India, West Bengal 
alone accounts for 37 per cent from exports 
Yet, what is the shatc that is given to 
West Bengal for development ; to plough 
back to the State foi development ? As 
minimum as possible has been given.

At the same time, West Bengal has its 
problems. The first problem is that of law 
and ordei. But it is not enough to say this. 
It has also to be seen what arc the root 
causes of this law and order pioblem ? Is 
it only the extremists or terrorists or the 
Naxalitcs who have created it here and there 
in West Bengal ? It is not so. The youths 
ol West Bengal today have no hopes, no 
aspirations, the young people in the State, 
ate not able to find suitable opportunities to 
expiess themselves , they aie not getting 
employment opportunities cither. What arc 
the reasons i They aie both economic and 
otherwise I he economic reasons have 
brought about this malaise giving rise to 
social tensions and conflicts. To give relief 
to the people of West Bengal, the Centre 
must give proper attention to the State. If 
this economic malaise is tackled and appro* 
priate relief afforded, automatically it will 
have its effect in reducing the dimensions Of 
the law and order pioblem, which can then 
be tackled satisfactorily.

As I said earlier, as regards North 
Bengal, no programme has been drawn up



in West Bengal. An Industrial Reconstruc
tion Finance Corporation has been set up. 
We welcome this step the Government of 
India have taken. But was it not possible 
for the Government of India to see that at 
least regional imbalances as between 
districts in West Bengal are also removed ?

In the last August session when we 
discussed the West Bengal Budget I made 
some constructive proposals to the hon. 
Minister. 1 am quoting from Lok Sabha 
Debate of 25th August, 1970, and I 
said :—

“Wc have been repeatedly asking this 
Government and the State Government 
to constitute two statutory bodies, a 
North Bengal Development Board and 
North Bengal Industrial Finance Cor
poration with a small capital of Rs. 50 
crores.”

And the reply given by the hon. Minister, 
Shri Vidya Charan Shukla was : “I will
have to look into this matter.” It was 
expected that when he came before the House 
with the Budget again, he would give due 
consideration to these problems which he had 
promised to look into. It was expected that 
lie would not be presenting a Budget 
mechanically drafted by his officers, but 
would give his own due consideration. 
Unfortunately, it has not been so,

I have also to mention one particular 
point. In the West Bengal Budget papers 
under the head Public Accounts you will 
find a special fund known as ‘Cooch Behar 
development Fund’. This fund was crested 
out of the contribution and donation made 
by the then Maharaja of Cooch Behar at the 
time of its merger. In reply to my points 
and the problem that 1 set forth during the 
course of my speech in this House, the hon. 
Minister said :

“ I forgot to mention one point that 
Shri B. K. Daschowdhury had raised 
about the general reserve fund for 
Couch Behar. I do not think that he 
can have any complaint about this fund. 
This fund was created when Cooch Behar 
was merged, and at the time of its 
initial constitution, ii consisted of
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Rs. 105,89 lakhs. Then it has been used 
for several years. Its interest and other
things were deposited in this fund and 
it has been used for several years. The 
investment yielded a return of probably 
Rs. 20 lakhs or something like that.
The balance of the fund at the end of 
1970-71 is likely to be about Rs. 143.27 
lakhs. This fund has been used for the 
development of Cooch Behar area
and this will continue to be used for that 
purpose.’*

The same old mistake has been commitied 
in this year’s Budget. As I said, it has been 
mechanically drafted. This year also, as it 
was done in the earlier year, an amount of 
Rs. 54,000 has been drawn from this 
Cooch Behar Development fund and added 
to “Medical” under Grant No. 20. I have 
gone through all the papers and it has been 
done mechanically every year in the earlier 
three years also. I want to ask a question 
to the hon. Minister, What is the purpose 
of taking away this amount ? Why this
amount was taken out from this fund in each 
and every year and added to “ Medical” ? Is 
it for the purchase of medicines or is it for 
operating new health centres in the district 
of Cooch Behar ? Initially, as the hon. 
Minister admitted, this fund was created for 
the benefit of the people of Cooch Behar. 
What is the benefit that has been given to 
them ? Is it not a special fund over which 
only the people of Cooch Behar have certain 
claims ? It is not to be whittled down in 
this way in the hands of West Bengal officers 
or the Finance Minister of West Bengal. 
The hon. Minister should give a clear answei 
to this. Last year also I had demanded that 
there should be a supervisory Board for this 
particular fund to see how it is being used 
from year to year, but nothing was done in 
this respect.

For Calcutta, because of the closure of 
factories, an Industrial Re-construction 
Finance Corpoiation has been started, liven 
during election time, when the Prime Minister 
visited Cooch Behar and some other district 
headquarters like Raiganj and Malda, 
everywhere she made a promise when the 
probieni was raised befoie her about the 
North Bengal Development Board and the 
North Bengal Finance Corporation, that it 
will be considered in due course.
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I shall quote that the Prime Minister 

said fiom the Hindustan Standard of 7th 
February 1971 ThcPnme Minister assuied 
both the meetings at Cooch Behar that she 
would look into the question of the develop
ment of North Bengal after the elections and 
that the formation of development council 
for North Bengal was already under consi
deration After talking about all these things, 
was it not expected that the hon F inancc 
Minister and the State Go\ernment should 
comc forwdrd with a statement abo it 
schemes, when they are presenting this 
budget I would again appeal to the Minister 
to set up the ‘North Bengal Development 
Board' and also the ‘Noith Bengal Industnal 
Hnance Corporation * These are the two 
measures which can give some lclief to the 
back-ward region of West Bengal, t c , 
North Bengal

I have this morning received a telegram 
saying ‘Shri Jajneswar Roy, c\-Congicss 
MLA and renowned leadei biutallv muideied 
on the 27th evening by CPM people 
immediate arrest of assassin uors solicitcd- 
sender Naravan Battacharya ’ 1 he sender 
is also a Congress MLA Ihctc aie so many 
murders and these have been happening day 
and night The administration has tailed to 
control the situation and some police 
officials give shelter to the CPM murderer i 
I am privileged to know the hon Home 
Minister has also reveivcd a simtlut telegram 
I appeal to him to look into this pioblcm 
and the law and oidci situation in West 
Bengal so that some steps could be taken 
effectively,

Lastly, the problem of West Bengal is 
very much connected with its boeio-economie 
conditions and financial reconst rutuon It 
has certain relationship with what has been 
going on now in "Bangla Desh ’ i veryone 
knows by this time that wc can have better 
iclations with Bangla Desh and the pro
visional Government there , we cm  have a 
better economic structure for the whole ot 
eastern region of India Prof Hiren 
Mukorjee also referred to and I reiterated 
that the Bangla Bandhu Shetkh Muiibhui 
Rchman was falsely implicated m the 
notorious Agartala conspiracy case by one 
Brigadier Ghulam Hussarn Khan who we 
arc told, is a military attache’ m the 
Pakistani High Commission m Delhi In

order to have better relationship with Bangla 
Desh for economic reconstruction of Eastern 
India, the Government of India should 
declaie him a persona non grata 
immediately

SHRI KRISHNA HALDAR (Ausgtam)
I oppose the extension of the Piesident’s 
rule in West Bengal The statement made 
by the Minister and the piomises mentioned 
by him aie' only to lehebilitate the Ruling 
Congress in West Bengal ft will be soon 
proved that the\ arc nothing but a hoax 
After the people’s verdict was announced, 
the laig'*st paity in West Bengal and the 
front ltd by it was not called to loim 
the Government , it goes against al1 pailia- 
mentaiv noims, and ignoimg the verdict ol 
the people On the other hand in Orissa 
they have secured onlv 1̂ seats out ot 140 
still the ruling Congress leader uas callcd by 
the Govcinor lo form a Government but he 
failed Different standards are adopted m 
dillercnt States to instal stooge government 
ol the Centre In this regard I would like lo 
say t'lal bv the verdict ol the people of West 
Bengal the paiiy which has leduced its 
strength from 33 fo 5 is being made the 
leadei bads and called to loim a Government 
to suppress the democratic voice of the 
people ol West Bengal

I he Government aie speaking in support 
of Bangla Desh , it i* very good We fullv 
support the just cause of Bangla Desh, but, 
at the same time, we cannot but note that 
the Congress Government suppressing the 
democratic movement of the people of West 
Bengal who arc fighting for land, food and 
democratic rights

You speak of democracy and socialism, 
but m West Bengal, it the time of Piesident’s 
rule, hundreds of peasants, workers, were 
killed by the police, and thousands of people 
were airested and tortured in the policc 
lock-up, and tortured by the CRP Combing 
operations by the military arc going on to 
gig the demociauc movement of the workers, 
the peasants and the middle-class 
employees So, I demand that the Govern
ment should withdiaw section !44, the curfew, 
the CRP and the military from West Bengal 
immediately

SHRI K C PANT • Sir, I have listened 
carefully to the speeches that have been
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made. Actually, there >5 nothing which I 
have to add to the statement that I made 
while moving the resolution It referred to 
the steps that have been taken by the Ccntial 
Government during the President’s rule in 
various directions, and whatever has been 
achieved in this, period has to be viewed 
anainst the situation that obtained at the 
time when President’s rule began in West 
Bengal

Sir, the House wul ic^all that in Wes! 
Bengal, the law and ordei machinery had 
ni'Kticdlly broken down when the President’s 
iiile began I he administiative machinery 
was in a bad sh ipe Industry was not m 
much bettei shape and land icform 
measures which had been passed during the 
I 1 Government divs instead of King 
implemented thiough the legal constitution \\ 
in ithmcn, were bum? ittcmpled to be 
tnlorcul thiounh other methods to benefit 'x 
pirtiuilai party This w istbc situation at 
that time and I think it can be sud thit 
dining this period, the Central Government 
his succeeded in s’owly gearing up the 
idmimstrative machinery and in restoring 
) iw and ordei to a lan*c extent

I he House will remember that at one 
stage there was a threat to law and order m 
the rural areas , that was cutbcd Thcie was 
l threat that examinations would not be 
hdd , that was curbed , and examinations 
were held But I think, the greatest challenge 
was in the recent election Some elements 
were determined that the elections would 
not be held peacefully and thev held out 
Uiese threats quite openly, and it is in this 
context that I said that the holding of these 
elections did tax the administrative maehineiy 
*nd the law and oider machinery to the full
• think they came out of this excrcise with 
living colours fcxcept for a few incidents on 
the day of polling, voting passed off peace* 
fully, and the people exercised their votes 
>n very large numbers I have ah cad v 
icferred to the fact that the percentage of 
voting exceeded 60 per cent, whereas the 
all-India average was about 55 per cent

I think this was the basic challenge that 
had to be met—either people can exercise 
tlietr franchise freely and fairly oi those

who seek to obstruct the piocess of demo* 
cracy succeed This, m fact, was the challenge 
that the people of West Bengal faced Apart 
from the effort put in bv the administration 
ol West Bengal, it is realty the people of 
Wes Bengal who have to be congratulated 
for having faced up to their challenge and 
having come out in such large numbers to 
exercisc th'ir franchise

Shri Hazra referred to the fact that the 
filling party had destroyed the UF Govern
ment I would tax his memory a little If he 
docs that he will icnlise that was the CPM 
which was responsible at that time 
for bnngim? down the UF Go'emment 
It is not so long ago and if Dr 
Rancn Sen had spoken, oi some CPI 
member had spoken, or some other UF 
member had spoken, he would not have 
said this I quite realise that Shri Ha?ra is 
a new member here All these issues have 
been thrashed out here m the last Parliament 
and the House has already comc to a 
tudgment on that Therefoie, I would 
request him to tax his memory befoic making 
a statement like this

SHRI MANORANJAN HA2RA * I 
was m the West Bengal Assembly for the
test twcnt> >eais

SHRI K C PANT I am very glad
T am talking of Parliament. There is a 
difference between the two

He mentioned a fact- it is not a fact, 
it is a theory of his—that the CPM is not 
responsible foi indulging m violence and he 
said “we do not kill our own men , so many 
of our men were killed ’ As far as I know, 
the war is cairicd on by his ex-comrades. I 
think even he cannot deny that the Naxahte 
movement grew out of CPM It was a
historic development (Interruptionv)
Why challenge facts ol history ?

SHRI A K GOPAI AN (PaJgh&t) I 
was once in the Congress and now I am a 
Marxist Now could I say that I grew out of 
the Congress ’

SIIRI R C PANT If you acknow
ledge your parentage, there is no harm. At 
a particular stage the Naxalites broke away 
and formed their own party.



21\ West Bengal Budget, MARCH 29, 1971 Demands and Res. 27:
Re Proclamation

[Shri K. C Pant]
SHRI 1C. MANOHARAN (Madras 

North) Shri A K. Gopalan has disowned 
a child of hi?

SHRIK C PANT It is true that 
there is lawlessness in that State Police is 
taking action and combing operation is going 
on Then he referred fo murders Of course 
the hon Member said that the police is 
protecting CPM murderers

AN HON MFMBER Absolutely 
false

SH RIK  C PANT I sav that the 
police is acting honestly Perhaps, opinions 
on bolh sides are extreme opinions

There was a reference to the fact that 
several inquiries have been held My hon 
friend, Shri linen Mukcrjce also referred to 
the fact that inqnmes were held but the 
results were not known I would like to refer 
briefly to the inquiries that have been made, 
because these allegations are made on the 
floor of the House ai»ain and again I would 
try to reply to them on the basis of facts I 
have in my possession

The total number of complaints against 
the CRP force from various agencies in West 
Bengal during the period from 22-3-70 to 
22-'*-71 was 36 Ot these 31 complaints 
were investigated and were found to be either 
false, baseless or not justified Five comp
laints are still pending inquiry It has been 
our endeavour to cn ure that each and every 
allegation is immediately investigated at the 
appropriate level and wheiever the force 
personnel have been proved to be remiss, 
suitable and stein disciplinary action is taken 
against the defaulter

I would tust like to sny one word about 
the point made by Shri Haldai ot the Centre 
adopting different standards in the case of 
Orissa and West Bengal I did not quite 
understand what he meant In the case of 
Orissa, as he himself later acknowledged, no 
government has been formed as vet

SHRI SAMAR MUKHERJEE 
(Howrah) * Dr Mahatab was invited to 
form the government

SHRI K. C. PANT: Everybody is 
invited for talks No government is 
formed.

SHRI SAMAR MUKHERJfcE Jyoti 
Basu was not invited to form the government 
He was willing, if he was called for He 
was willing to take the responsibility

SHRI K C PANT The proof of the 
pudding is in its eating There is no 
Mahatab Government today.

SHRI SAMAR MUKHERJLE There 
is dual standard

SHRI B K DASCHOWD1IURY 
C PM had no majonty

SHRI SAMAR MUKI1I RJTF T lat 
will be proved in the House

SHRI K C PAN I But the Governor 
cannot be stopped from talking with people 
I here is no question of different standards 
After all, he has to eomc to a decision, and 
given a situation in a State he has to devist 
his own methods and consult people as he 
likes He has to comc to a decision You 
and I cannot do it He has to do it taking 
into consideration the conditions that prevail 
in the State

He said that we are trying to frustrate 
the democratic voice of Bengal I am verv 
sorry that he cannot form a government 
there I cannot help it if he cannot get the 
votes und the seats Why docs he blame 
me for it ? If he had managed to secure 
the seats and still his government had not 
been formed, he would have been entitled 
to talk of frustration of the democratic voicc 
of Bengal

AN HON MFMBER What arc you 
doing in Mysore f

SHRI K C PANT But then his 
understanding of democracy may be different 
from mine I hat I can concede

SHRI SAMAR MUKHERJFE : You 
are applying dual standards.

SHRI K C PANT ; He seems to think 
that the CPM has done very well. May I



remind him that actually the CPM has SHRI A. K OOPA1AN: Let the
sectrted lower votes per contestant m 1971 hon. Minister answer in such a way as nor
than in In 1969 the votes polled per to provoke others
contestant by the CPM were 21,5% and in
1971 *t is 17,939. SHRI K. C PANT: I have great

respect for Mr. Gopalan. He has heard 
SHRI SAMAR MUKHERJEE : Please many speeches made here. They have been

state your votes also What was the average very provocative speeches, if I may say so.
vote of each Congress candidate * It was If he reads the records iater on, he wili ace
far less than the CPM’s average vote what all has been said from that side 1

have not been saying all those thing* But 
SHRI K C. PANT . Why arc you ,l is niy duty to present the factual picture

touched lo the quick to you
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SHRI SAMAR MlJKHERJEr Abso
lutely untrue figures are placed here to 
mislead the Members

SHRI K C PANT There is no 
denying facts 1 am only quoting facts and 
statistics Whv are they getting excited *>

SHRI SAMAR MUKHERJLE You 
ire misleading the House by hiding the 
reality

SHRI K C PANT May I, in 
conclusion, say that 1 sincerely hope that the 
work that has been done during the 
President's rule in the direction of amebo- 
lating the conditions of Bengal, of trying to 
rehabilitate its industry, of trying to imple
ment the land reforms legislation, of trying 
to tackle (Interruption) Why are you 
so sensitive about your own figures ?

SHRI SAMAR MUKHERJEE You 
are hiding the reality

SHRI K C PANT Every new 
Member most Imbibe the sense of democracy 
in the House. You have to listen to us 
He should learn from Shri GopaJon a I vs 
how he hsterts to speeches

SHRI A K, GOPALAN He is 
provoking me to speak When lie quotes 
the figures of CP1(M), we have a right to 
Quote the figures erf the Congress. Why 
should he quote the CPJ(M) figuies 
only ?

MR SPEAKER* You will have a 
number of opportunities You can rebut 
them later on.

SHRI K MANOHARAN : While you 
were quoting figures ol that particular party, 
what prevented you from quoting yotir 
figures i

SIIRl K C PANT I have to give my 
speech He is entitled to give his speech. 
He may certainly do it I do not ob*ct 
to it

SHRI SAMAR MUKHERJEE You 
are misleading the House.

SHRI K C PANT * The running 
commentary only shows that he is afraid ot 
those figures

MR, SPEAKER * No interruptions 
please Allow him to reply Later on, 
there will be other opportunities when yon 
can rebut all those things.

SHRI K C PANT . Sir, I was con
cluding by saving that the work that has been 
started, 1 hope, wilt continue and, particu
larly, the work of bustees in Calcutta which 
has been undertaken by the Calcutta 
Metropolitan Development Authority I 
hope, they will continue the work with vigour 
and full cooperation of ail concerned, of all 
political parties here, and the people at large 
I hope, the new State Government will be 
formed soon and that State Government will 
contribute to furthering the work that is 
being done. I can assure this House that 
the Government is sensitive to the problems 
of West Bengal and Calcutta We shall* 
certainly, try to do our best to continue to 
assist in the solution of these problems In 
every possible way

THE MINISTER OF STAtE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) Mr. Speaker, Sir, 
my work has been lightened a great deal by 
my hon. colleague's reply which has covcrcd 
almost aH the points that were iaised during 
the debate.

1 would like to mention one specific point 
that was raised by my hon friend, Shri 
Daschowdhury, about Cooch-Behar Develop
ment Fund and many other matters to which 
he drew my attention He also quoted my 
speech when 1 was the Minister m the 
Ministry of Home Affairs and later 011 when
I had the opportunity of putting foith the 
West Bengal Budget before this House 1 
would like to tell him that whatever 
assurances were given in the House were 
duly communicated We have taken action 
on tbut But as hcoo <2f a popular Govern
ment ts formed in a particular State, then the 
authority to implement all those assuiances 
and those things passes over to the populai 
Government that is formed in the State 
He is quite right in saying that several things 
that vye wanted to do could not probably be 
done. That is because we did not have the 
contiguous tenure of our work in West 
Bengal. I can assure him that in regard to 
the points that he had raised, we shall take 
due note of them as long as we have the 
responsibility of conducting the administra
tion of West Bengal and, if and when, the 
popular Government is formed m West 
Bengal, we shall duly communicate the 
ifceitafgs and (he pomes (hat he had caused (a 
the State Government so that they can take 
appropriate action on them

As regards the matters of a new Indus
trial Reconstruction Corporation, the rural 
employment programme that has been 
initiated and the development scheme for the 
metropolitan area of Calcutta, etc , all have 
been ihentioned in the statement that I laid 
on the Table of the House when I piesented 
the Budget the othet day

Lastly, the only thing that I want to 
mention is about the deficit of Rs 28.60 
crores. | 7iac a  (ha owmli defied ihsi we 
have m this Vote on Account. 1 think, 
when the final Budget is drawn up for the 
State of West Bengal, a very deep and serious 
attention will have to be given to cover up 
the deficit and sec that the West Bengal 
Budget reflects the healthy growth of economy

there. The cure of all the ills of West 
Bengal lies in a quick and very fast develop
ment of economic activity m the metropolitan 
area of Calcutta and the rest of West 
Bengal And as far as the Central Govern
ment is concerned, it is committed to this 
policy and whether it is the President’s rule 
or rule by popular Government, we shall do 
our best to see that the new development 
programmes and the dynamic direction that 
has been given to the economic activities m 
West Bengal is continued wrh our special 
assistance fiom the Central Government so 
that we tan get rid of the traditional 
problems of unemployment and poverty m 
the State of West Bengal and paiticularly, 
in Calcutta where these problems ?re inost 
acute

Having said this, 1 would request the 
House to pass the Demands that 1 luivc 
presented

MR. SP1 AKFR The question is

“That the respective sums not exceeding 
the amounts shown 111 the thud colunm 
of the Order Papei be granted to the 
President out of the Consolidated Fund 
of the State of West Bengal, on account, 
for or towards defraying the charges 
during the year ending on the 31st day 
ot March, 1972, in respect of the heads 
of demands entered m the second column 
thereof against Demands Nos i to 9,
11 to 52 and 54”

The motion was adopted.

MR SPEAKER * The question is :

“That the respective Supplementary sums 
not exceeding the amounts shown in the 
third column of the Ordei Paper be 
granted to the President out of the 
Consolidated Fund of the State of West 
Bengal to defiay the charges which vill 
come m course of payment during the 
year ending the 31st day of March, 1971, 
m respect of the following demands 
entered m the second column thereof—
Demands Nos. 3, 6 to 9, 11, 12, 14, 

15, 17 to 20, 24, 26, 27, 
33, 34, 36, 38, 39, 47,
52 and 54

The motion was adopted
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MR. SPEAKER : The question is :

“That this House approves the conti
nuance in force of the Proclamation 
dated the 19th March, 1970, in rcspect of 
West Bengal, issued under article 356 of 
the Constitution by the President, for a 
further period of six months with cficct 
from the 1st day of April, 1971.”

The motion was adopted.

18.37 hrs.

WEST BENGAL APPROPRIATION 
(VOTr ON ACCOUNT) HILL*,

1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA) : Sir, I beg to move
for leave to introduce a Bill to provide for 
the withdrawal of certain sums from and out 
of the Consolida ed Fund of the State of 
West Bengal for the services of a part of the 
financial year 1971-72.”

MR. SPEAKER : The question is ;

“That leave be granted to introduce a 
Bill to provide for the withdrawal of 
certain sums from and out of the 
Consolidated Fund of the State of West 
Bengal for the services of a part of the 
financial year 1971-72.”

The motion adopted.

SHRI VIDYA CHARAN SHUKLA : I
introduce! the Bill.

I beg to movef :

"That the Bill to provide for the with
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
West Bengal for the services of a part of 
the financial year 1971-72, be taken into 
consideration.”

MR. SPEAKER : The question is :

“That the Bill to provide for the with
drawal of certain sums from and out of 
the Consolidated Fund of the State of 
West Bengal for the services of a part of 
the financial year 1971-72, be taken into 
consideration.”

The motion wa* adopted.

MR. SPEAKER : The question is :

“That clauses 2, 3, the Schedule, clause 1, 
the Enacting Formula and the Title 
stand part of the Bill.”

The motion was adopted. 

Clauses 2, 3, the Schedule, 
clause /, the Enacting Formula 

and the Title were added to 
the BUI.

SHRI VIDYA CHARAN SHUKLA : I
beg to move :

“That the Bill be passed.”

SHRI JYOTIRMOY BASU : I just 
want to say a few words ; I have sent a chit 
to you. We have comc all the way travelling
1,000 miles.

MR. SPEAKER : No please. I am
sorry. All of us have come all the 
way.

SHRI VIDYA CHARAN SHUKLA : 
If the convention is broken, there will be no 
limit to it.

SHRI JYOTIRMOY BASU : There is 
no such convention. Why should the 
Minister insist like that ? I just want two 
minutes.

MR. SPEAKER : I am sorry. When
guillotine period is on, even half a minute is 
not allowed. Olhcrwise it is very difficult.
I am so sorry.

•Published in Gazette of India Extraoidinary, Part II, scction 2, dated 29.3.71, 
tIntroduced/moved with the recommendation of the President.
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{Mr. Speaker)
Now, the question is :

‘‘That the Bill be passed.’'
The motion was adopted.

WEST BENGAL APPROPRIATION 
BILL*, 1971

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHAR\N SHUKLA) : Sir, I beg to move
for tefeve to introduce a Bill to authorise 
payment and appropriation of certain further 
sums from and out of the Consolidated 
Fund of the State of West Bengal for the 
services of the financial year 1970-7!.

MR. SPEAKER : The question is .

“ That leave be granted to introduce a 
Bill to authorise payment and oppropria- 
tion of certain further sums from and out 
of the Consolidated Fund of the State of 
West Bengal for the services of the 
financial year 1970-71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKLA 
Sir, I introducef the Bill.

Sir, I beg *o movef :

' ‘That the Bill authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of West Bengal for the 
services of the financial year 1970-71, be 
taken into consideration.”

MR. SPEAKER : The question is :

“That the Bill authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund 
of the State of West Bengal foi the 
services of the financial year 1970-71, be 
taken into consideration/'

The motion was adopted

MR. SPEAKER : The question i» :

“That clauses 2, 3, the Schedule, clause 
1, the Enacting Formula and the Title 
stand part of the Bill.”

The motion was adopted.

Clauses 2, 3, the Schedule, 
dame /, the Enacting Formula 

and the Title were added to 
the Bill

SHRI VIDYA CHARAN SHUKLA : 
I beg to move :

“That the Bill be passed."

MR. SP1 AKFR : The question is :

"That the Bill be passed ”

The motion was adopted.

MR SPHAKFR : There is one lutle
thing left before we procced to discuss the 
President’s Address tomorrow. Do you 
want to finish that also today ? That is 
about imports and exports.

AN HON. MEMBER : No.

MR. SPEAKER: That is aH right-no 
question of imports and exports.

SHRI JYOTIRMOY BASU : It that 
being taken up tomorrow ?

MR. SPEAKER * If you art witting. I
will take it up just now.

Secretary to report Message from Rajya
Sabha.

18 43 hrs.

MESSAGE FROM RAJYA SABHA— 
Contd.

SECRETARY : Sir, I have to report 
the following message received fVom the 
Secretary of Rajya Sabha

♦Published in Gazette of Iidia Extraordinary, Part II, section 2, dated 29-3-'?!. 
tlntfoduced/Moved with the recommendation of the President,
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“In accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business in 
the Rajya Sabha, I am directed to return 
herewith the Appropriation (Vote on 
Account) Bill, 1971, which was passed 
by the Lok Sabha at its sitting held on 
the 27th March, 1971, and transmitted to 
the Rajya Sabha for its recommendations 
and to state that this House has no 
recommendations to make to the Lok 
Sabha m regard to the said Bill ”

MR. SPEAKER So, we will take up 
discussion on the President s Address

tomorrow. Of course, the Agenda will be 
circulated to you.

So, we adjourn to teassemble at 11 A.M. 
tomorrow

18 44 hr*.
The Lok Sabha then adjourned 

till Eleven o f the Clock on 
Tuesday, March 30, 197U 

C hattra 9, 1893 (Saka).
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